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LEGISLATIVE ASSEMBLY.

Wednesday, 12th April, 1933,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President- (The Honourable Mr. R. K.
Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

ImporT DUTY ON COTTON HANDKERCHIEFS.

1212. *Mr. K. O. Neogy: (a) Is it a fact that before the year 1930 the
import duty on cotton handkerchiefs was more than the import duty
on cotton piecegoods?

(b) Is it a fact that according to the present rate of import duty on
non-British goods, the import duty on handkerchiefs is 20 per cent below
the import duty on piece goods? If so, is it the policy of Government
in the present instance that the import duty on finished goods should be
less than that on the raw material?

(c) Are Government aware of the fact that due to the lower rate of
import duty on non-British handkerchiefs, an extra advantage has been
gained by the Japanese handkerchief manufacturers over the Indian manu-
facturers, and that the handkerchief making industry in India is being
threatened with extinction?

The Honourable 8ir Joseph Bhore: (a) Prior to 1st April 1980, the
import duties were: .

i ds inoludi tton handkerchiefs .

Co(titl.:n:'ogl’e:e gi%‘;ee).‘ fmelucing ookion AR 11 per cant Ad Valorem.

the tt handkerchiefs (assessed as Haber- )
od::he:;) on ( 15 per oent. Ad Valorem,

(b) The present rates of duty are:
‘Cotton piecegoods including cotton handkerchiefs _
(in woven pieces) not of British manufacture 50 per cent. Ad Valorem.

Other ocotton handkerchiefs, not of British manufac-
ture (assessed as Haberdashery) 30 per cent. 4d Valorem.

The existing duty on cotton piecegoods is protective and handkerchiefs
imported in woven pieces, which are classed as piecegoods, are assessed at
protective rates. Meade up handkerchiefs have always been admitted on

ayment of the revenue duty as Haberdashery. The difference in the

Eates of duty is not inconsistent with Government's policy.

(¢) It is not understood what i8 meant by extra advantage. Govern-
ment, however, are aware of the facts stated in the answer to part (b) of
the question. Government are. not aware that the handkerchief making
industry in Indis is being threatened with extinption.

{ 3547 ) A
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Mr. K. 0. Neogy: Has the Honourable Member not received any re-
presentation from this industry?

The Honourable Sir Joseph Bhore: I have, Sir.

Mr. K, 0. Neogy: Is the matter under consideration in connection with
the Anti-Dumping Bill?

The Honourable 8ir Joseph Bhore: Any industry that desires its posi-
tion to bd protected under the Anti-Dumping legislation, if it is passed,
will no doubt place its cuse fully before the Government

APPOINTMENT OF MUSLIMS AS SUPERINTENDENTS AND ASSISTANTS IN THE
OFFICE OF THE DIRECTOR OF CIVIL AVIATION.

1213 *Maulvi Muhammad Shafee Daoodi: (a) Is it a fact that there
is no Muslim superintendent in the office of the Director of Civil Aviation?

(b) Is it a fact that there is also no Muslim assistent in that office?

(¢) Ts it also a faet that the posts of a Superintendent and of an assist-
ant have recently been created temporarily in that office?

(d) 1f the reply to the above three parts bLe in the affirmative, are

Government prepared to consider the desirability of appointing Muslims to
these posts? Tf not, why not?

The Honourable Sir Frank Noyce: (a) and (c). Yes.
(b) No.
(d) The orders of Government regarding representation of minority

communities are observed in the office of the Director of Civil Aviation in
India.

MUsLIM SUTPERINTENDENTS IN THE GOVERNMENT OF INDIA SECRETARIAT AND
ATTACHED OFFICES.

1214. *Maulvi Muhammad Shafee Daoodi: Will Government kindly lay
on the table a statement showing the total number of posts of Superinten-
dents in the Government of Indin Secretariat and Attached Offices, separ-
ately, and the number of such posts held by Muslims?

The Honourable Sir Harry Haig: The information is being collected in
respect of the Secratariat and attached ofiices at headquurters and will be
laid on the table in due course.

APPOINTMENT OF AN Ixp1aN as DIRECTOR GENERAL, INDIAN MEDICAL
SERVICE.

1215 *Mr. K. P, Thampan  (on behalf of Mr. Jaoan Nath Aggarwal) -
(a) Will Government bhe pleased to state if it is a fact that nearly fifteen
vears ago it was ruled by the Government of Tndia that one of the two
appointments of Director-General and Deputy Director-General, Indian
Medical Service. should in future co to an Indian?

(b) Ts it a fact that the present Director-General, Indian Medical
Bervice, is retiring from- the service during: this year? :



QUEBSTIONS AND ANBWERS. e

pletes his term- of office ‘this yean?: .
(d) If the answers to parts (a) and (b) are in the affirmative, do-Gov-
ernment propose to appoint an Indian ofticer of the Indian Me,dicgl Bervice

0 *

to the post of Director-General, Indian Medical Service?

(¢) Is it also a fact that the Public Healsh. Commissioner, India, gom-

Mr. @& 8. Bajpal: The attention of the Honourable Member is drawn
to the reply given to starred question No: 1178 of Mr. Gays Prasad Singh
on the 10th April, 1933,

RESERVATION OF A COMPARTMENT IN BVERY RAwWAY BRAIN FoR aN ICE
VENDOR,

1216 *Me. B, N. Migra: Is it a fact that a compartment is reserved
in every train for an ice vendor? If 8o, is it meant for tho exclusive use
of the ice vendor or for the use of persons connected with Government Rail-
way Police travelling with or without permits?

Mr. B. R. Rau: Government have po jnformation, but it is believed
that a compartment is reserved during the summer mgnths for the ice
vendor. on all trains. Whether any other passengers are allowed to travel
in that compartment is for the local authorities to determine.

TRAVELLING OF A PoLioE CCONSTABLE IN THB COMPABTMENT RESERVED FOR
THE ICE VENDOR BETWEEN MORADABAD ANP DELHI oN TRE EAsT INpIAN
RaiLway, . '
1217. *Mr. B, N. ‘Migra: Is it a fact that on the 30th March, 1983, &

constaple in uniform with two persons in plain clothes travelled by the

5 Moradabad-Delhi train between Moradabad and Delhi on the East Indian

Railway in a compartment regerved for the ice vendor? If so, why and

upder what cizgumstances are. persons holding tickets and who have paid

‘the fare not permitted to travel in order to avoid congestion and over-

crowding ?

Mr. P. R. Rau: Government have no information, but a copy of this
question is being sent to the Agent, Bast Indian Railway, for disposal.

RE-ORGANISATION OF THE- RAILWAY SCHOOL AT CHANDAUSE, Easa- Iypraw
VE-ORGANTS! . RATLWAY. , 4

1218, *Mr. B, N. Miarg: (a) 1s1t a fact that the Railway administration
are contemplating a re-organization of the railway school at Chandausi,
East Indian Railway? If so, (i) will there be any reduction of staff, (ii) do
Government, as per the recommendstion of the court of inquiry, propose to
consult the recognized unions in respect of retrenchment. and (iii) what
provision of leave and service will be made in respect of the staff con-
templated to be reduced? '

(b} Is-it = fact that at the railwey schpol, Chandgusi,, Fast Indian
Nailway, there are. four office clerks? If so. will Goverpment please state
whether they intend, to. revert the clerks who belong to other administra-
tions than the East Indian Railway to their parent railways?

¢ e ‘tiq'
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. (¢) Is it a fact that the present Superintendent of the railway school,
Chandausi, never had experience of the management of a school? If it is
not so, where and in what capacity did he have such experience?

Mr. P, B. Rau: (a) and (c). I am making inquiries and will lay a reply
on the table in due course.

‘(b) This is a matter within the competence of the :Agent, -Egst Indian
-Railway, to whom a copy of this question has been sent.

D1scussioX oF INDIVIDUAL CASES WITH THE REPRESENTATIVES OF
RECOGNTSED UNIONS ON THE EAST INDIAN RAILWAY.

1219. *Mr, B, N. Misra: (a) Is it a fact that Divisional Superintendents
on the East Indian Railway do, according to their discretion, refuse to
receive representations from recognized trade unions on behalf of individual
‘members in respect of individual grievances, etc.? If so, why and what
are the rules and orders in respect of the individual's®case represented by
his union? Are unions debarred from representing individual cases?

(b) Do the Railway Board desire to issue instructions -in accordance
with the recommendations of the Royal Commission on Labour that heads
of departments and divisions should receive and discuss individual cases
with the representatives of recognized uniong so ag to avoid unnacessary
delay and labour?

(c) Will the Railway Board please lay on the table a list of unions
recognized by railway administrations? - »

Mr, P. R. Rau: (¢) Government are not aware what the exact practice
followed by Divisional Superintendents on the East Indian Railway is.
The attitude of the Railway Board was expressed in the memorandum fur-
pished by them to the Royal Commission on Labour, viz., that the
representation of individual grievances by Unions is not encouraged since
it is considered that sdequate machinery for dealing with these exists,
individuals having the recognised official channels through which they can
seek redress.

(b) I have not been sble to trace a recommendation in ghe report of
the Royal Commission on Labour that Heads of Departments and Divisions
should receive and discuss individual cases with the representatives of
‘yecognised unions. The Royal Commission on Labour have recommended
that a recognised union should have the right to negotiate with the em-
ployer .in respect of matters affecting the individual intgrests of members.
This is.still under consideration by the Railway Board and the Government
of India. - o ,

(¢) T am calling for up-to-date information and will lay a reply on the
table in due course.

Brrrise TROOPS IN THE ALWAR STATE.

1220 *Bhal Parma Nand: Will Government be pleased to state for
_bow long the British troops have been in the disturbed ares of Alwsr
State? For how long more is it proposed to keep them there? - .

It H. A. . Metcalfe: Three months and three d#ys. No ciecision
haes been taken ag to how long troops will be kept there.
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Mr, Gaya Prassd Singh: Since the troops have been sent to Alwar

Efif?at the request of the Alwar State, may I know who is going to foot the
i

Mr. H. A. F. Metcalfe: Any extra cost which is entailed by the pre-
sence of troops in Alwar will be paid by the Durbar. ,

Bhai Parma Nand: May I know, whether the Honourable Member has
reccived any representation from the Hindus of the disturbed area that the
very presence of these troops is a sort of encouragement to the rebels?

Mr H. A F. Metcalfe: No such representation has been received as
far as I know, but I will make enquiries on the subject, if the Honourable
Member wishes.

TRANSFER OF MR, SARAT CHANDRA BOSE, A STATE PRISONER IN THE JUBBUL.
PORE JATL, TO A HiLL STATION.

1221. *Mr, 8. O. Mitra: (a) Will Government please state whether they
intend to transfer Mr. Sarat Chandra Bose, State Prisoner at Jubbulpore,
to any hill station? .

(b) What arrangements have been made to give him association if he
is still in jail at Jubbulpore?

(c) In view of the fact that Mr. Sarat Chandra Bose is suffering from
diabetes and on account of the hot weather at Jubbulpore, are Government
prepared to consider urgently the question of removing him at once to a
cooler climate?

The Homnourable Sir Harry Haig: The question of Mr. Bose's transfer
fromu Jubbulpore is under consideration and I trust the matter will shortly

be decided. .

Mr. S. C. Mitra: Are not the Government aware that he is now housed
in & room in ‘‘a low Raniganj tiled roof barrack without a ceiling which
was used for a workshop, but was converted into cells for prisoners during
the civil disobedience movement—open all round with iron bars on all sides
—no walls’’ and do not the Government feel that in this hot season it is
very much detrimental to his health to stay in such a room?

The Honourable Sir Harry Haig: I am afraid, Sir, I cannot at once
give an accurate description of precise accommodation which is at the dis-
posal of Mr. Sarat Chandra Bose, but, as I have said, the question of his
transfer is under consideration, and it is hoped that the matter will be

decided shortly.

Mr. 8. 0. Mitra: Is it not a fact that the matter has been under con-
sideration for the last three months and that I myself put two previous
starred questions to the Honourable Member to know whether Mr. Bose
will be provided with any association or whether there is any chance of his

being transferred to a cooler climate?

The Honourable Sir Harry Haig: That is perfectly true, but the matter
bas considerably advanced since the Honourgble Member asked those.

questions,
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PERMISSION TO MR. HEM CHANDRA GHOSH, A STATE PRISONBR IN THE DEOLI
DETENTION CAMP, TO PERFORM THE SRADH CEREMONY OF HIS FATHER.

1222, *Mr. S. C. Mitra: (a) Have the Government of India received a
petition from Mr. Hem Chandra Ghosh, a State Prisoner, now detained in
the Deoli Detention Camp, for permission to perform the Sradh ceremony
cf his father on the 24th April, 1033°?

(b) If so, do Government propose to allow hLim leave to go home to
perform the Sradl ceremony of hig father?

The Honourable Sir Harry Haig: (a) No.

(b) Does not arise.

SHORT NOTICE QUESTIONS AND ANSWERS.
AESTRICTION OF ExPokTs oF TEA.

Mr. F. E, James: (¢) Will Government be pleased to state whether
they have been requested to co-operate with the Governments of Ceylon
and of the Netherlands Fast Indies in rendering effective the scheme for
the restriction of exports of tea which has been agreed upon by the tea
producing interests of India, Cevlon and the Netherlands Fast Indies”

() If the answer to part (a) be in the affirmative, will Government he
pleased to state what steps theyv propose to tuke in the mattcer?

The Honourable Sir Joseph Bhore: The reply to the first part of the
question is in the affirmative,

As the matter is one of considerable importance and interests, I place
-on the table a statement giving as complete information as 1 can at this
stage.

-—

When in October last representatives of the Indian Tea industry approached the
Government of India with a view tqQ securing their support to an international scheme for
the restriction of exports of tea, they wore informed that Government would be prepared
to consider on its merits any practical stheme that might bo put forward. In coming
to this decision Government were influenced by the fact that the condition of the industry
was precarious and that the eollapse of many concerns was imminent. Tho first sufferers
were likelv to be Indian-owned and managed concerns which have started fairly racently
and have littlo or no reserves. The Indian Tea Association, acting for the in(ﬁx:{’? 7, in
due course, produced a scheme which has had the careful consideration of Government.
Thé scheme is in two parts. The first defines the degree and nature of tho restriction for
each contracting country as a whole and is in accordance with the agreement reached by
negotiation amongst the national interests concerned. It is common to all contracting
countries. Thesocond part refors only to the method of enforcing rostriction in India.

~ 2. The substance of the international agreement is as follows. Exports of tea will
be reatricted to a percentage of the maximum oxports from sach producing country in
any ono of the three years, 1929, 1930 and 1931. The percentage will he fixod for each
year by an international Committee and for the year commencing 1st April 1933 is 88
per cont. The restriction scheme will remain in force for fivo years and during that
poriod existing areas are not to be extended beyond § pér cent. of the present plantod
area and tho export of tea seed is also to be prohibited. Thése heads of agreement are
to be enforced in each of the contracting countries by the Government concerned.

. 3. In order to coptrol oxports from India itsélf it was proposed that exports should
B8 réstricted by notifleation undér Section 19 of the Sea Customa Act to consighinehts
covered by license issued by a prescribed authority, and the Indian Tea Association futrther
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proposed that the industry itself should undertake on behalf of Government the allocation
of export quotas to individual estates and the issue from time to time of licenses to the
extent of the export quota. EKxport quotas are to be based on the maximum production
of each estate in any one of the four vears, 1929, 1030, 1931, 1932, with certain allowances
for young tea, and will boar the same proportion to that maximum as the total Indian
overseas export quota fixed by the international Committee bears to the combined
maximum productions of all Indian estates. Export quotas would be traunsferable. The
intervention of Government agencies would be confined to verifying the oxistence of valid
licensos covering consignments at the time of export and the maintenanco of records to
ensure that the agroed exportable quota was not exceeded.

4. In considering whether it was desirable to afford official recognition to the scheme,
Government were first concerned to soe tho extent to which the scheme commanded the
support of the tea producers themselves.  The results of a roferendum issued to all known
estatos have been cxamined and it appears that over 92 per cent. of the industry, reckoned
in terms of production, have oxpressed themselves in fuvour of the scheme, while active
dissent amounted to only 2} per cent. Indian associutions have expressed themsoclves
as strongly in favour of the scheme as British interests. (Government are, therefore, of
opinion that the majority in favour of the restriction scheme is sufficiently overwholming
to justify official recognition, provided the scheme is otherwise acceptable.

5. As regards that part of the scheme which is common to all participating countries,
the conclusions of Government are as follows. Thoy will be prepared to restrict oxports
of tea by sen to consignments covered by license igsued by the prescribed authority and
they will prohibit exports in excess of that proportion of the total export quota which the
standard oxport by sea bears to the total standard export from India (the standard exports
is the maximum export in any one of the years 1929, 1930, 1931, on which the total export
quota ig based). Government are of opinion that exports across India’s land frontiers
are entirely for the domestic supply of adjoining territories and do not represent potential
competitive supplies for world markets. Should there appear in futuro any abnormal
growth of exports over the land frontiers, the question of control on tho frontiers will
be further considered. Government consider that the question of restricting areas under
cultivation is primarily ono for thoe consideration of the local (overnments concerned.
They - understand that the Governments of Madras, Assamn and Bengal are prepared to
restrict the issuo of fresh leases for tea cultivation for the period of the agroement. Local
Governments have been addressed in order t¢ ascertain their views on the question of
restriction of planting of arcas already leascd. Government are informed that the
qQueutity. of tea seed: exported from -Indie is at present insignificant. The necessity for
prohibiting its export is still under consideration,

6. Government have examined the proposals of the Indian Tea Association in respect
of the issue of licenses. In view of the fact that the issue of licenses to tea producers and
exporters will be' automatic, provided there exists an unexhausted export quota in the
namo of the producing estate, Government are prepared to leave to the industry itself,
subject to the orders of Government, the actual machinery for the issue of licenses. The
prescribed licensing authority will be a committee representative of tho tea growing
industry and containing representatives of both British and Indian interests. The Com-
mittee will operate from two centres, one in Calcutta, for the northern gardens, and one
in a suitable centre, such as Coimbatore, for the South Indian estates. The licensing
Committee will keep account of all quotas allotted and will record all licenses grantoed
thoreagainst. In tho casoe of gardens orestates in respect of which no quotes have hoen
fixed by reason of non-return of production statistics, quotas will bo allotted by the
licensing Committec on production of authenticated ovidence of tho maximum production
in any ono of the basic years.

7. In order to give effect to the restriction .of exports Government have considered
whether it would be possible to introduce legislation in the prosent Session. Tho legislative
programme, however, haa been very heavy, and it has been decided that, for tho timo b(zmg
at least, restriction should be enforced by the alternative method of the issuo of & notifica-
tion under Section 19 of the Sea Customs Act, and such a notification will shortly issue.
It is tho opinion of Giovernment that the tea restriction schome should have the approval
of the Indian Legislaturo, but it has not been possible to obtain that approval in the
present Session. Not only has tho pressure of business heen great, but the final details
of the scheme were only very recently received. Govermment proposo, however, whether
by the introduction of ad hoc legislation or otherwise, to give to the Legislaturoin the next
Seasion a full opportunity of exprossing an opinion on the schome.

. The support and recognition which Government are prepared to give and which
hal:l:?een gosor?t{)ed hmbefomgrils conditional (@) on the co-operation. of: the.other Govern-
ments concerned, (b) on the approval of the scheme by the Legislature, and -(c) L.Qn¥, the
:approval by Government of the total export quota fixed from time to time by the inter-

.national €ommittee.
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Dacorries 1N Six.

Mr. S. 0. Mitra (on behalf of Mr. Lalchand Navalrai): (a) Will Gov-
ernment be pleased to state if they have taken any steps to deter the
recurring dacoities committed in Sind? If so, what?

(b) Have Government been able to arrest the ringleader of the dacoities
in Sind who is supposed to be eluding pursuit and has crossed the borders
to the Kalat territory? If not, what steps have Government taken in
that direction?

(c) What permanent arrangements do Government propose to make for
protection against inroads of dacoits from the borders of the Kalat territory?

(d) Has any action been taken against the local people who are stated
to have taken away by force the remainder of the booty left by the dacoits
during the recent dacoities in Sind?

(¢) What steps have Government taken to restore confidence of safety
aend security in the victims of those dacoities belonging to the minority
community of Sind?

The Honourable 8ir Harry Haig: (a) Yes. The Police force in Sukkur,
Larkana and. Upper Sind Frontier Districts has been reorganised and ite
strength considerably increased since 1981-83. Lest the Homourable
Member's reference to recurring dacoities in Sind might create misappre-
hension, I would add that there has been only one serious dacoity recently,
viz., by a gang from Kalat Territory on the night of the 11th March, 1988,
in Buthi village in the Larkana District. I understand that the situation
is not as serious as reported in the press, though apprehension exists in out-
lying villages as a result of the dacoity at Buthi. '

(b) All possible steps are heing taken to effect the arrest of the ringleader
of the gang responsible for the dacoity at Buthi. A reward of Rs. 2,000
has been sanctioned by the Loeal Government for his arrest.
.. (¢) The District Magistrate, Larkana, has addressed the Political Agent,
Kalat, and the Commissioner in Sind has addressed the Agent to the
Governor General, Quetta, asking for effective action against dacoits and
that every possible step be taken to prevent such occurrences.

(d) No such incident as alleged has been reported to Government.

(e) Tt is hoped that the action taken to secure the apprehension of the
dacoits will restore confildence. In addition, those concerned have been

assured that all possible steps will be taken by Government to ensure the
safety of their lives and property.

UNSTARRED QUESTIONS AND ANSWERS. e
LocaTioN oF THE ExistiNg INFecTioUs DisEAsEs Isoration HosPITAL, '
‘DrLn1.

199. Lieutenant Nawab Muhammad Ibrahim Ali Khan: (a) Will Govern--
nent be pleased to state what is the idea of locating the existing Infectious
Diseases Isolation Hospital between Old and New Delhi on the main
road, connecting the two Cities?

- .- (b) Are Government aware -
tondition? EEEE
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(c) Is it & fact that the hospital is bounded on the north by a dirty
tank called Talab Shahji, on the south by a filthy well, on the east by
land used as public latrines and on the west by Nazul land used by
Ghosis (Gowalas) for dumping cowdung and for drying cowdung cakes?

(d) Is it a fact that the hospital is ill-ventilated, has vexz little acoom-
modation and its walls on the west side are only four or five feet above
the ground?

(e) Is it a fact that there is no proper drainage in the hospital and
that the water used in the hospital spreads and soaks into the ground
on the east of the hospital?

(f) Is it a fact that the hospital is not properly lighted in the night
and that there are only two or three dim hurricane lanterns in the rooms
of the hospital? Why has it not been fitted with electric lights or fans
although an electric line passes just outside the hospital?

(9) Are Government aware that owing to the badly neglected condition
of the hospital, nobody except paupers and menials remain in the hospital
for treatment?

(k) Is it a fact that Ram Lila celebrations are held for full ten days
in front of the hospital and about s lakh of people throng there every day?

(1) Is it a fact that a police wrestling tournament took place last year
adjoining the ground and was witnessed by most of the police force and
thousands of members of the public?

() Is it a fact that a big industrial exhibition was held close tc the
bospital and that the exhibition was visited by thoussnds of men, women
and children daily? ' ,

(k) What sction do Government propose to take to safeguard the publio
from the infectious diseases such as snmll-pox and measles which the
hospital is believed to spread in Delhi ang New Delhi and to protect the
King’s police from falling a prey to such diseases by holding the said
tournament in such a dangerous area?

() Has it ever struck the ‘suthorities of the Delhi and New Delhi
Municipalities and the Local Government during the building of New
Delhi for the last 20 years to improve this hospital and to shift it to &
more isolated place? If not, why not? Is it algo a faot that the Local
Government have taken little interest in the matter and that there has
been no co-ordination between the Assistant Director of Public Health
and the Health Officers of the Delhi and New Delhi Municipalities to
improve the sanitation of this hospital and the surrounding locality all:
these years?

(m) When do Government propose to take up this matter to end the
present state of affairs?

Mr. G. 8. Bajpal: Enquiries have been made and the result will be
communicated- to the House in due course.

ABOLITION OF THE LOWEST SELECTION GRADE EXAMINATION IN THE PosT
OFFICES.

200. Maulvi Sayyld Murtuza Saheb Bahadur: (a) Will Government
be pleased to state whether it is a fact that the system of examinations fos
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ptomotions to the lowest selection grade in the Indian Posts and Tele-
graphs Department was abolished with effect from the 15th March, 1932,
with supplementary rules or orders to the effect that all the officiating ar-
rangements which had commenced in the lowest selection grade prior to the
16th March, 1982, should be allowed to continue undisturbed?

(b) Is it a fact that the abolition of the system mentioned in part
(a) above was notified in a general circular of the Director-General in
March, 1982, while the supplementary rules or orders were not so notifind
and were not brought to the knowledge of the entire staff of the depart-
ment as in the case of the general circular?

(c) Is it a fact that in some Circles the supplementary rules mentioned
in part (a) above were not applied 10 the case of some officials concerned
with the result that their officiating appointments which actually com.
menced before 15th March, 1932, were discontinued contrary to the said
supplementary rules, and are Government aware that the officials could
not represent their cases as the supplementary rules which safeguarded

their interests had not been communicated to them and were not known
to them?

(d) 1s it a fact that the case of all officiala whose officiating appoint-
ments in the lowest selection grade had already commenced before 15th
March, 1932, under the system then in force, were not intended to bo
affected by the new procedure and that the disturbing of their officiating
arrangements due to the introduction of the new gystem from 15th March,

1932, was contrary to the supplementary orders mentioned in part (a)
gbove ?

(e) Do Government propose to issue clear orders to the entire staff in
& general circular of the Director-General restoring the officials mentioned
in part (d) above to officiating appointments in the lowest selection
grade provided (i) that the officiating arrangements which they held under
the previous procedure had actually commenced before 15th March, 1932,
and (ii) that the officiating arrangements to which they were entitlad
under the rules in vogue prior to 15th Murch, 1932, have not yet come to
én end in the ordinury course and ore sfill being held by other officials

'ho were not entitled to them under the rules in force prior o 15th
arch, 1932?

Sir Thomas Ryan: (a) and (b). Yes.

(¢) Government have no information.

(d) The reply to the first part of the question is in the affirmative; as
regards the second part, Government arc not prepared to express an opinion
without being inforned of the full facts of the cases which the Honourable
Member apparently has in mind.

(¢) Governriient do not propidse 16 isué any such géneral gf&i@;ré.:. The
wibey of individudls wHe cotisider tHat thév have any grievancés will be
considered if submitted through the proper official channel.



THE SAFEGUARDING OF INDUSTRIES BILL—contd.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
House will now resume consideration of the Safeguarding of Industries Bill.

Mr. 0. 0. Biswas (Calcutta: Non-Muhammadan Urban): Sir, it is
very gratifying to find thut this measure has rececived support from all
sections of the House. I venture to think that such support should be
wholehearted and ungrudging. If there has ever been a meusure in
regard to which my friends on the Benches opposite might claim that it
has been put forward in response to public demand, it is this: the action
taken is entirely worthy of my Honourable friend, Sir Joseph Bhore. For
the moment we are willing to forget that he belongs to the steel-frame
class. Lven if we must remember that, we remember only that it is
Tata steel—Indian steel. I say, a measure of this kind is  worthy of &
popular Minister. The situation which has arisen in the country is one
that ealls for resolute action, and in fact we were hoping for the lust few
weeks for some such steps us Government have now brought before the
House. The powers which they are taking under this Bill are no doubt
somewhat drastic in their character, but there is no help for it. Ay a
matter of fuct, drastic as they are, I venture to think that adequate
safeguards have been provided. After all, the résponsibility for initint-
ing action must rest on Government, but then they will have to justify
their action before the Legislature. Tt is provided that if, after the
matter ig placed before us, either Houge rejects the proposal, the notifica-
tion that might have been issued will automatically lapse. I believe I
voice the sentiments of all my friends liere when I say that we can safely
depenid on the Honourable Sir Joseph Bhore to do all that may be neces.
sgry in furtherance of the objeet with hich this meunsure has been
framed. There arg no goubt various interests concernéd—the interest of the
manufacturers, the intérest of the consumers, the interest of the
merchants; but I ain quite sure that the Commerce Member may be
trusted to see to it that no action is taken which will not subserve the
paramount interest, the interest of the nation. and that action will be
taken only in so far as the various interests which are concerned can be
reconciled to the national interest,

My friend, Mr. Mitra, I find, has suggested that there should be an
Advisory Committee of this House and that the Government should be
required to take such Committee into confidence before taking any action.
I quite appreciate the idea which lies behind this proposal, but it scems
to me that the Committee would be somewhat impracticable. After all,
the action to be taken will be emergency action. Government must no
doubt take all the facts into consideration: they inust cxamine the case
of each industry very carefully; but it may not be always praecticable to
place these facts and materials before a Commiittce before action is tuken.
In ordinarv circumstances, when, for instance, Government {ake action
on the repbrts of the Turiff Board or otherwise by way of imposing new
duties, they bring forward a Bill in the House and, by virtue of the Provi-
sional Collection of Taxes Act, the Bill comes into operation on the very day
it is introduced. I do not. think that if you Have a Committee like the one
which my friend, Mr. Mitra, has suggested, it will be possible wholly to

( 3557 )
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avoid premature disclosures of Government’s plans, without there being
unrg corresponding safeguard such as is provided by that Act in regard to
ordinary fiscal measures. There are these difficulties, but I do not think that
there is really any necessity for insisting on any such safeguards, because,
a8 I have said already, it is already provided in the Bill that the matter
must come before either House of the Legislature, and Government must be
fully aware whenever they take action on the lines of thig Bill that they
will have to justify that action before the Legislature. That ought to
provide ample safeguard. As a matter of fact, we know that in the Indian
Tariff Act they have the power to take action on some such lines in
regard to certain industries; and they can take such action under the
Tariff Act without the necessity of bringing that action for confirmation
before the House in the way now proposed. On these grounds, I venture
to submit that the House will be fully justified in according its whole-
hearted support to the present Bill,

Mr. O. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Mubammadan Rural): 8ir, as my friend, Mr, Biswas, has truly said, if
this House were & responsible House, it could not have had a better
measure brought before it under the circumstances in which the country
and its industries live today: it could not have a more useful .piece of
legislation than the one that the Honourable the Commerce Member has
brought before us, and, I believe, I am speaking not only for myself, but
for the entire non-official opposition when I say that this Bill will be
passed unanimously (Hear, hear), for there is no one in this House who
wants to encourage the coming into existence of what may be considered
as dereliet industries which are sure to perish if the present kind of war-
like competition is permitted. @ Not very long ago, before this warlike
competition was started by a friendly country exploiting a convention
which gave it most favoured nation treatment, industries which are
almost collapsing were the hives of a prosperous population.

Sir, the one question that faces India today is the question of grow-
ing unemployment and growing inefficiency of the Indian industries.
There may be various causes for this inefficiency, but the most vital
cause, Sir, is the decrease of profit and the inability to find a market for
our own goods. When our manufacturers are not able to sell their goods
at a profit, when they are not able to sell them without undergoing a
loss, it is natural that the efficiency of our industries should be impaired,
and the purpose of this legislation will be to discourage cheap labour and
the dumping of showy articles on our markets and also the wasting of
our capacity to buy abroad. If this dumping is permitted, the result
will be that India’s capacity to buy abroad will be reduced to such an
extent that I do not know what will happen to our industries in future.
Therefore, there cannot be any two opinions so far as the necessity of
protecting the indigenous industries is concerned.

I believe, my friend, Mr. Das, did not mean it when he said that we
must declare war on Japan. No, we are not declhring war on Japan. On
the contrary, Japan hag declared war on us; Japan had .continuously
exploited s convention which has got to be denounced.”. We are surely on
the defensive ..... = =~ ' St

A 3
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Mr. B. Das. (Orissa Division: Non-Muhsmimadan): They declared
war, and we have to declare war on them.

~ Mr. 0. 8. Ranga Iyer: We are purely on the defensive, and when the
Commerce Member said that it would be necessary to denounce the con-
vention, I am certain that he did not contemplate the declaration of &
war. On the contrary, he might even contemplate the possibilities of
exploring all avenues of coming to an understanding, if possible, with
Japan and other competitors. (Hear, hear.) The greatest necessity today
is to tell those who are adopting an unfriendly attitude, instead of a
friendly attitude, who are adopting a policy the permitting of which would
meun the destruction of our own industries, it is for us to show to them
firmly and clearly that such a thing cannot be permitted, and then to
open negotiations with them. This Bill will really be opening negotia-
tions with ‘an unfriendly competitor. I know, speaking from my own
point of view, the point of view of my constituents, that they are very
much affected by this dumping. I represent a large number of sugar
districts in the United Provinces. Panic runs through these districts
about the increasing reduction of the price of sugar candy coming from
Japan. Again, in the district of Moradabad, in Bijnor, as my friend, Sir
Muhammad Yakub, will be able to tell the House if he were to stand up
and speak, there is great panic, because the window panes that come from
Japan are being sold so low, almost it seems below the productive price,
and unless and until this competition is put down, these industries will
go out of existence.

Sir, there are various other aspects from which this question can be
tackled. I have already mentioned the question of unemployment. There
is then the instinct of self-defence. That instinet is paramount in every
nation. In the dire and harrowing conditions which envelop on industries,
it will not do to pose as a benevolent society for foreign ill-doers. Even
if they were well-wishers, that policy will be little more than a tragic
farce. The Government have been taking a fairly benevolent attitude
in the past. Our rivals cannot be allowed to exploit that benevolence.
Moreover, there can be no payment of wages and no employment for our
people unless the product of the industry is marketable at a profit or,
at any rate, as I stated, not at a loss. T suggest that the time hus come
when, if we leave the product of the industry any longer open to ruthless
competition, we shall be forced to abandon the standard which we have
built up.

Sir, I believe even the Congress opinion is in favour of this anti-dump-
ing Bill. I have with me a quotation from. a statement of Mr, O,
Rajagopelachariar. Bpeaking of Khaddar, he said:

“The extra cost you are asked to pay is the unemployment dole that every nation
must P’Eg ino one way 'oryznother. Japan taxes herself to dump clothin India. The people
of Japan prefer to tax themselves to permitting unemployment among their poor folk
which they dread mord than paying taxes. Japancse cloth does not drop from the heavens.
They have no magic to roduce cloth below cost price. 'I"he. difference is paid for by
taxes borne by the whole country. So also should we patriotically pay voluntary taxes

to feed the poor M_fo!#-" ‘ ,

. is how.he ig arguing his case for protection s,gs_,inst competitors
of gmimboth Indian -and foreign, and when he was saying that, he. was
ag‘king‘,p’e‘ople’ to pay: & large price for indigenous, hapdlopm products,
if necessary.
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I am auxious not to allow Japan to ocompete with the products
of our cottage industries. Sir, India lives in cottages and in
villages, and if this competition from outside is permitted,” our cottage
industries will go to the wall, for the cottage industrialist is incapable
of competing with these chcap showy articles. The Congress people are
familiar with what is known as peaceful picketing. During strikes we
have peaceful pickets posted at the door of the factory to pre-
vent black legs entering that factory, and I think the same process
is being adopted under this Bill. We post, as it were, a peaceful picket
in every port in thig country so that cheaper labour than ours, longer hours
of work and ull these may not be encouraged and a false standard nided
in any other country so that the true standard which we have set up may
be lowered. It has been stated that this imposition of tariff which the
Government will have the right to impose under this Bill will be a sort
of sop to the industrialists. On the contrary, it is the only available
method to bring more work to our own working people.

Much has been suid, Sir, during the debate sbout a tariff war.
Although we have been living 1 a State tariff war, as it were, for genera-
tions,—as Mr. Baldwin said: *‘we are shelled without being able to
reply,”’——we must have a right to retaliate, und that right is being taken
under this Bill and will be used if necessary. On the contrary, if, after
the passing of this Bill, Japan opens negotiations, it may not be necessary
to retaliate provided Jupun withdraws from the position that she has
taken up at present. 1t hus also been suid that tariff can be used as a
shelter for inefliciency. If the industrialists of India use this tariff as
s shelter for inefficiency, they will be condemning the tariff itself, and as
I have alveady said, we will be helping them on to inefficiency where
efficiency oughi to exist. Let not be said with the aid of taritf, it is
being slowly sapped.

Sir, lastly, as I slated, we are not taking an offensive. Throughout
the world today you have got high tariffs. Which is the country in the
world which is free from high tariffs? T think India is only following the
example of other nalions in this particular matter. Speaking in the House
of Commons, Mr. Walter Runciman, the President of the Board of Trade,
poinfed to a state of affairs in the world which has brought about the
present condition which the Honourable the Commerce Member has finally
decided to combat. My friend, Mr. S. C. Mitra, made an excellent
suggestion that there should be an Advisory Tmport Duty Committee.
The suggestion was a very excellent one, but it is extremely belated.
Had the suggestion been made a year ago, we would have forced the hands
of the Honourable the Commerce Member who would have come to us
with this Bill six months earlier. As time is of the essence, I am afraid
we cannot at present support that suggestion. Unfortunately, therefors,
T hope even {hough he might have an academic discussion on this matter,
he will not press his amendment to a division. I am confident he is not
going to press it to a  division. T said T would quote the passage from
the statement of Mr. Runciman regarding this increase of tariffs which
exist all over the world. He mentioned several cquntrigs—Austria,
FEgypt, Australia, Canada, the Union of Bouth Africa, and so on. He did
not mention at the time Japan, but Japan ig one of those countries where
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you have got the highest tariff wall and surely Japan cannot grudge if
we also have a high tariff wall. He says:

) ‘' During the last few months of the year thoro has boen an inorease of customs duties
in many countries and, what is warse, the establishment of import control in various forms:
Importation into some of these countries is now subject to liconce. In others it is limited
by the quota systemn. I see no indication in any part of the world at the prosent moment
of there being an automatic desire on the part of these foreign countries to lower their
tariffs. But I do not despair,”

and so on.

Therefore, what we are doing is exuctly what other countries have
already done and the Honourable the Cominerce Member has come to us
not u day too early. Thercfore, T hope we will support this Bill, that itg
passage will be easy and smooth through this House, so that we may
proclaim to the world with that voice of unanimity, in voice of thunder,
that the Opposition and the Government are united where the encourage-
ment of indigenous industrics are concerued and that no foreign com-
petitor. who wants to exploit convenient trading arrangements, will be
permitted to bring about the ruin of industrial India. (Applause.) ’

\
U Kyaw Myint (Burma: XNon-European): Aftéi mature consideration

and exhaustive enalyvsis, T have decided, perhaps to mv Honourahie friend,
Mr. Mody's surprise, to support the Bill. It was only the other day that,
after a process of prolonged thought, T came to the very sad conclusion
that we are ruled politically by White Hall, intellectually by Madras and
economicallv by Bombay. ~But when I imparted the news of this great
discovery to Mr. Mody. instead of giving me any svmpathy, he called me
a fool for not having found it out two vears ago.

T support thig Bill for what T regretfully eall provincial reasons. T have
received a long telegram from Burma—from the principal hosiery manu-
facturer in Rangoon. T would not have taken it at its face value, but T
know the gentleman personally and T have also had gn opportunity of
inspecting his works. T propose to read it out, with your permission:

“ Cotton textiles include both woven and knitted cotton fabrics and when excise
duty was in force it was levied on bath.  Weaving cot_]sists of two major operations,
Wot;i'illg and finishing, while knitting consists of knitting, finishing, cutting and sewing,
This last section emplovs about fiftv per cent. more labour, th«:h act has bheen seen and
reported to Government by the Tariff Board. We arc already in considerable difficulties
and have been obliged to close one section of our factory and must close other “sections
in the necar future. We respectfully submit Japanese dumping will prove ruinous not
only to Tndian indusatries, but also to Tndian workmen. Tndians, instead of wearing Indian
cloth and hosiery. will be compelled to use Japanese gonds of a like nature.  Japan wil]
thus gain a very firm footing in India, as also a very usoful advertisement. from wsers of
Japanese hosiery and cloth.  Wo therefore mspact_fnlly submit. that firm and immedinte
stops aro necessary to put an effective stop to un ]llﬂtlﬂfﬂ)le dumping, by imppsing. one
hundred per eent. duty immediately, as prayed for by Hosiery MG"“f“"t“"'f‘m‘ Depugation,
This will ba nett benefit to Tndia, to the Tndian Government and to Tndian Iabour.  The
labourer will obtain money from hetter class Indians who by wearing cotton cloth and
losiery will indirectly holp the Indian labourer without feeling the burden. The Jabowutep
and manufacturer will spend money in Tndia and will be eciroulating it in Inf‘hq and .f}ms
the country will not be the poorer.  Any amount of help granted nfto!j delny wy]].bn entjrely
uscless because 'then the manufacturer will have hr:en ’ﬂna.nmn]l,v rgnnod and his capacity
for increased production gone, while the labourer “:l“ be ruined by .indebtedness resulting
from unomployment- Therefore, to render eﬁqgtwo hg]p to uwnuft?qt»nrem' and lab?ur.
ono hundred per cent. protective duty, must immediately bo levied. Sinco Hosier
Manufacturers’ Association waited on. the Honourable the,(jog}merqg Member _on 26t
Fel 5, Pﬁcw in Japan have Héen reduoed by.ten p'or cent. withi'prospeots of still further
reduction.” .. " ’
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It is from the point of view of the labourer that I have analysed the
Bill, and 1 support this Bill only because it is obviously an emergency
amessure. We can only hope that gentlemen like Mr. Mody will not take
sadvantage of this emergency to dip their hands further into our pockets.

Mr. N. M. Joshi (Nominated Non-Official): As this subject was die--
-cussed recently in the Assembly, I do not wish to make a long speech and
I shall content myself with a very brief statement of my views on this
subject.  There i3 no doubt at .all that some kind of action and some
measureg are necessary to prevent the evil results of the dumping that has
been going on in our country, but I feel that the method of preventing
thig. dumping and the manner of doing so requires very careful consideration.

In the first place, the Bill, introduced by the Honourable the Commerce
Member, very rightly propcses that before nny action is taken, there
should be an’inquiry made by Government. In this connection, I would
like to suggest that not only this inquiry should be a thorough one, but
that the inquiry should not be confined to one country. I had made that
suggestion in my speech when speaking on this subject on the previous
ocoasion, that when we talk of dumping by Japan and her depreciated
currency or the bad labour conditions in Japan and several other things,
it is much better that -we should get first-hand knowledge of thosé con-
ditions. When I spoke last about this, my Honourgble friend, Mr. James,.
said that there was the report published on the labour conditiong in Japan
by the International Labour Office. Surely, Sir, the report published by
that office, wrhich only deals with general conditions, cannot be sufficient
in order (o compare conditions in India and in Japan. It is much better,
therefore, that an inquiry should be undertaken to find out what are the
factors which . enable Japan to dump her goods on India.  Yesterday
my Honourable friend, Mr. Das, and, I think, also Mr. Mitra said that
Japan beats our goods not only on account of bad conditions of labour
or on account of depreciated currency, but because Japan has got a better
organization and a greater degree of efficiency. I have absolutely no
dcubt in my mind from what I have read about Japan and her industries
that the Japanese industries are a hundred times hetter organized than
our industries are. and it may be one of the factors which ena%]e Japan to
compete witli us. I feel, therefore, that there should be an inquiry made
not only into one country, but into all those eountries at whose hands we
suffer from dumping. We talk of labour conditions in Japan and my
friend, Mr. Mody, recently said in a speech that on account of certain
legislation brought forward by the Government of India, & burden has been
thrown upon the industry in India. He wanted to hint that on acoount
of the legislation which the Government brought forward. such a burden
‘was thrown on the industry that they could not compete with Japan. Now,
the only legislation which to my mind has been introduced by Government
which throws any slight burden upon the industry is the workmen’s com-
pensation legislation. The Bill has not yet passed.  Therefore, if our
millowners find it difficult or if our other industries find it difficult to
compete with Japan, ‘it is certainly not due to’the Bill, which is only in
the form of & Bill today and which has not vet thrown any burden on the
industry vet. Moreover, what will be +he burden,about which. Mr. Mody
was. talking? The Workmen’s Compensstion Bill, introduced- by Govern-
ment, will not throw upon the textile industry in Bombay, say, aore
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than a burden of Rs. 10,000 to Rs. 15,000 a year—a burden which is
certainly not greater than perhaps the bill which the mill-owners of Bombay
may be paying for bridge stakes or for drinks.  (Hear, hear.) Then,
Mr. Mody referred to another Bill which Government propose to introduce
and he wanted to create an impression in the minds of the Governiment
and to frighten the Government by saying that the Bill which is to come
will be such a dreadful Bill that the industry has already begun to suffer
from now merely on account of hearing of the introduction of that Bill!
Now, that Bill is the Factory Amendment Bill. In this eonnection, Mr.
Mody has given a warning tq the Government that he will not agree to
the hours of labour being reduced. Now, I do not wish to go into this
question of the hours of work, but I would point out to my Honourable
friend, Mr. Mody, as I pointed out on the last occasion that in America—
u very advanced country where industrial thought hag advanced—the
Government are now insisting upon a 30 hours week in all the industries
of the couniry, snd my friend, Mr. Mody, here insists that the hours
should be longer; and when Government are thinking of reducing the hours,
he savs the hours should not be reduced.

Mr. H P. Mody (Bombay Millowners’ Association: Indian Com-
merce): Don't vou think we might discuss that a little later?

Mr, J. Ramsay 8cott (United Provinces: European): Do you want
the cotton wages reduced too?

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): We have got to finish the work today!

Mr. N. M. Josghi: T am quite prepared to measure the length of my
speeches with the length of the speeches of the Honourable Member from
Moradabad.

Sir Muhammad Yakub: By all means do it.-

Mr. 8. @G. Jog (Berar Representative): Measure the depth of your
speeches, not the length. '

Mr. N, M. Joshi: T would be quite ready to debate the subject on the
Lasis suggested by my Honourable friend, Mr. Jog. Mr. President, my
point is this, that the labour legislation, which the Government have so
far brought forward, really throws very little burden wpon the industry,
and in some cases if the Government introduce legislation for the reduc-
tion of hours, it is a kind of legislation which several countries have now
introduced as a measure against the present depression.

Sir Leslie Hudson (Bombay: European): Has Japan?

Mr. N. M, Joshi: As regards Japan, the Japanese hours of work are
certainly not longer than our hours of work. When we talk of the wel-
fare of labour in Japan, plense remember, Sir, that in Japan the labour
has got a health insurance law. Will you agree to have a health insur-
ance law in your country? If not, what is the use of comparing Japanese
labour conditions and ours? Japan has got a much hLetter Workmen's
Compensation law. I, therefore, suggest, Mr. President, - that thera
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should be a thorough inquiry into these matters before we allow the
impression to be created in the country that it is bad Japanese labour
conditions that enable Japan tc compete with us and beat us in competi-
tion, ‘

Mr. J. Ramsay Scott: What about wages?

Mr, N. M. Joshi: If my Honourable friend wante to go into wages, T
am quite prepared to go into the question.of Japanese wages. I am
quite sure that Japanese wages are not smaller than our wages.

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): They are.

Mr. N. M, Joshi: T am quite prepared to go into all those details ab
some other time. T suggested also last time, Mr. President, that the
Government of India should have an industrial census. Let us have
proper figures, and for that reason I also suggested that the Government
of India should introduce a Bill compelling people to:provide dtatistics.
This Bill is now overdue. I wish to go a step further and say this. My
Honourable friend, Mr. Mitra, proposes that Government should appoint
an Advisory Committee to advise the Government on this queston, but I
would ask one question. The Government of India, some two or three
vears ago, brought out to this country at their own expense an expert
from the League of Nations and that expert advised the Gevernment of
India to establish an Economic Council. I want to kmow from the Gov-
ernment of India as to what they have done in regard to that suggestion.
It there is dny proper time and suitable time for the establishment of
such an Economic Couneil, it is this time and, therefore, Government
should not plead any excuse of want of money for the establishment of
that Council. You are taking to yourself very vast and extraordinary
powers. Is it not better that you should be properly advised on economic
matters by a body of experts? I, therefore, make the appeal, Sir, that
the Government of India should not now lose any time for the establish-
ment of an Economic Council. It is & body which will be extremely
useful and if you ask my opinion, Mr. President, I would say that such a
body will be more useful than a committee of the Legislative Assembly.

Then, Sir, there is one small suggestion which I want to make as
regards this inquiry to Government. The Bill proposes that the Govern-
ment of India should mske an inquiry. T want to know whether the
Government of India propose to publish the results of this inquiry,
otherwise, how is this Legislature going to judge whether the Govern-
ment came to a right conclusion after their inquiry or not? I, therefore,
suggest to Government that it is not emough that they should make an
inquiry, but they should publish a report on the inquiry which they would
‘make, so that the House will be able to judge the facts which the report
will bring out. Then, Mr. President, Government have selected the
method of raising tariffs for preventing dumping. My own view in this
matter is that tarift is not really a proper method of dealing with this
question at all. My friend, Mr. Ranga Tyer, said that all countries have
‘now raised very high tariff walls. Tl is true, but have they succeeded
-in developing their industries on account of the higher tariff? Take the
United States of America which fias the highest tarif wall. Even she
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.is suffering from the greatest amount of unemployment today. There-
fore, a mere tariff wall is not 8 sure remedy for the evils from which
.you are suffering. Then there is another grave defect in this method of
tariffs. If you once levy a tariff even for preventing dumping, the
Government will get revenue. And when a Government gets revenue
8o easily, it will also be tempted to retain that revenue. You may call
this measure an emergency measure, but it ig likely to last much longer
than we may imagine. Ag & matter of fact, England had a measure
for safeguarding the industries, and the safeguarding there has now been
going on for so many years. The same thing will happen with your
anti-dumping legislation. You may talk of that legislation being a very
temporary one and an emergency one, but it has a tendency to persist
snd it will persist. But my gravest objection to a measure of this kind
is that this is-a method of war. My Honourable friend, Mr. Ranga Iyer,
t;aidt that we shall retaliate and we must have g tariff wall if Japan
wants it.

Mr. O. S. Ranga Iyer: I said we are purely on our defence. We are
on the defensive. If somebody declares war on you, surely you won't
submit to that war. But I said, though we have the right of retaliation,
we are purely on the defensive and, if we pass this measure, it is with
a view to mnegotiation.

Mr. N. M. Joshi: Well, Sir; my point is this, that this is a method
of war. Japan may have declared war; I am not suggesting that Japan
has not declared war, but it remains to be seen whether she has actually
done so or not. What I do maintain is that this method of tariff is a
method of war and, therefore, we should try to avoid it, because war
is a speculation and a gamble. We may succeed or we may not succeed.
Therefore, it is much better that we should, as far as possible, when we
try to deal with a measure of this kind, avoid & measure which will lead
to bad blood and also to a disaster. I am not suggesting that Japan
kas really gone on war with us. We should not take immediate measure
at all. %lhat I am saying is that this method may not ultimately succead
and may lead to worse results. I, therefore, think that, on the whole,
if we have to .protect our industries, the method is not a method of war.
The method we should adopt is that of International co-operation. In
this connection, I had also made a suggestion on the previous occasion.
You will remember, Sir, that in 1929 both you and myself were at Geneva
and, in that year, I moved a Rasolution in the International Labour
Conference suggesting that there should be an All-Asia Labour Conference
tc consider the problems that arise in Asiatic countries. That Resolution
has now been passed and the International Labour Office is very anxious
that there should be a Conference of Asiatic countries to deal with labour
problems of those countries. I am not suggesting that that Conference
thould be held today. It cannot be held so long as Japan and China
choose to fight with each other. But what I say is this: here is a measure
which is likely to lead to some proper understanding between the Asiatic
countries on at least one question, namely, the labour question, and
Government should investigate such questions and resort to those
methods more than the .method of raising tariff walls. Mr. President,
I do not wish to.go into any more of the details, but so far as my own
wiews, are concerned, for the present I am prepared to support this Bill.

- B2
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8ir Hari Singh Gour: Sir, 1 should like to add a few words on the
motion of my Honourable friend, the Member for Commerce. I heartily
congratulate him upon taking the action which he proposes to do for
the safeguarding and protection of Indian industries. His action is wise,
though belated, but nevertheless it is a wise action, because the Indian
industries are in sore straits and require protection. Honourable Members.
on both sides have referred to dumping by Japan. There can be no
doubt whatever that the inflated currency of Japan hag contributed to
the dumping of her products, not only in India, but in other Asiatic and
European countries. In giving my support to this motion, therefore,
I wish at the same time to point ou! to my Bombay friends represented
‘by Mr. Mody in this House that whatever assistance the State might
give to the struggling industries in this country, it would not serve s
‘a panacea for the depression and evil to which they are subject. Japan’s
paramount position in the industrial world at the present day is due to
geveral causes, one of them undoubtedly at the present moment is
dumping.  But before she started dumping, she had ultimate State
control over all industries. Mikado is the father of the people and his
Government take truly paternal interest in the initiation, growth and
developing of its  national  industries. @ If  these industries
were in a state of struggle, the Government immediatelv came
to their rescue with expert advice, and banks proferred additional capital
and financial aid on easy terms till they were rehabilitated. My friend,
Mr. Thampan, whispers from behind: why should not the Btate in this.
country act likewise? It is for the purpose of drawing attention of the
Honourable Member and his colleagues on the Treasury Benches that
I am recapitulating some of the facts which have made Japan a great
industrial nation she has become.

If the industries, factories and mills in Japan were found to be
inefficient, the State immediately took oontrol of them and for a period
of 138 years some of these mills were run by the Stafe and then made
cver again to the concerns, giving thein such expert advice as sufficed
to make them a profit earning concern. The second thing that Japan
hag been doing since the inauguration of her policy of industrialising
the nation has been ruthless protection. ~Honourable Members arve
12 Nooy, Perhaps not aware to wh:t extent the policy of protestion has:

* been applied in Japan. Japan classifies all industries into
present and future to be developed in the near and in the remote future,
_and if Japan finds, on expert advice, that a certain industry has a chance
of development in the country, the first thing that Japan does is ‘o
place a very prohibitive import duty. The import duty in Japan rises
up to about 350 per cent,—a truly appalling figure.—and in certain very
exceptional cases where Japan has a monopolist interest, the State for
example having a monopoly of tobacco like France, the import duty
reaches the maximum and is regulated from time to time. But apart
from protection and the manipulation of the eurrency, the two great
fac!:ors which have contributed to the pre-eminence of Japsn are her
policy of mass education. The system of education in Japan produces
the least waste in the product of her educational svstem. From the age
of six right up to the age of 21, the State wafches over the progress
of the alumni of the primary, secondary and higher schools and advises
parents .fo drive their children into channels -into. which they would he
of the greatest service to themselves and to the State; and so, by the
diversion of talent into the various fields in which there is room for
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display of talent, Japan is able to man her industries by .operatives and
workers who have a real aptitude for the work they gre called upon to do.
‘The third thing that Japan has been doing is what is popularly known
as rationalisation of her industry.  Rationalisation of her industries
comprises the most economic systera of buying, production and distribu-
tion of her products. As everybody knows, the raw produce is purchased
by huge corporations at the minimum of profit to the corporations con-
cerned. They are carried in Japanesc ships and are distributed to the
various industries at o very economic rate. And there is & vast network
.of distributing organisations for the purpose of selling the goods which
are turned out by the factories.

The last factor to which I would advert is the efficiency of Japanese
labour. My Honourable friend, Mr. Joshi, in his speech today and on
n previous occasion, hag been reiterating a statement that the Japanese
labourer is dearer than the Bombay labourer. In one sense he is, in
the other sense he is not. The fact is that the efficiency of the
Japanese operative is at least two or threé times greater thap the
efficiency of the Indian mill operative. and the reason is simple. In all
the factories that I visited, the operatives are all girls from the age of
16 to about 22 or 28. They get an average of about one yen and 50 sens.
At the present rate it is very much less, but at the ordinary rate i
would be about Rs. 1-8:0 or Rs. 2. But when they were getting that
amount, they were in charge of from 12 to 20 automatic looms. And in
large halls, about ten times the siz¢ of this Assembly building. you
would hardly see more than a dozen or two dozen girls working. I was
gomewhat surprised at the paucity of the number, because in the Indian
mills it appears as if a public meeting is being held automatically inside
the factory. I asked the Director and he explained to me that the
difference between Indian and Lancashire and Japanese mills was that
the Japanese miiil operative aliended from 12 to 20 automatic looms
whereas in Bombay, my friend, Mr. Mody. will correct me, the operative:
only looks after two and, only recently, in Lanoashire. I believe, thev
are now looking after six looms where they used to look after three.
So that if you take into consideration the outturn everv day in comparison
with the price paid to operatives, the Japanese labourer is very much
cheaper, much cheaper than the Indian labourer and cheaper certainly than
the Lancashire labourer. Onlyv about two or three davs ago, I was reading
in a newspaper the report of a speech delivered by an expert in Man.
chester and he said that the difference in the wages between the
Lancashire operative and the Japanese operative ran to about 10 or 15
times. T am not going to make any comparison between the wages of
the Bombay operative and the Japanese operative, but if I look at the
question from the standpoint of the outturn, I submit I should be on safe
ground if T said that on the whole the Japanese operative is mbout two
or three times cheaper than the Bombay operative. and the reason for
it is that the Japanese nation is a well-disciplined nation like the German
nation before the war. There is compulsory militarv service and con-
sequentlv there is a strict sense of discipline. Added to it their abundant
patriotism makes them do work which the Bombav mill operative can
rever hope to do unless he is equally inspired by a patriotic _feeling to
compete with all comers for the glorr and greatness of the nation. But,
on the other hand. it is a lamentable fact that the‘ Bombay operative
very frequently goes on hartals or runs away to his agricultural farm when

) senson comes on and the result, therefore, is that there is o

the rain . :
ﬁr:a;ainythe working of the mills or of the factories. If there were that
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continuous work and that sustained effort to produce goods ag they do
in Japan, the efficiency of the Indian mills would be doubled, if not

trebled.

Now, Sir, that brings me to the other point that I was going to make.
My friend, Mr. Joshi, as the representative of labour, has drawn the
attention of the House to various factors, but the question upon which
I should like to draw the attention of the Honourable the Commerce
Member is this. By the import duties. that you are going to levy, a
large sum of money would accrue to the coffers of the State. Should
not a considerable portion of this money be utilised for the education
and improvement of labour conditions in the mills and factories in India?
It should not go into the general revenues. but must be utilised for the
purpose of developing and improving the nascent industries of the country
and for the purpose of giving education to the labourers and their
children and improving their social amenities. If the money is spent in
this direction, it would in a very short time show a result in that the
labourer would improve in efficiency. He would make more of a sustainad
effort and it would require less and less of the machinery of protection
to sustain the industrial life in this country. I think, Sir, it was in one
of the speeches delivered by an FEnglish literary man to a Scottish
University as Rector that he made a pregnant statement that an educated
cobbler is better than an uneducated one, and I beg to submit that an
educated labourer is much better and more efficient than an uneducated
one. The quality of his work is improved and, with the improvement
of the quality of work, the price of the product will also go up.

Now, Sir, reference has been made in passing to the Increased cost
that this tax would involve to the consumer and my friend, on the
other side, Mr. Joshi, or some other Members also referred to the fact,
that, while we are quite prepared to bear the increasing cost for the
purpose of preventing dumping, we must not be oblivious of the fact
that this should not be a permanent burden upon the consumers in this
country, and, therefore, side by side with protection which industries are
to be given, action must be teken by the Government to gee that the
duration of protection is as short as possible.

8ir, before I sit down, I cannot help giving a warning to the repre-
sentatives of the mill industry in Bombay. The mill industry in Bombay,
so far a8 I have been able to gather, is yet carrying on its old traditional
antiquated ways. You have the wasteful system of managing agencies.
You have commissions on buying and selling. You havs the great Seth
sitting at home employing his nephews and his grand-nephews as managing
directors and this system of patronage is eating into the wvery vitals of
the industries of this country. If there is to be efficiency, it must be
on the basis of the survival of the fittest and the industries,  sheltered
though they are by the tariff wall, they must not forget that they have a
great duty towards the Government and the people by setting their own
house in order. 'My Honourable friend, Mr. Joshi, said that there should
be an enquiry. It should be made through Government, but I submit
that the people who should really meke an enquiry and profit-by it are
not the Government, but the mills themselves, and they should 'send out.
their industrial representatives to study the industry in Japan and. profit .
by it. An official enquiry will be: a-second-hend. enquiry and if there is:.
to be afiy ‘result, there ‘should be ®- direct: enquiry- and "not by persona .
who are not directly connected with the enterprise, but by persons who
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huve staked their capital in the venfure, and they are the best persons
to go and see for themselves as to how they can improve their industries.
"My friends know how such industrial missions from Japan and other
“countries have gone to all parts of the world to study what is called
market conditions, and incidentally they study also not only the market
‘conditions, but also the general conditions as to how their own home
produce might be marketed with advantage in other countries.

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urben): Will
he give us a letter to the Government of Japan?

8ir Harl Bingh Gour: My friend is asking a question. If he comeg to
me and makes that request, the answer will be in the affirmative. BSir,
one more word and I have done. My friends belonging to the mill
‘industries are upt too often to consider that if they do not make money,
and I am speaking of lurge joint-stock companies, not of the struggling
cottage industries which deserve every protection, in these large capitalised
industries, as soon as anything goes wrong, they seem to think that the
first thing they should do is to take a bee-line to Simla or Delhi. I
think, Sir, that the proper thing is to take a bee-line to the country which
is competing with them and then they will be able to see for themselves
that whatever may be the assistance tgey get from the State, it will never
suffice to rehabilitate their industries, unless they are able to compete
with them upon even terms.

Mr. Muhammad Muazzam Sahib Bahadur (North Madras: Muham-
madan): Sir, I entirely agree with my friends, Mr. Ranga Iyer and Sir
Hari Singh Gour, that this Bill has been long overdue. Sir, Mr. B. Das,
speaking of Japan, told the House that Japan had taken an attitude which
it should not have taken towards India, snd my.fnend. Mr., Mitra, con-
troverted that statement and I entirely agree with Mr. Mitra thaﬁ if a
country develops her industries, no other country can have anything to
say against it. If we are not in a position to develop our industries, if
we are not in a position to stave off competition from foreign coqntnes.
it is our own fault, and it is up to us to remgdx the defects wl;lch we
may find, although at the present moment this is a matter which has
come into being by a combination of factors, amongst which, so far as
Japan is concerned, I might mention cheap labour, inflated currencies,
bounties. reduced freight rates and last, but not least, efficient organisa-
tion. Sir, it is no doubt a fact that we are at the present moment in
very abnormal conditions. conditions which may last some years; at least
for another year or two, and if the Government at this stage come forwal_'d
to afford protection to indigenous industries, to the industries carried on in
India. with a view not only to safeguarding the interests of these indus-
tries. but with the object of keeping them alive, when they find that the
very existence of these Indian indusfries is at stake, if the Government
have come forward with this very beneficial measure and the object of thf-z
measure is to arm the Executive with powers to act when they feel_ it
necessary, I think, Sir, that such a power t;qnferred upon the.Executlve
bv the Legislature in the abnormal conditions thrqugh yvhlch we are
6 one which is pre-eminently necessary; and, in this connection,
1 might at once say that I do not com}ider the formation of any Advisory
Committee of seven or nine 8s essential to the carrying out of the pro-
visions of this Bill. As all Honourable Members know, there is already

passing is
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an Advisory Committee attached to the Department of Commerce, but
unfortunately for that Committee it has not been called upon to act. As
a matter of fact—I may be corrected if I am wrong—I think that through-
out the whole of last year there was not one meeting of that Committee.
At the initial stages, it will be necessary not only to come to some decision
with regard to any particular industry, but with regard to more than one
industry. As a matter of fact, at the initial stage it will be necessary
"to take a comiprehensive view of such industries as need protection merely
fcr the reason that otherwise they would be effaced. If that is the position
to start with, then I think that that Committee may be called upon to
co-operate and offer its advice and opinion to the Executive, so that
effective action might be taken by the Executive. In the matter of
affording protection, as my friend, Sir Hari Singh Gour, pointed out,
protection ought always to be temporary. In this case it is temporary:
under this Bill, power is to be conferred on the Governor General to
act until the 1st April, 1985, that is, for about two years; and the
question, as very eloquently put forward by Sir Hari Singh Gour, was
that when you afford protection to home industries, it is your duty to
see that the protection does not extend over unreasonably long periods
a3 g result of which the public and the ordinary citizen may have to
suffer in that he is called upon to pay a higher price for his daily neces-
gities. Such a condition in the present case, however, does not arise.
What we are called upon to do is to confer such powers on the Governor
General as may enable the Executive to act whenever necessary within
the space of the next two years; and I am glad that, instead 6f coming
forward with piecemeal legislation dealing with one particular subject,
the Government have thought it fit to come forward with a very com-
prehensive Bill, a Bill which comprises every industry that may stand in
need of protection. And another feature of this Bill ig that it affords
protection, not only to the manufacturing industries, but also to the agri-
cultural industries, because I find in clause 2 of the Bill that both produce
and manufactures are to be protected: so that the manufacturers of sugar
candy, for instance, and the producers of wheat,—all these would benefit
as coming under the category of indigenous industries. The notification,
which the Governor General would be empowered to issue under the
provisions of this Bill, will require the approval of both the Houses of
the Legislature, and it is provided that if it is not approved within two
months after it ir 1aid before the two Houses, ipso facto the notification
will be of no effect. I think that is another commendable feature of the
Rill: so that looking at it from every point of view, I give my whole-
hearted support to this measure and I think we will be in a position to
pass this measure without any opposition. '

Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Mr. President, that this piece of legislation has been dictated by my friends,
the Bombav millowners, T have no doubt. My Honourable friend, Mr.
Mitrn. vesterday gave us how it was originally started. He said it was
on the 23rd Tonnary, that notice of a Resolution was given by my Honour-
able friend, Mr. Mody, followed up by mv Honourable friend, Sir Leslie
Hudson, who is: also from Bombay, and followed again by the Furopean
Group of which he is the Leader; and on the 4th March, he said, there
was an unholy allinnce between my Honourable friends from Bombav and
the European Group. T feel that this legislation will not help the smaller
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industries, and that the smaller industries will still- continue to suffer. I
think it will only benefit the Bombay millowners and put further money into
their pockets. But Government have decided to support Bombay and so
dhe Bill will be passed in spite of whatever we may say.

My Honourable friend, Sir Cowasji Jehangir, the other day, on the 20th
March, made a remark on the floor of the House that he was looking to
the gallery to see whether there was any Japanese present there and that,
when he found that there wcere no Japanese in the gallery, he was sure
that I will sit down in five minutes. Well, 8ir, it is only Members like my
‘Honourable friend, Sir Cowasji Jehangir, who could have made this utter-
ance. Let me see today if there is any Japanese present today or if there
is any Marwari present . . . . .

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): Is it in order, Sir, to refer to the gallery on the floor of this House?

Mr. A H. Ghumavi: I would have inflicted upon him a speech today
‘which I would have continued for two or three days . . .

Sir Cowasjl Jehangir: T will withdraw the remark. (Laughter.)

Mr. A. H. Ghuznavi: T will sit down then in five minutes. Now, what
about the consumers? What about the merchants? Many of wus have
received telegrams from merchants and, with vour permission, Sir, I will
read these telegrams. What about the existing contracts? This is the
telegram from the Honorary Secretarv of the Marwari Chamber of

Commerce . . . . .

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
‘madan Rural): We also have received telegrams.

Mr. A. H. Ghuznavi: The telegram says:

¢ Marwari Chamber of Commerce, Calcutta, apprehends that Government is contem*
plating further increase in duties on imported piece goods as a measure to check dumping
from countries with depreciated currency. Should the Government reach at such a
conclugion my Chamber strongly request to exempt goods of existing contracts from
such impositions which if insisted upon will prove the last straw for the merchants to

break the camel’s back.”
With your permission, Sir, I want to lay this telegram on the table.

Then, Sir, there is another telegram in continuation of the previous
telegram, and that reads as follows:

“ Referring previous telegram Marwari Chamber of Commerce. Calcutta, is greatly
alarmed at the press report of Government thinking of imposing additional dutios leviable
under Tariff Act as an emergency measure safeguarding industry. In r«oording our
emphatic protest, my Committee desire me to reiterate that should the measure be adepted
the most serious sufferers will be merchants. Sudden and frequent changes in. fiscal
policy calculate nothing less than penalising merchants for safeguarding industrialists at
this critical juncture when purchasing power of poor consumer is very low as a{’mit_»\‘bd
by Finance Member. Secondlv under section 10 of Tariff Act all enhancements in tariff
on existing contracts are to be borne bv merchants. Safegnarding merchants' interests
equally incumbent upon Government. Capital investments of ,th'e merchants at stake is
many times more than investments of industrialists. My committee find no'reason why
merchants interest overlooked. My committee strongly request to exempt existing
contracts and earn the gratitude of merchants who are constantly facing heavy loases
for ao many years. If dutv on existing contracts insisted. upen the merchants in the

opinion of my -Chamber will be ‘ruined.” ,
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Now, here is the third telegram from the Indian Importers Association,
and this is what they say:

o ok
* Indian Importers Association strongly protests against any intention of Government
for further enhancement of import duty on cotton piecegoods under the Safeguarding
of the Industries Act (P), 1933. My Association urges Government to launch an inquiry
into the present deplorable position of piecegoods trade in India of any country of origin
which is extremely demolished owing to the severe fall in the purchasing power of poor
consumers who have to sell the produce of their labour at too low prioes and cannot conse-
quently afford to buy anything at existing rates whatever enhanocement of diity is calculated
to fall entirely on the importers’ shoulders. My Association earnestly appeals Govern-
ment to at least exempt the existing contracts and those already made as otherwise the
import trade of Calcutta port will be_totally crushed. My Association fully supports views
of Marwari Chamber of Commerce.”

Now, Sir, this was followed up by a letter, and I will only read the last
paragraph of it, with your permissicn: ’

It is now admitted and well established that the fall in the purchasing power of
the masses has been very sharp since 1929-30. There has also been a steady fall in the
prices of the staple products in India, whereas the income of the average consumer shows
no sign of improverment. In addition to these, to the dismay of the consumer, every year
he is saddled with the burden of enhanced duties. The result is obvious, as substantiated
by the recent increase on artificial silk. From 50 per cent. existing duties on artificial
silk, it was raised to about 130 to 150 per cent., as a result of whioch the market prices
appreciated only by 5 per cent. for a short time, but readily reached the original level
or in some cases below the same. The merchants, therefore, are out of pocket to the
extent of the difference between the rise in the duty and the rise in the internal prices,
which for some time past is nil.

The situation has become more disastrous in view of the fact that the new duties are
imposed on the existing contracts without sufficient previous notice to the merchants,
who have to bear all enhancement of duty on the forward contracts, as per section 10
of the Tariff Act. The sudden and frequent changes in the fiscal policy calculate nothing
less than penalise the merchants, though the capital investments of the merchants through-
out India is many times more than the investments of a few but clamorous industrialists.
In view of this, in case duo notice cannot be given to the merchants previously, sheer
equity and justice demand that the existing contracte entered into, before any duty is
levied, should be exempted from these impositions. But, aFart from the heavy losses
that the merchants have been constantly undergoing for the last 8o many years, if theee
fresh heavy duties are imposed on the existing contracts even, it would certainly, in the
opinion of my committee, prove the last straw on the camel’s back. My Committee,
therefore, hope that in the interest of a huge community of merchants, you will be pleased
to take such steps as to get the existing contracts exempted from fresh impositions.”

1 hope, Sir, the Honourable the Commerce Member will take into consi-
deration the claims of the merchants and also the interest of the consumers
who should not be penalised and- that the existing contracts of the merchants
will be protected. -

My Honourable friend, Mr. B. Das, madc a very savage attack on the
Japanese yesterday. Why? Because the Japanese have proved their
efficiency, they sell their goods throughout the world at competitive prices.
This has been their gin, for which my friend made a ferocious attack. . . . .

Mr. B. Das: My attack was levelled against the aggression of Japan
over China. How can I shew friendship to Japan?

Mr. A. H. Ghuznavi: That has nothing to do with what they are doing
in India. You will remember, Sir, that in 1930, when you were sitting on
the Opposition Benches, with vour esteemed Leader, Pandit Madan Mohan
Mhalaviva, the unfortunate Cotton Textile Industries (Protection) Bill was
before the House. 1 warn the Honourable the Commerce Member that



THE SAFEGUARDING OF ‘INDUSTRIES BILL. 3578

whenever he thinks of giving protection, he should read carefully and go
through the debates of the year 1930. If that Protection Bill was not
forced on this House against the will of this House, Sir, today things would
have been different in India. Lord Irwin, in November, 1929, made the
great Declaration of a Round Table Conference which rallied round almost
the whole of India to his side. On that fateful day in 1929, I mean the
24th of December, when Lord Irwin's special train, while he was coming
to meet Mr. Gandhi and other leaders, was bombed, but was providentially
saved, when on that day he met Mr. Gandhi and he had refused the olive
branch, the rest of India was against Mr. Gandhi since that date, and but
for the rushing through of that Bill,—and Pandit Malaviya said so in so
manyv words to every one of us, he would have taken up the battle and
fought against the civil disobedience movement, but hig heart broke mhen
Government refused to give him a hearicg at the instance of my friends,
the watchdogs of the Bombay industrialists. They had the greatest fighter
in Mr. Jinnah whom they had briefed for a particular purpose, and while
the Government, at one time, on the 81st March, were willing to consider
to a certain extent Pandit Malaviya’s amendment, Mr. Jinnah, on their
behalf, misled the Leader of the House, and the result was that he refused
to consider. the amendment. Sir, it resulted in acts of civil disobedience
which has put the whole of India into chaos. Then, Sir, what is the
result? Our Bombay friends started the civil disobedience movement. It
is they, the Ahmedabad mills and the Bombay mills, which put the money
into the pockets of Mr. Gandhi to carry on the civil disobedience movement,
thanks to the Treasury Benches for giving them the profit, the additional
monev they wanted to put into the pockets of Mr. Gandhi to earry on the
civil disobedience movement. I hope the Commerce Member, whenever he
tries to please Bombay and Bombay, will not forget that he has another
duty to perform, and that is to lJook to the consumers and to the merchants,
and not to blindly follow our Bombay watchdogs who day and night go to

him with their beggar’s bowl.

Mr. Gaya Prasad Singh: Sir, I would heartily we!come any measure
which has for its object the protection and sp.feguardnzg of.the nso:txonal
i i i try. But there are just one or two circumsiances
e the. meaption s hJi.ch makes a cloud of suspicion

ing: the i tion of this measure w g
i, o be better pleased than myself if that

across my mind, and nobody would !
cloud of suspicion is dissipated. ' It has been stated that my Hopourq.ble
friend, Sir Leslie Hudson, gave notice of a Resolution coucheq in 1@entlcal
terms with the Resolution of which notice was given by my Honourable
friend, Mr. Mody. T should like to know what point of connection there
is between the interests of the representatives of fore.lgn '1mport.and com-
merce in this country and the manufacturers of Indian industries.

The Honourable 8ir Joseph Bhora (Member for Commerce and Rall-
ways): May I interrupt my Honourable friend for one moment. T should
like to assure him that the Government began consideration of this measure
long before they had received any notice of any motion or Resolution in this

House.
Mr Gaya Pmad Singh:_'_,I”am ,q[.n:t_é_ satisfled with the reply of the-
Honourable the Commerce Member, and I eongratulate him héartily on

taking into his hands a measure which does not owe its inception to the
initiative of the representatives of the European Group. It was in this
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view of the matter that I had tabled one or twp amendments which hav

the effect of giving protection only to Indian owned industries. -

Mr. ¥. E. James (Madras: European): May 1 be permitted to make
one slight observation? Of course there has been some misunderstanding
as a result of the rather charming by-play of humour on the part of my
friend, Mr. 8. C. Mitra. The Resolution, which is referred to as having
been given notice of by Mr. Mody and by certain members of my own
Group, referred specifically and exclusively to the protection of indigenous
industries and I should like to make that clear.

Mr. Gaya Prasad 8ingh: I should like to know from Mr. James how
he is interested in the protection of the indigenous industries of this
rountry, or, for the matter of that, the other members of the European
Group; or is it as a matter of vicarious sympathy for the industries of this
country which have been strangled in the .early days by his ancestors? T
have no quarrel with him now. However, Sir, T am glad that my friends
of the European Group have joined hands with the millowners of Bombay
in trving to give the much-needed protection to the genuinely indigenous
industries of this country. There is one little doubt which still lingers in
my mind. Suppose we give protection to a particular Indian industry by
raising the tariff wall. What prevents a foreign manufacturer from coming
and establishing himself in this country and getting the advantage of the
protaction under the shade of the tariff wall? .

Now, for instance, there is a glass manufacture in this country, in

Satars and other places. Suppose we decide to raise the tarifi on the
import of foreign glass products. Now, if a representative of a foreign tirm
comes and establishes himself in this country, what is there to prevent that
firm from getting advantage of the protective duties which we have im-
posed on the import of the foreign products. That is & point which should
be carefully looked into, and I will ask my Honourable friend, the Com-
merce Member, to give some sort of assurance on that point. I may not
move wmy amendment. It may not be quite suitable or it may not quite
answer the purpose which I have in view, Plainly. speaking, 1 have
placed before the (Government and the House the doubts which I still
entertain on the subject.

My EHonourable friend, Mr. B. Das, has made a very violent onslaught
on Japan. It is as violent as the onslaught of Japan
on the Chinese territory, only it has had very little effect. My
friend has been castigating Japan for having invadeq China. I should like
to see him finding fault with England for having conquered this country
and keeping it in subjection for more thun a century and a half. ' My
friend whispers that he did so in his early youth. It -appears that years of
discretion have dawned on him only recently perhaps. . History gshows how
England forced her goods down on India. On a former occasion I quoted
from some of the historical accounts showing the way in which legislation
was actually undertaken in England prohibiting altogether the import of
Dacca Muslin and other finished goods from India into England. T do
not find fault with her for trying to dump her cheap goods into India. We
must also be on our protection. What Japan does now, England herselt did
in the early ages.
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There is only one point in this connection which.I should like to men-
tion, and it is this that, if we pass this measure, we must guard ourselves
that no unfair competition arises between the indigenous industry in India
and the foreign products which might come either from England or
from the representatives of foreign firms which might establish themselves
in this country, in which case the millowners of Bombay will rue the day
when they waxed eloquent over this meuasure. I can only give expression
to an apprehension which I entertain on the matter, and nobody would be
hetter pleased than myself if I could be reassured on that point, because,
in trying to get away from competition with Japan, our industries might
get entangled in a competition with England or other countries. In this
connection 1 should also like t¢ know how it has been possible for Japan
to force down her goods on India at such a specially low rate and why our
industries have not been able to stand competition from Japan or other
countries. I hope, Bir, it is not due to the inefficiency of our industries.
1f it is, the representatives of the mill industry in this country should look
closer into the matter and see how they can get the best results out of
their endeavours.  Sir, in order that my millowner friends should be
absolutely sincere in this matter, they must try to genuinely love the
product of their own mills. For instance, they must appear in the cloth
woveén in their own factories and in their own mills. Some of the repre-
sentatives of the mills in this country are in the habit of distinguishing
themselves in foreign cloth. (Laughter.) '

Mr, B. Das: Sir, can my friend ask the millowners’ representative
present here as to what texture of mill cloth he is dressedq in—whether of
their own material or of some material purchased in Paris or Bond Street,

London?

Mr, Gaya Prasad Singh: Sir, by putting on foreign cloth, the repre-
sentatives of the mill industry in India are proclaiming the superiority of
the foreign manufactures over their own finished products, and I would
strongly deprecate the continuance of that practice. I quite agree with
the very wholesome advice which was given by my revered Leader, Sir
Huri Singh Gour, to the representatives of the mill industry in this'country.
He said that instead of going on a pilgrimage to Simla or Delhi for protec-
tion, my friends should send a mission to Japan or other countries, with
whom they are on competitive terms, to study the situation. I quite
agree with that view, Sir; and I would go further and say that no sort of
pilgrimage should be undertaken, either. polifieal or. economic, to that
quarter. 'We must try to stand on our own legs and improve our methods.

Sir, this Bill confers wide powers on the Executive. I do not grudge
that. The wide powers are hedged round with the condition that the
Resolutions passed by the two Houses should have a binding effect on the
decision of the Government in this matter. Sir, even the constitutional
reforms that are coming—continuing my arguments about the way in
which we should guard ourselves against the importation of English goods
or other goods into India,—I am afraid, fall very far short of giving us any
real power in that direction, and T would earnestly request my friend. the
Commerce Member, to see that no sort of adverse influence is allowed to
come into play to affect our industries in this country. In this connection
I would refer to the latest pronouncement of 8ir SBamuel Hoare in the
House of Commons in which he said, referring to the Indian Delegation
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to the Joint Parliamentary Committee, that his own view was that the
Indians should attend for consultation and not as members, and that the
Indians should not vote and probably they should not participate in the
drawing up of the report. They should be present only at the preliminary
stages, but it would be left to the Committee to decide the further stages.
If that is the position of the Indian members to be attached to the Com-
mittee, I have grave doubts as to whether our economic or political
interests would be protected or promoted in the Parliamentary Committee
which is going to function in London in the near future.

Sir Muhammad Yakub: Why then has the Leader of the Honourable
Member accepted the membership of such a Committee?

Mr. Gaya Pragad 8ingh: I am not here to answer personal questions
like that. I womld try to avoid all personal references, but I shall hit
vack by asking why have some of the habitual supporters of Government
also accepted nominated seats on that Committee? Sir, the last point I
wouid like to urge is that . . . '

Sir Muhammad Yakub: Well, I have received no invitation so far.

Mr. Gaya Prasad Bingh: Sir, the last point to which I would refer is
that the consumers’ intcrests should not be forgotten. After all, T
maintain that we should try to use as much Swadeshi articles as possible
and should give an impetus to the indigenous industries in this country,
but ifailing that, we should be allowed to purchase in the cheapcst market
and no sort of impediment should be placed in the way of the consumers
being touched in their pockets in the interests, not of the indigenous
industries of this country, but of the foreign manufacturers. I also hope,
that this measure is not the thin end of the wedge for the introduction
or rather the expansion of the Imperial Preference scheme which was
inaugurated in Ottawa. 8ir, I do not desire to say anything which might
be construed as being hostile to the measure before the House. I have
6nly ventured to express my opinion on certain features of the proposals
as they strike me, and I should be very pleased if I am assured that my
doubts, such as they are, are without any foundation. In this view, I
support the principle of the measure which is before the House.

Severa] Honourable Members: I move that the question be now put.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The Chair accepts the closure. The question is that the question be now

put,
The motion was adopted.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Does the Honourable the Commerce Member want to reply?

The Honourable Sir Joseph Bhore: Sir, there are just a few peints on
which I would like to say a few words. In view of the reception which
this measure has received at the hands of this House (Loud Applause)
and which I aclkmowledge with gratitude, I do not think it is neeessary
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for me to say more than a very few words, I should, however, ‘refer to
one or two points, more especially as certain Honourable Members have
said that they are devastated by certain suspicions. My Honourable
tfriend, Mr. Das, my Honourable friend, Mr. S."C. Mitra, and my Hon-
ourable friend, Mr. Gaya Prasad B8ingh, all said that they were full of
suspicions,

”

Mr, Gaya Prasad Singh: I never said ‘“‘full of suspicions'’; T said I
was beset by a cloud of suspicions. . ’

~ The Honourable Sir Joseph Bhore: Well, Sir, I did not realize whether
that cloud was s filmy one or was a very dense one. It 'is slways diffi-
cult to allay suspicions especially when these suspicions are not really
founded upon some resl tangible base or foundation. I can omly give my
Honourable friend an assurance in this ' matter;’ and, so'far as I am
concerned, I can only ask them to accept that assurance. I cannot go
beyond that, and I cannot prove by mathematical processes that their
suspicions are not well-founded. First, let me take -the point raised by
my Honourable friend, Mr. Das. He wanted to know the exact proce-
dure that we would adopt in giving effect to the provisions of this Bill.
Now, that is a somewhat pertinent question, but I regret T am not in a
position to give him a considered reply for the simple reason that the
Commerce Department have not yet addressed themselves to that ques-
tion and are not yet in a position to say on what lines they will proceed
when they come to apply this Bill in practice. I fully realize the
practical difficulties that will beset us when we begin to apply this
measure in practice, but I do assure my Honourable friend that the
interests of the consumers will not be allowed to be ridden over roughshod
and I do also want to utter a warning that the passage of this measure
must not be regarded as a sign for every industry to join in a scramble
for proteetion.

My Honourable friend, Mr. 8. C. Mitra, felt that this measure would,
by some backdoor, be used to give preference to Great Britain.

1»M.  Now, Sir, I have endeavoured to see how it was possible for
that suspicion to arise and I do assure him that I have not been able to
find out how and in what way we can possibly use this measure to give
preference by a backdoor. If he will come and explain his difficulties to
me in this matter, I shall do what I can to try and remove any doubts
that there may be in his mind on this question. Then, Sir, my Honour-
able friend, Mr. 8. C. Mitra, has two motions, the object of which is to
provide help and assistance to Government in framing a notification
under this Bill. There are objections both on grounds of inconvenience
and on grounds of principle to such a suggestion. I do not wish to go
into that matter, because I hope that my Honourable friend will not
press the motions which he has tabled. I bring to his notice the fact
that clause 8 of the Bill gives this House powers of control with which he
and every Member of the House should, I think, be satisfied. The real
reason against this proposal was stated by my Honourable friend, Mr,
Joshi. While we would no doubt welcome assistance and advice on this
highly technical matter, as Mr. Joshi pointed out such advice would more
properly come from a highly expert body such as an Economic Council,
and I hope my Honourable friend will realise that there is some substance

in a criticism of that sort.
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Mr. 8. 0. Mitra: Is there not such a Committee ns the Import Duties
Advisory Committee in England ?

The Honourable Sir Joseph Bhore: I believe there is, but I do not
think that that Committee consists only of Members of the Legislature.

Mr, 8. 0. MAra: Yes, it does.

The Honourable Sir Joseph Bhore: My recollection is that it contains
people who are highly qualified to advise on a matter of this description;
I may be wrong.

Then, Sir, T would refer to one or two other points which have been
raised in the course of the debate. I was somewhat astonished to find
that my Honourable friend, Sir Hari Singh Gour—and in this matter
he seemed to have joined hands with my Honourable friend, Mr. Joshi—
regarded this measure as essentna.lly a revenue producing measure. It is
nothing of the kind.

Sir Harl 8ingh Gour: I did not say that it was a revenue producing
measure. What I did say was that it will produce revenue.

The Honourable Sir Joseph Bhore: May I bring it to the notice of my
Honourable friend that the whole object of anti- -dumping duties is not to
produce revenues, but to stop or reduce the importation of particular
articles. (A Voice: ‘“What will be the result’’? e result wil] be that
my Honourable colleague, the Finance Member, may probably te
seriously affected.

1 was astonished to see the suggestion that fell from my Honourable
friend, Mr. Ghuznavi. He must be singularlv deaf and blind not to
appreciate the sources from which the demand for this piece of legisla-
tion has come. 1 say that, Sir, deliberately and with a sense of
responsibilitv. I would also ask my friend whether he suggests that I
am repeating what he said was done, on a previous occasion, namely, that
I am forcing this piece of legislation down the throat of this AssemblV
If that is his suggestion, then I have no hesitation in replying that if this
motion were pressed to a division, we should have a repetition of that
historic division which we had vesterda,v (Laughter.) Sir, T do not
think it is necessary for me to go on very much further. I would only
make an appeal to my Honourasble friends opposite who have tabled @
number of amendments. I would ask them to. consider whether those
amendments are reallv essential and, if, in their view, those amendments
are not absolutelv necessary to enable this measure to be worked satis-
factorily, I would appeal to them to withdraw them.

. President (The Honourable Mr. R. K. Shanmukham Chetty):
The queatlon is:

*That the Bill to provide for the lmposmon of additional duties of customs on
imported .goods for the purpose of safeguarding industries in British India, be taken into
consideration.”

The motion was adopted.
Mr. President (The Honoursble Mr., R. K. Shanmukham Chetty):
The question is:
¢ That clause 2 sband part of the Bill.”
Does Mr. Jog want to move his amendment No. 8?



i 'THE SAFEGUARDING QF INDUSTRIES BILL. 3579
_.-Beveral Honourable Members: Withdraw, withdraw. - - “

Mr. 8. @. Jog: Sir, in spite of the persistent and the consistent demand
on this side of the House to withdraw my amendment, I, for one, am
not inclined to withdraw it. I must press my amendment and bring to
the notice of the House what I mean. When I gave notice of this
amendment, it was not without . , . . .

Mr, President (The Honourable Mr, R. K. Shanmukham Chetty):
Order, order. It appears to the Chair that Mr. Jog’s amendment would
be a consequential one in case a suitable amendment ‘is adopted by
this House making it obligatory on the part of the Government to-set
upon an Advisory 'Committee, The Chair thinks that it will suit the.
convenience of the House if a decision were taken on that point. The
amendmeny that will carry out that object is amendment No. 6 by Mr.
8. C. Mitra. ' That amendment, can first be taken up and, if it is adopted
by the House, then Mr. Jog’s amendment will become a consequential
amendment, but if that amendment is negatived or not moved, then Mr.
Jog’s amendment will not arise.

The Assembly then adjourned for Lumch till Half Past Two of the
Clock.

. The »Assembly“re‘-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Mr, R. K. Shanmukham Chetty)
in the Chair,

Mr, President (The Honourgble Mr. R. K. Shanmukham Chetty):
Theé question is:

“ That olause 2 stand part of the Bill.”
Mr. S. 0. Mitra: Sir, I move:

¢ That in sub-clause (I) of clause 2 of the Bill, after they words after such inquiry
a8 he thinks necessary ' the following be inserted : [ #]
‘and consulting the Committee of the Legislative Assembly to befl hereinafter
provided *.”

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
That amendment again is similar to Mr. Jog’s amendment. What the
Chair thought was that if the Honourable Member, Mr. Mitra, moved his
smendment No. 6, which definitely raises the issue whether a Committee,
as contemplated by the . Honourable Membef, sho'uld first be set up, then
the question will arjse whether the Committee js.to be eonsulted.

l .1¢"h _~.'—-. \ b o
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Mr, 8, 0. Mitra: I will bow to your ruling and take your advice. Sir,
I move: ‘

* That after sub-clause (2) of clause 2 of the Bill, the following sub-clause be inserted

‘(3) For the purpose of this Aot, the Legislative Assembly shall appoint a Com-
mittee consisting of seven non-official Members for the purpose of advising
Government to carry out the provisions of this Act’.”

Sir, under clause 2(1), this House is asked to delegate its power to the
Governor General:

*“ If he is satisfied after such inquiry, as he thinks necessary, that goods, the produce
or manufacture of any country outside India are being sold in or imported into British
India, at such abnormally low prices that the existence of an industry established in
British India is thereby endangered, he may, by notification in the Gazette of India, impose
on any such goods a duty of customs of such amount as he considers necessary to safe-
guard the interests of the industry affected.”

By my amendment 1 suggest that before passing of any such order
imposing any customs duly, Government should consult a Committee of
the House consisting of seven non-official Members, Sir, I do not put
much stress on the way in which this Comumittee is to be formed, but I
should like to emphasise the implication of my amendment. What I
want is that Government should cousult some Committce before they
come to a conclusion. 1 should first like to explain that such a procedure
is not unprecedented. It has been alluded to also that in similar cases
in the British House of Commons they have got an Import Duties
Advisory Committee and the function of that Committee is more or less
to advise the executive Government on the lines that I suggest. It might be
contended that that is an expert Committee, and I shall be glad to modify
my amendment to that extent if it is so desired. It has been suggested
by my friend, Mr. Muazzam Saheb, that there is already an Advisory
Committee attached to the Commerce Department. If the Commerce
Member is satisfied with that, I shall be agreeable even to that suggestion.
But as regards consulting an expert Committee, T know the Government
of India have their own technical expert Committee, the Tariff Board
itself. DBut it has been contended that any reference to that Committee
entails a long period of time and in a summary procedure that is con-
templated in this Bill it will be cumbersome. T for one make no great
fetish of experts. I know even our so-called expert Committee is com-
posed of members two of whom were Members of this House, Mr. Boag
and Mr. Fazl Tbrahim Rahimtoola. I have great respect for these gentle-
men, but T know that .s experts in any technical thing thev cannot
claim very high efficiency. There is another gentleman, Mr. Mathias,
who is. T understand, an cconomist and T know that in the Inst mectings
of the Board there were only two men. An{d speaking of experts, we find
not only here, but in Fngland also, ultimately’ lavmen with common
sense who are leaders of men in civi] affairs arc the responsible Ministers
of the Crown. T remember it was a layman like T.ord Haldane who
created the great British Army just before the War. Tf he was to be
considered an expert, he was an cxpert in law or in philosophy, but not
in army matters. And, as T have said repeatedly, I have greater con-
fidence in laymen like my Honourable friend, Sir Joseph Bhore, than in
those experts on the Tariff Board or other experts in this House. But
yet T wish that the Commerce Member himself should weleome & Com-
mittee that might advise him in these matters and share the responsibility.
The Bill itéelf is very vague. In the clause itself theve are such vague
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‘terms as ‘‘abnormally low prices’’. I think there should be & Comimittee
‘who should settle whether the abnormally low price should not be con-
-gidered as lower than the cost of production here in India. And in many
-other matters this Committee 'will be in a position to advise' Govérnment,
We on this side are anxious that there should be no diserimination in the
executive action. To provide against all these things we .want a Com-
mittee. I remember the Commerce Member asked how I could congeive
«of a case for Imperial Preference in thie connection. I should ke to make
that point clear. It ariges indirectly in this way. Suppose the cost of
ix;oduction for a picce of cloth is five annas in Japan, and it reaches
India at a selling price of six annas, the cost of production of a similar
phing in Manchester may be 12 annas and, including all the expenses,
it reacheg India for being sold at a price of 18 annas, whereas the cost
‘of production in India of an identical article may be 14 annas. Suppose,
under this Bill, some prohibitive duty is put on the Japanese goods.
Japan will be prohibited from bringing her articles at a high customs
«duty. But what will happen? The Manchester article which can be sold
c¢heaper than the Indian manufactured goods in the Indian market will
capture the field. Japan’s price may be considered ‘‘sbnormally low’" while
Manchester articles will be allowed unfair competition with Indian goods.
That is an instance that arises in my mind to show how indirectly the
question of Imperial Preference may arise. What we are doing here is
that we are delegating legislative functions to the Executive. It is not
denied that this House even once before gave some preference to British
goods so far a8 textile goods are concerned. What we are requirad to do
by this Bill is to delegate the legislative functions to the Executive. If
it is once conceded, and it must be conceded that this House had the right
to give the power, this House has the power to give preference to British
goods, when we delegate thig power to the Executive, they would certainly
‘be in a position to exercise that right. Legally I do not find. how the
Executive will be debarred from taking advantage of this delegated power
of the Legislature. It has been well said by my - friend, Mr. Joshi, that
there will be a great temptation to continue or extend the scope of this
legislation, because it mieans greater revenue, and I think, if Government
could see some way to consult any Committee—I am not anxious to con-
fine to the particular words of my amendment—in any way, if they
consult .some bodies in order to ensure that the cases of minor industries,
like the Bengal hosiery industry or the lantern industry or other industries,
mayv be protected and that thev will be given a chance, then, through
them, when ultimately the matter comes before the Legislature, the
Members of the House will also have the greater chances to know the
working of thig system. T hope that even though my own amendment
might not be acceptable to Government, they will see their wayv to acoept
the spirit of this amendment and would provide something of that nature.

Sir, T move. '

Mr. 8. @. Jog: Sir, for some resson or other I did not take part in
the general ‘discussion, because I have a speciﬁ‘c amendmer_.xt like tl_m,t
of my friend, Mr. 8. C. Mitra. I must admire the patriotic feeling
which has sctuated the Honourable the Commerce Member in introducing
the Bill, though undoubtedly he ought to have ?aken this- action some-
{ime before. However, although late, I must still congratulate him for
the action he has taken. It is true that we are st the fag-end of the
Session .and that there are @ lot of obnoxious Bills before this House.

K] i { c?2
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[Mr. 8. G. Jog.]
But this is a piece of legislation which, I think, is positively for the
good of the country, and for this piece of .legn;latxon I must oongratulata
the Honourable the Commerce Member.

When I thought of giving notice of this amendment, I thought . thab
the question of abdicating the power from this side of the House was-
involved. We on this side of the House take into consideration all the-
emergency of the case and we are prepared to give ample powers to the
Executive and, fortunately for the time being, we have to console about
ame thing, that is, the head of the Commerce Department is an Indian,
both in heart and patriotism, and I hope everything posdible would be-
done for the interest of the Indian industries. As' to that I have
absolutely no doubt, but, at the ssme time, I must say, at the time
of giving these wide and ample powers to the Executive, that we on this
side of the House are not prepared entirely to abdicate our powers. Ths
question no doubt is a complicated one and it is just possible that this.
‘House consists of many experts to ccnsider the particular aspects of the
case that will arise during the operation of the Act, but, at the same
time, Sir, it is not necessary that for everything an expett. is necessary.
May I go so far as to say, that even the Commerce Member is not an:
expert, but is he not managing tho affairs to great satisfaction? I,
therefore, see no reason why he should not be.in a posltlon to associate
with all the people on this side of tho House when there is occasion for
oonsultation. T must make it clear to the House that this is an occasim
when we must assert our right and I would also i impress upon the Honour-
able the Commerce Member that this is an occasion when he should
give an opportunity to the non-official element on this side of the House
and tske them into his confidence and take them into consultation, and
also give them a chance. Therefore. we should be associated with
whatever decisions the Government may arrive at.

It has often times been suggested from the Treasury Benches' that
we, non-officials, are in the b %1(: of making irresponsible criticism and
that we will never come forward with a construetive suggestion. Well,
we are now coming forward with a constructive suggestion and say, Sir,
that it is a very serious responsibilitv and a great burden that you are
taking and that we want to share that responsibility and burden along
with you. When this proposal is ccming forward from this side of the
House, I see no reason why the Treasury Benches should deny us that
confidence or that agsociation which this side of the House iz asking for
from the Commerce Member. If the Commerce Member thinks that this
body will be of an obstructive nature, T g;ve him an assurance that there
is nothing of the sort, and that it wil! be in the interest of Government
and it will strengthen their position.  Ultimately they have to come
before the House for their ultimate sanction on their decision and they
can come before the House only when their hands are strengthened.
because whatever action - is taken should be taken in consultation with
the popular element. That is one thing.

Another thing, which T am afraid of is about the bigger industries.
There are big  industries; probably they will be able to approach the
House and the Government; but 1 have got in mv possession sevaral
telegrams from different small mdustmes and they find it difficult to make
their voice heard when they ‘are in hot waters. Perhaps some of: ugwill
speak -for their case. I have here with me the grievances of the hosiery
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industries, I have with me a representation from spinning industries which
-are at present suffering from healthy competition against Japanese goods,
with the result that unless sufficicnt safeguerding provigions are made,
they would have. the least chance tc flourish. There are many lantern
industries, glass industries also, which are required actually to flourish
-at this time in India. Every day we are receiving some memorandum
from these industries stating that these small industries are.struggling
and the smal]l industries will be crushed unless you make those safe-
guarding provisions. No doubt, Sir, this .state of. things is going on
only for the last two years .. ..

mg'mddent. (The Honourable Mr. R. K Shanmukham  Chetty):
The Chair would appeal to the Honourable Member to confine his remarks
%o the amendment now before the Hcuse. R

Mr. 8. G. Jog: Sir, what. 1 submit is that same-advisory body should
be constituted and the Commerce Member should agree to the suggestion.
Sir, I do not think I need say anything more on this point.  Although
gsome people think that it is not- necessary to prejudice: the motion, I
for one question about it and I will not give any person the rights of
this side of the House. Sir, I support the amendment.

Mr. T. N. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, T rise to support the motion that is
before the House. Sir, we are giving emergency powers to the Govern-
ment, not only emergency powers, but we are giving the Ordinance
making powers, powers to make Ordinances in the sphere of economics,
though not in the sphere of politics. =~ When we are giving such wide
‘powers to the Executive, it ir quite essential, Sir, that the Executive
should be taking or should take the advice of an Advisory Committee
consisting of non-officials’ so that non-official opinion also might be voiced
when occasion arises.  Actually, we are giving up the powers of the

" Legislative Assembly and giving them into the hands of the Executive.
Again, Sir, when these powers are exercised, when the Government are
“taking steps under the Act, they have again to come before the Legis-
lative Assembly for its ratification within two months, and the Govera-
‘ment will be strengthening their hands if they take us into confidence
and appoint a Committee of non-officials, and the Government will be
strengthening their hands if thqg take into their confidence a Committee
of non-officials. Some of them might be Members of this House. This
ia exactly on the analogy of what iz going on in regard to Constitutional
Reforms. The British Government might straightaway have brought a
‘Constitution Act in the Houses of Parliament and introduced it, but yeb
they want to take into confidence a Committee of Members of both
Houses of Parliament, so that the Bill after it emerges, might pass
through Parliament safely and without much difficulty.  So also this
‘Committee will serve the purpose with regard to this present Bill. We
are giving away blindly powers to the Executive. and we do not know
what is the procedure which the Government are going to adopt in giving
effect to the various Acts that they are going to pass in giving protection
to tho industries and what the tests that thev adopt in making up their
minds to give protection to a narticular industry. Tt will be strengthening
the hands of the Commerce Membur also if he takes the advice of non-
officials. It is not always mecessary that he should take expert advice
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alone, because he has ‘got plenty of expert advice in his Department.
It is also necessary to take the non-official view on any question that
comes before him. We have got every confidence in the Commerce
Member, but yet now and then sorne pressure might be brought to bear
upon_him from home, that is, the Lancashire interests working at home;
and I am sure they will bring pressure to bear upon him indirectly, and
if he has got a non-official advisory body, it will be very good for him
to act in the interests of the country and to defy any advice that comes:
from home, and it will enable him to act only in the best interests of
India. For all these reasons, I support this motion before the House.

Mr. N. R. Gunfal (Bombay Central Division: Non-Muhammadam
Rural): (The Honourable Member spoke in the vernacular.)

Some Honourable Members: The question may now be put.

- Mr. B, Das: Sir, although I support the underlying principle of my.
friend. Mr. Mitra’s' amendment, I cannot support the amendment as it
“has been drafted. If I might be allowed to bring out a suggestion, L
would become a whole-hogger and support the. proposition which my friend,.
Mr. Joshi, enunciated half an hour ago while he was speaking on this.
Bill. The whole thing was first considered by Sir Arthur Salter when he-
visited India two years ago; and although he apologised in his report that
his stay in India was very brief, he brought forward a very interesting
scheme for economic advisory organisations in India; and if that scheme
is accepted by the Government today, it will meet all the points that
have been stressed by different Members on the floor of this House. I
‘am not’ very anxious that there should be a preponderance of representa-
P tives of the Legislature on that Committee. Sir, I will only
" read just a few lines from Sir Arthur Salter’s Report from
page 2: ’
 The period since the war has witnessed the development of what may prove to be-
an important adjunct to the machine of Government throughout a large part-of the world
in the form of Advisory Economie Counocils and Committees. These vary considerably
in functions and in form : but they present certain common characteristics and seemr to
d to a widely felt need in the post-war world. The Btate's action in connection:
with national ‘economio life has almost everywhere become more extensive and more-
complex. Whether in the increased range of State control, or the construction of new
and more complicated tariffs, or the institution of gystems of prohibition or licence or State
encouragement for some form of monopoties, Government has almost everywhere
accepted more onerous and intrieate duties.” : '
Well, Sir, Sir Arthur Salter at page 20 of his Report has given out
a scheme for economic advisory organizations with which my friend, the
Finance Member, is well conversant. He suggests a Central Economic
Council and also Provincial Councils. This has not been brought forward,
beacuse the Round Table Conferences and other urgent work distracted the-
‘attention of the Government of India, and so the Government of India
could never pay any attention to the suggestions made by Sir Arthur Salter,
but T would like to quote one or two lines from the conclusion of- his
Report, where he says that, if Government give effect to these proposals,
it will satisty Indian public opinion. ‘This is what he says at page 84:
“T realige further that this, or any, scheme must dep‘end mainly for its success upon
the quality of those who comprise the membership of the Councils, and of its principal’
officers, upon the spitit in which they devote themselves to the work, and upon the wim‘ng»

ness and ability of the Government and its administrations to- give due consix
and due effect, to the recommendations that are made.”
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. Siv, T apprecivie this, und 1 approve of this suggestiod, dhd, therefore,
. 1 suy that the Législature should not appoint a Committee to give advice
to the Commerce Mewber :

_ "1 have been warned of the difficulty of persuading persons of first rate expericnce
in economic activity and enterprise, who have little leisure to devote time to advising
the Government. If this difficulty were insuperable, it would of course be fatal to any
monl. such as is here put forward, or to any other of which the essential purpose is to

: th?' expert advice which only they can give available, in the development of Govern-
ment policy.”

8ir, I will quote only one sentence more from the conclusion of Sir
Arthur Salter: v

* Lastly, it should give Indian public opinion as a whole az assurance that economi®
palicy has been considered by a body representative of ‘institutions in_Indja from the
point of India’s interests, and if this Eolicy is, a8 it should be, tempered and adjusted to-
world conditions and the policy of other countries, this would only be in the same sense
.and to the same extent as the policies of those countries are in turn tempered and
adjusted by the samé considerations.” SRRl R

8ir, I feel that the Government have taken a great step forward in
-introducing this salutary messure and in legislating .proposals as contained
‘in this Industries Safeguarding Act, and I do hope now they will. also find
time to consider whether the very weighty adviee that Sir Arthur Salter
has given could not be considered and proposals' formulated to bring out
Economic Advisory Councils both at the Centre and in the provinces go.
that my friend, the Commerce Member, when he puts high tariffs against
goods imported into the country to protect any particular industry, may
see that those high tariffs really and effectually work in the interest of
those industries. For that his own advisers or ‘his own Department are
not enough, and for that my friend needs the advice of the Indian
industrial community, the commercial community, and, if necessary, even
one or two politicians may be put on in that Committee,—I do not object
to their inclusion,—and I think it is high time that this should be-done.
If the Commerce Member gives us that much assurance to the House, I
am sure, my friend, Mr. Mitra, will withdraw his amendment.

The :Honourable Sir Joseph Bhore: Sir, it is with regret that I find
myself compelled to oppose this amendment, and, if I do so, it is not
because I do not recognise the spirit in which that amendment has been
moved. But as I have already pointed out, I think there are objections
both on the ground of practical inconvenience and also on the ground of
_principle, and I only propose to refer to what I consider would be the
"practical inconveniences in the proposal that my friend has put forward.
The first thing is, is a Council like this going to be always in Session?
Surely if it is, it is going to inflict intolerable inconvenience upon the
Members of the Council; and if it is not always in Session, is this Advisory
Council going to be summoned every time an industry comes up and asks
for consideration of its case? Am I going to summon my friends from
North, East, South and West to sit together and advise me on every single
application that we may receive? That is t!xe practical aspect. I do not
want to refer here to the objections on principle, but I do feel that, what-
ever decision we may come to after a careful examination of the case,
my friend’s position will be safeguarded by the fact that it must, always,
within a very short period of time, come up for enflorsem_ent before this
House. That is the real safeguard, and I hope my friend will rest content,
at any rate for the time being, with that safeguard and will withdraw

his motion.
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Mr. 8. O. Mitra: Bir, for the time being, I think I should accept the
advice given by the Honourable the Commerce Member, and I beg leave
of the House to withdraw my amendment.

The smendwnent was, by leave of the Assembly, withdrawn.

Clause 2 was added to the Bill.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty) :
The question is :

“ That clause 3 stand part of the Bill,”

Mr. K. P. Thampan (West Coast and Nilgris: Non-Mubammaden
Rural): Sir, 1 beg to move:

* That in sub-clause () of clause 3 of the Bill, after the words * Every notification
fssued * the words * together with a full report of the inquiry * be inserted.’

The object which is aimed at in this amendment is quite obvious. It
is my desire that a complete report, containing the full dats, on which
the Government base their conclusions, should also be supplied to the
Members of the Assembly to enable them to form their own opinions when
the Member in charge of the Commerce Departinent brings forwaerd s
Resolution in the House for approval. A blank statement or a mere copy
of the notification by .iteelf will not be sufficient for us to form any defi-
nité opinion in the matter, and I, therefore, want to provide that all the
materials in the possession of Government, on which they arrive at their
conclusions, should be placed before the House. It is not a very difficult
matter, nor do I think the Commerce Member can have any objection
to accept this small but very useful amendment.

The Honourable Sir Joseph Bhore: Sir, the only reason why I oppose
1his amendment is, because I think it is unnecessary. As a matter of
fact, in their own interests Government will endeavour to place their case
in khe most eomplete fashion before the House, in order to induce the
House to accept their view of the case and I cannot imagine Government
coming before this House and not giving the House the most complete and
detailed information upon which they themeelves have come to their con-
clusion. I think, in these circumstances,.a Statutory provision, such as
that my Honourable friend seeks to insert, is wholly unnecessary hecause
in the normal course Government would do what is proposed that they
should do. I oppose the amendment.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Government are giving an assurance that they will give the materials on
which they arrive at their conclusions?

The Honourable Sir Joseph Bhore: I say it is almost inconceivable
that Government would not place the fullegt possible statement of their
case before the Assembly to enable it to come to a conclusion.

Mr, K. P, Thampan: Sir, I beg leave of the House to withdraw my
amendment.

The amendmeht was, by leave of the Assembly, withdrawn.

Clause 8 was added to the Bill,

Clause 4, clause 1, the Title and the Preamble were added to the Bill.

The Honourable Sir Jogeph Bhore: Sir, I move that the Bill be passed.
The motion was adopted.



THE INDIAN TARIFF (AMENDMENT) BILL.

'The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I move:

“ That the Bill further to amend the Indian Tariff Act, 1894, for a certain purpose’
be taken into consideration.”

I regret, Sir, that 1 was not in a position to incorporate this very simple
amendment in the Bill which was passed by this House a few days ago,
but ¥ was unable to do so for reasons which were absolutely unavoidable.
To put the matter very briefly, 1 may explain that, in return for the very
substantial preferences which we were given in the United Kingdom under
the Supplementary Iron and Steel Agreement in respect of pig iron and
balf finished steel, we agreed to allow certain preferences to the United
Kingdom. The preference .with which-we are concerned now is in respect
of galvanised sheet. We agreed to allow British sheet rolled from Indian
sheet bar a preferential rate of duty of Rs. 80 a ton. We agreed to allow
British sheet rolled from other sheet bar a rate of Rs. 53 a ton, while
other sheet was subject to & duty of Rs. 83 a ton. Now, Sir, it is not
necessary for me to touch upon the other parts of the Agreement. The
<nly relevant point in the Agreement, so far as we are concerned today,
is the question of the preferential rate allowed to British sheet rolled from
Indian sheet har. At the time the Agreement was entered‘into, it was well
understood by both parties that that preferential rate should only apply to
Indian sheet bar imported into the United Kingdom after the date of the
ratification of the Agreement by the Indian Legislature. We have, how-
ever, recently discovered that a very large quantity of Indian -sheet bar
was imported into the United Kingdom prior to the ratification of that
Agreement. Tt was never the intention of -either of the two parties to the
Agreement that that sheet bar should be subject to this preferential rate
and we are now making the position perfectly clear and removing a possible
difficulty which might arise in the future. As I said we have heard that
as much as 20 thousand tons of Indian sheet bar were imported into the
United Kingdom prior to the Agreement and we want to make sure that
this quantity does not receive the preferential treatment which is to be
awarded to sheet rolled from Indian sheet bar imported after the date
of the Agreement. The words which we propose to insert in sub:item (i)
.and sub-item (i), namely, ‘‘imported into the United Kingdom after the
28rd day of December, 1982 will entirely remove the poseibility of a
preference being extended to articles to which we never imtended that
prefercnce should be given. 8ir, I move.

Dr, Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): At this late hour, I set s good example and I support this

motion without a speech.

Mr. Gaya Prasad Singh (Muzaffarpur cum  Champaran: Non-
Muhammadan): Sir, I have great pleasure in supporting the motion of my
Honourable friend. Tt appears that preference was given by mistake to
some article to which it was not intended that preference should be given.
As stated in the Statement of Objects and Reasons:

~ * The present wording of Itern 148A of the Second Schedule of the Tariff Aot extends
the lowest preferential rate, i.., Ra. 30 per ton on sheet of British manufacture ralled
from Indian sheet bar, to a considerable quantity of material to which it was not intended

shat preference should be given.” : ‘
( 3587 )
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The object of the Bill is to withdraw the preference so far as that item
is concerned. Therefore, without .meking any further observations, I
support this motion of my friend, and I hope that my example will be
copied by other Honcurable Members as well.

 Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is: o

 That the Bill further to amend the Indian Tariff Act, 1894, for a certain purpoge,
be taken into consideration.” . ' o
“The motion was adopted. .
Clauses 2 and 1, the Titlé and the Preamble were added to the Bill.

The Honourable 8tr Joseph Bhore: Sir, T move that the Bill be passed.
. The motion was adopted. '

. 'THE INDIAN MEDICAL COUNCIL BILL—contd.

. Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The
House will now resume consideration of the motion to refer the Indian
Medical Council Bill to a Belect Committee . and also Mr. Maswood
Ahmad’s amendment that the Bill be circulated for the purpose of eliciting
.opinion .thereon by the 81st July, 1983.

The Honourable Khan Bahadur Mian Sir Fasli-Husain (Member for
‘Education, Health and Lands): Sir, I feel very guilty indeed. This House
has recently set us a wonderful example of working so expeditiously that

"I do not know what to do.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): Copy
their example. (Laughter.)

| o o )

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: I would have
striven hard, Sir, to follow the advice you have been pleased to give, but
my trouble is that the last time when I spoke on the subject it was very
nearly two months ago . . . . .

An Honourable Member: And we have forgotten all about it.

The Honourable Xhan Bahadur Mian Sir Farzl-l-Husain: Yes, that is
my trouble. I knew that at that time the Honourable Members were
supplied with such & mass of material relating to this question—and the
mass of material was reinforced with persistent visits to meake sure that
(it was read—that it took two full days, and still the debate was not
finished; and when I tried to place the case before the House, it was my
good fortune to receive very encouraging and attentive hearing. 8ir, I wish
I could have finished what I had to ay then, but now I cannot flatter
myself that what I submitted then to the House is present to the minds
of t:he Honourable Members now, and not only because of this long lapse
of time, but also because what intervened between now and then consisted of
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such startling and exciting and mciting incidents, that surely it would Le
unreasonable on my part-to assume that I had better proceed just where-
from I had left off. Therefore, Sir, knowing how late the hour is, knowing
- how near the time of separation is approaching (Hear, hear), I think I had
better be content to give a bird's eye view of the situation before com-

pleting my observations on this measure.

Bir, after the Mover had made his speech, no less thari-12 Hoénourable
Members took part in the debate. They came from ull parties and the
speeches delivered showed how thoroughly the problem had been studied
and mastered. The criticism wag very largely directed to- two or three
points. One was the scope of the Bill. It was assumed by the Honourable
Members that the scope of the Bill covered medical education ‘at large, not
necessarily the collegiate or the university education, but collegiate and’
school both. The second assumption made was that since it was a Medicak
Council Bill, therefore, it also tcncerned itself with the control "of the
profession of medicine and, as such, all medicd] ‘men’ weré ‘under the
jurisdiction of the Medical Council, and it was a necessary part of the
Bill that it should provide what privileges these medical men ought to
exercise, what rights they are to have and what obligations they are
expected to discharge. Well, Sir, that was the eriticism :s0.far as the
scope of the Bill is concerned. A great deal of criticism concerned itself’
with the dcsirability of having but one standard of medical education.
Some Honourable Members felt that there was no sense in having higher
education and lower education, school education and collegiate education:
medical education is but one education, and, therefore, any measure that
dealt with medical education must deal with it, in its entirety. After this
aspect of the case was brought out, Honourable Members devoted a good’
deal of time to—how shall I put it?—leading a number of réd herrings
all about the floor of the House. The result was that no one knew where
he was. Why has this Bill been produced? Bacause of the General
Medical Council. Why is this Bill sc rotten? Because we were afraid’
of the General Medical Council. Why are we hurried? Because of the
General Medical Council. Why has it taken us so long to produce it?
Because we were not able to satisfy the General Medical Council earlier.
Whatever I did, I was doing because of the General Medical Council. That
aigo enabled the Honourable Members to say some véry nice and humorous-
things, but some very hard and unpleasant things as well. '8till, in my
answer I rea]ly do not intend to deal with them—it is too late to do so.
Then a great deal was said about the comporsition of the. Council, very
rightly ; about the President being elected or otherwise, about reciprocity,
very properly; and about what were called the functions of the Board,
the privileges that we hoped to confer.  Sir, these matters which are
covered by the provisions of the Bill ordinarily would be before the Select
Committee, and I have no doubt that after such a full and complete dis-
oussion in the House. the Committee will feel that it has a great deal of
materia] on which to work and to arrive at suitable decisions. But during the
course of the debate the point was raised that when a Bill is committed’
to a Select Committee,what is called the principle of the Bill iz adopted,
conceded and recognized; therefore, when this Bill'is going to the Select
Committee, let us make quite sure what is the prineiple of the Bill which
is being reccgnized and admitted, and, therefore, let us feel sure as to
what is it that it will be open to the Select Committee to vonsider and
decide. That was a very proper question to be mooted, and'it is my duty
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to do my bes* to place before the House what I consider is the principle
~of the Bill aud what are the points which I consider it will be open to the
Select Coinmittee to consider and express its opinions upon. I submit
that the principle of the Bill in this case is necessarily limited by the
scope of the Bill, and the scope of the Bill is to make provision for the
maintengnce of & uniform minimum standard of higher collegiate or
-university medical education, which means that it does not cover the
. instruotion inparted for purposes other than the university education. In
.other words, the question of medical school education is not within the scope
.of the Bill. That is the first point. I am emphasising that point because
- that wus the point around which the controversy raged a great deal and
- about. which there was & great deal of confusion of ideas, if I may say
80. That wus the point on which, in the short time that was at my
-disposal when I spoke last, I tried to present, in the first instance, s&s
much information as was available to me and, in the second place as many
srgument ns appeared to me to have some force. ~ Within the scope of
“the ‘Bill, as T submitted, was the question that it deals with collegiate or
university medical education. The second point is whether it is intended
that that education be under the control of this Board, or what will be
the functigns of the Medical Council with respect to collegiate ‘medical
education”,” As I submitted, the intention is to see that a uniform minitmum
standard is maintained. It implies that those institutions which:are
imparting that education already will continue to impart that education
a8 up till now and the Medical Council is, under the provisions of the
Bill, intended only to appoint or norhinate or select Inspectors who will
inspect the colleges and the examinations and study the curricula with a
view to secing that the uniform minimum standard is being maintained.
‘When these Inspectors have reported, their reports will be submitted to
the Medigal Council. This, Sir, is the main function of this organisation,
and when I say “main’’, I may say that it is practically the entire function
of this orgunisation. And what mare is to be done by this organisation
follows from this function rather than is in addition to the function that
I have already stated. Those are the two matters which 1 think may
be said to be the vital parts of the Bill, matters which, to my mind,
constitute the scope as well as the principle of the Bill. There are certain
things which some Honourable Members thought might have been included,
but have not been included. A word of explanation is due to them
Irom me. Ag to the privileges, obligations, and so on, T just want to
remind che House that medical education and medical administration are
both provincial and transferred subjects, at all events collegiate medical
education is. The medical education is being conducted through the
ugency of colleges, which in their turn, are affiliated to universities possessing
medical faculties. 8o, it is the colleges and the universities that do the
instructional part-of it. The clinical material is supplied by the hospitals
attached to these medica]l colleges. Therefore, it would appear that the
subject matter of the Bill is the concern of those who maintain and
administer colleges and hospitals and not of others unless it be through
them. 1t is for this reason that Logal Governments figure to such n large
extent in the scheme of this Bill or in the matter of the composition of
this Bill. T have been asked why is wour composition of the Medical
Council so different from the composition of the Medical Council in Fngland ?
Bir, a8 I said, this is a matter which is within the jurisdietion of the
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Belect Committee. It is open to the Select Committes:to give such com-
gqs’ition to the Council ag it likes. I may say, however, why this Council

as, comparatively speaking, a° large element of nomination than the
Medical Council in England. Colleges and hospitals in England are not
Government institutions; mostly they are private institutions., There-
fore, Government there does not come into the pieture to the extent that
it does in India. Again, not only are these collages and hospitals in one
case under a responsible Government, that is to sav, under the Minister
in charge of the Medical Department, but they are alsa on the educational
side, too, under o University on which representatives of thc public appear
in ‘two ways-—by nomination as well as by election.

After the composition of the Council comes the ‘question of the Pre-:
sident.. I do not think I need detain the House even for a moment on-
that point. Thut is u matler which would be within the jurisdiction.
obwiously of the Select. Committee.

After composition and the President, comes the question of reciproeity.
I think I may safely say that that is a matter which is entirely within the
discretion of the Select Committee and further that I personally and as
8 Member am in keen sympathy with the sentiments to which many
Members sitting opposite gave expression. On that point we are at one,
and there i8 no reason why in the Select Committee the Honourable
Members of the Committee should not, after informing themselves of the
pros and cons of the question, arrive at a decision which is just and fair-
to all concerned and also do justice to the Indian sentiment on the subject.
Sir, one word more as to why there are not all these privileges, and so
on. I find that in different provinces of India different rules prevail ng.
to the privileges belonging to the medical men of different types and
classes and it is but right that each province which has, so far as the
Medical Department is concerned, a representative and responsible Gov-
ernment already and is bound to have a stronger representative and
responsible Government in the future, should continue to control its own
affairs. Autonomy of provinces would hardly be fairly treated if at the
Centre we tried to lay down a law of what should be, as one of the Hon.
ourable Members suggested, the fee to be charged by different classes of
medical men. One Honoursble Member appealed to me to protect the
people against the licentiates. I do not know that there was any very
gerious danger from that quarter. But in any case they have to look
to the provinces and the Provincial Legislatures and the Provincial
Ministers for such protection as may from time to time be needed by any

gection of the people.

Now, Bir, the question is why the seope of the Bill is restricted to-
eollegiate education and why it does not cover school education as well. = T
remember, Sir, last time when I addressed the House on this subject,
1 explained that personally I had the greatest possible admiration for the
olags of medical men which has been described as licentiates, that I
oounted smongst them personal friends, that I was an admirer of
a large number of them who had shown ;exceptlonal ability, that I had
something to do in one province at least with 'raising their status and posf-
tion and enabling them to move from their own class, the subordinate
gervice, on to the provincial class, and so on; further, that I recognised
that the licentiates dealt with a much larger Indian public than the one
with which graduates deal; that on that score again licentiates constituted
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» very impoitant seetion” of medical men, and further in the scheme. of
things thoge who wanted to afford medical relief to the ‘largest possible
number of their countrymen had to look to licentiates- rather than te
graduates to achieve their object. But when some Honourable Member
on g priori grounds proceeded to urge, ‘‘No two standards, only one standard
in the opuntry and that the best the country can afford’’, they were
apither practical nor helptul. A greauv deal can be said as to the sanctity
and’ value of human life; if a licentiate is not good enough, why should
not every human being have the services of a graduate, and so on.
But I will beg the House to look at the problem not entirely theoretically,
not only in that spirit of idealism and logic, but in the spirit of practical
men, For years and years up till 1921 the vast masses of Indians had no
medical attendance of any description arranged for them by Government
and it has been only during the last 12 or 18 years that medical relief of
some sort has been provided in some provinceg within ten miles or so of
a villager’s home. Therefore, what has been the result? In each province
the number of men employed in the public service to give medical relief to
the masses is at least ten times, if not more, carried out through men
who have had school education and not collegiate education; and the
cost of that education, in imparting the education and thep in maintain-
ing the institutions which give medical relief bears a proportion of some-
thing between one to three or one to four. Again, Sir, I am prepared to
g0 so far as to urge upon the Members opposite who take the view of
cne clags and that the best class, just to see that there are quite a number
of gilments to which human flesh is heir which do not need any very
high medical qualification to attend to, to give comfort to the person
guffering from it .and to give relief to him. To what extent can the
country utilise an M.D. or an M.B.B.8. in a village for ordinary day to
day complaints due- either to overeating or eating something {ad and
things of that kind, or simple boils? What you really need is a network
of medical institutions in charge of medical men, men with just sufficient
qualifications to attend to these what I call day to day complaints. That
ig the function of the village rural dispensary. After that, you come to
the tahails, the units under which a large number of villages exist. You have
there a hospital in charge of a graduste or an experienced sub-assistant sur-
geon. You pass on from this second unit to the third, the hospital at the
headquarters of a district which is in charge of an Assistant Sumgeon. an
experienced man and a superior provincial service man. And lastly you
have at the headquarters of the province the provincial hospital where you
have the best experts you can get in everything. Tf you wanted to have
graduates all through, the expense would be prohibitive. Therefore, Sir.
it is-open to those Honourable Members, who wanted to improve sehool
education to the extent of raising it to the graduate standard. to attempt
it. But may I point out that what thev are doing is to improve the
licentiate out of existence? So far as my Bill i8 concerned, it does not

revent their doing so, because as soon as he has attained that status,

e becomes a graduate. There is no trouble; one standard in that
particular case has been attained and all is well. But ‘those who feel
that the country needs two standards. I think in their case the alter-
mnatives are that.the two standards should be maintained and, if necessary,
arrangements should be ,made for maintaining a uniform minimum
standard of education in both cases. Is this view that T have placed
before the House my-own view only or is it the view that I share with
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others? I assure you, Sir, that there are very few: who helieve in but
one standard only for India. Those, who did hold that view from amongst
the Members of this House, I believe, since then have had occasion to
study the problem and have arrived at the contlusion that it is really
not a practical thing to have bui one standard and that the degree
standerd. I may be asked, well, -let there be two standards, why havé
you decided that there should be this inspection only with reference to
the higher. education, why not for. the lower edugation as well? My
reply, - Sir, is this—since the medical instruction is a provincial subject,
I have proceeded with reference to higher education for two reasoms:
firstly, because this was, as a matter of fact, the problem which came into
prominence on account of the General Medical Council having raised this
matter—that is the plain and simple truth—and secondly, the provinces
have up till now agreed to this part of it, they have not yet agreed to
the other part. Why should not they agree to the other part?  There
are a good many reasons why they should agree; for instance, the import-.
ance of the subject is one very good reason. The school education, as
T said, concerns a larger number of medical men, and, therefore, neces-
sarily it concerns a larger number o people of the provinces, but there
are reasons on the other side. Those reasong are that it means more
money. That is one thing. - There is a second reason. I am not sure
whether the minimum standard of instruction of school education is such
that one may call it more or less uniform. I understand that the
standard in Bengal does not .stand very high, not as high as one used
to associate with that great province's name. On the other hand, I under-
stand that in Madras the standard is pretty high.. It is for the provinces
tc say whether they would like this- matter to be looked into, enquired
and proceeded with. For this purpose I am ready to assure the House
that I am quite ready to place my services at the disposal of the pro-
vinces to help them to proceed with. this—I consider it a reform—i
they are so inclined. . o

Now, Sir, just a few words more as to what is the view taken by
medical men and Governments on this subject. As regards the licen-
tiates themselves, as I said, they themselves are not agreed as to what
thev are aiming at. Some of them want one standard. They want
their instruction to be improved till iv is the same as the degree instrue-
tion. I am referring to a pamphlet called ‘‘Bulletin of the South Indian
Medical Association’’, November, 1932, number. It says:

““ The country and the profession are fed up with the existence of varying grades of
medical men.”

All these distinctions, they sav, are unnecessary, eliminate them, we
“are all one brotherhood—a demoeratic view. Then we have here the view
expressed in ‘‘The Proposed All-India Medical Council and All About Tt',
n publication under the authority of the All-India Medical Licentiates
Association. At page 9-of this pamphlet, the view is expressed that two
classes of men are ‘auppressing ‘‘the legitimate aspirations of the licen-
_tiates of India for equal rights.and. privileges and equal status and
education’’. That-is what they aim at. A little lower down théy say
"that the time has come to have a uniform minimum standarq of educa-
tion in all the medical schools and colleges so that our standard should be
"elevated and we may all be in one and the same boat. Then we have,
Bir, here the third authority of the All-India Medical Conference, ~9th
Session, Presidentisl Address by Major M. G. Naidu, that wes in Decem-
ber, 1032. Tn the leaflet attached to that pemphlet are-given what - the
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liceritiates want and ‘there they put them under four heads: ' -
(1) that the licentiates be permitted to qualify for M. B. B. 8,;
(2) that the course of training be raised from 4 to 5 years; .-
(8) that the standard of qualifications be levelled up so that
‘ licentiates may be eligible for recognition ; o
(4) that licentiates be -eligible for 'recruitment to Government
: Service on the same terms as the University graduates.
... That was what 1 meant when I said that the expense will be consi:
derably increased, and Major Naidu himself, during the course of his
presidentia] address, has very definitely stated that what this country
needs most is not graduates, as this country is not rich enough even for the
licentiates. and he proposes a third standard of medical education to
which men and women of the middle school education will be taken and
given .4 year or 8o of instruction in preliminary matters, medical and
good practical training. But here, what I wish to make elear ig that men
of very eminent position and status in the medical world feel that the
oountry cannot bear one standard and that the degree standard. That
is one side. On the other side, the licentiates feel that thig is really
opening their mouth too wide and that they are very important people,
but that the country does need graduates and that they all cannot become
graduates.
[At this stage Mr. President (The Honourable Mr. R. K. Shanmukham
Chetty) vacated the Chair which was occupied by Sir Hari Singh Gour.]

If they wanted to become graduates' they ought to have proceeded
to take their intermediate examination and joined the Madical Callege
and that would have settled the question. In Madras, the Surgeon-
General as well ag the Minister said: ‘“We are prepared to give you better
instruction and to remove your complaints under that head. But please

‘ do not run away with the idea that this will give you equality

4PM.  of gtatug with the graduates. That it will not.”” And many
licentiates realise that, and know the limits to which it is fair and
reasonable for them to expect Government to go.

Those Members who want to go more -deeply into the matter will find
that the Journal of the Indian Medical Association edited by Sir Nil
Ratan Sarkar, in itg number of September, 1982, has a very good article
by the Principal of the Medical School, Amritear. It is at page 24 of
that number, and lhere he discusses this question,—should there be two
standards or one? He says, Sir Nil Ratan Sarkar at the same Conference
went in his presidential address even a step further when he considered
the advisability or necessity of having a grade of scientific education on
‘'western lines lower than that imparted to licentiates now. 8o, the view
that I have mentioned of a third standard is not only the view held by
Major Naidu, President of the last All-India Medical Conference, but
also by Sir Nil Ratan Sarkar. In this article the whole subject 18
thoroughly thrashed out and I think it ig established that licentintes are
very good people; they are needed very much; but they cannot be con-
~verted into graduates unless it be through the University. .

Lastly, the question is that licentiates themselves are not unaware
of the fact that the reason why this Bill is limited to graduates’ education
“in that the Ioecal - Governments want that to be done. I refer to the
«Bombdy Medical- Journal -of - April, 1982, under. the heading ‘‘Reject the-
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.;ndim Medip&l Council Bill” by Dr. Dadachanji. Although he expressed,
in the beginning, a strong condemnation of the Bill, he says while
-discussing the preamble of the Bill ‘‘Hullo, these people have made a
change: they now want to deal only with higher education.”’ ‘‘Another
object of this preamble is, no doubt, to do what?—To placate the Pro-
vincial Governments which have resisted so far the demand of the licen-
tiates to raise their standard of education and qualification to a reasonable
minimum."” 8o, Bir, it seems to me that my fate is such that I cannot
do anything but placate somebody or other: either I must be placating
the General Medical Council or I must be placating the Provincial Govern-
ments. Bad luck, I suppose. But any one, who is situated as I am,
cannot but do what under the circumstences I am doing. Every one
of us would like to be an autocrat or a dictator. But the present Govern-
ment machinery unfortunately does not admit of it. (Interruption).
It will, you think. Lucky will be the man who will assume dictatorship
at the right time.

Just one more reference and that is, that if, as & matter of fact, I am
limited in the scope of this Bill, is it not right that you should leave this
matter over for me to deal with in communication with Local (Govern-
ments? And, as T have assured the House already, I will do all I can.

In conclusion, the matter has been dealt with fully, and this Bill's
scope it a limited one, dealing with collegiate education and very naturally

and very properly . . . ..

. Mr. 8, ©, Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Something must be done for the licentiates.

The Honourable Khan Bahadur Mian Sir Fazl-{-Husain: As for licen-
tiates. T assure yvou that we never at any stage of this case intended to
cast anv reflection on them. Since we met last, I have examined the
matter in greater detail to see that even an indirect reflection may not be
cast on them. As I have already submitted, this Bill deals really with
inspection and consideration of the report as the result of that inspection.
This register is not an integral part of it. As a matter of fact. registers
of licentiates and medical graduates are kept in the provinces already and
thev will continue to be kept there. The only reason why the word
“‘register’’ figures in my Bill is that it was intended that provineial registers
of graduates should be transcribed and kept in one register at the head-
quarters . . . .

Mr, 8. 0. Mitra: The same thing mav bhe done for the licentintes.

The Honourable Khan Bahadur Mlan Sir Fazl-i-Husain: 1 am coming
to that. It is not essential that it be done. This matter will be before the
Select Committee. If they feel that it is not necessarv to have thig all
India edition of provincial registers, they need not have it. 1If, cn the
othcr hand, they feel that it is necessary, they can have it; and if they
have it, then naturally it involves to a certain extent coming up of appeals
from them or they may devise some method of giving finality to the
appellate jurisdiction in the provinces. As regards licentiates, what can
be done is to have a similar measnre under which a licentintes’ recister
can also be kept. My friends have made suggestions to me, why not put
the licentiates in an appendix? Well. you see bv shoving in other people
surreptitiously into another class, you are not really doing business and you
* D
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are really doing no good to any one; and is it right that we should, just
because the children worry us a lot, give way to them and really spoil
them? That is really what it amounts to. I want to do all that [ can,
but please be reasonable and tell me what within reason can be done. 1
do not think in' your own calmer moments you will want me, in a medical

i of graduates, to put in a note saying ‘‘there is an appendix of
licentiates also added.”” It is just like a note in a university calendar
eaying ‘‘The graduates’ list is given, but here are the undergraduates as
well.”” It will not do. But as a second measure certainly I see no reason
why if a register is considered of such very great importance, the licentiates
should not have a measure like this of their own, and with their own regis-
ter; and if the other school of thought prevails that we do not want &
register, it will be open to the Sclect Committee to do away with it,

T am most grateful, Sir, to the House for extending to me the courtesy
of listening to me at such length. My excuse was, not really the com-
plicated nature of the subject, but the ¢omplications that our friends’
persistent attempts at emlightening the minds of all of us created, and I
trust that the House will forgive me for taking up so much of its time:

Mr. K. C. Neogy (Dacoa Division: Non-Muhammadan Rura]): S8ir,
may I offer my sincere sympathies to the Honourable gentleman who has
just resumed his seat, in having had to wait for eight weeks to finish his
speech? I do certainly realise what a strain it involves, but no one is
more aware than. the Honourable gentleman hiraself that the path of
dutv is beset with many difficulties. I recall the words that he used
while presiding over the Simla Conference of 1980 which met to discuss
this very question. The Honourable gentleman said: ‘“We all must be
prepared to take the necessary trouble to do our duty’’, and that admirable
sentiment was expressed in connection with a somewhat disrespectful
reference to the Punjab Legislature when the Honourable Member said:
“Well, if you take these measures to the Legislature, then your real trouble
begins, because I know how difficult it is to convince them sometimes on
very simple matters’’. I felt greatly re-assured today when my friend
said that he recognised that Honourable Members on this side had mastered
the various problems connected with the particular question now under
discussion. I do hope that my Honourable friend has a better opinion
of this House than of the Punjab Legislature.

Now, Sir, T svmpathise with him for another reason. I sympathise
with him because this measure has come up for consideration in an atmos-
phere surcharged with suspicion. The Honourable Member with com-
mendable frankness has stated the influencer which the attitude of the
General Medical Council had upon the course of action on the part of Gov-
ernment. We do recognise the frankness with which this point was dealt
with also by my friend, Mr, Bajpai. But, I want to go back to the
history of Constitution under which we are atthe present moment dis-
cussing this measure, I mean the Devolution Rules which Honourable
Members will find in Schedule T to the Government of Indie Act,—I
am referring particularly to Devolution Rule No. 45,—which leaves the
regulation of medical and other professional qualifications and .sta.ndar,ds
subject to legislation by the Tndian Legislature. I have. s kind of an
inconvenient memary sometimes, and I remember to have studied the
history of this particular Devolution Rule 45 under which this Hoquse gets
the opportunity of legislating upon a question of this character. My friend,
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the Honourable Sir Fazl-i-Husain, was not a Member of the Government
of India at the time, but I daresay Le has read the Government of India’s
Despatch on the Montagu-Chelinsford reforms on this point. If I remind
him about the history of this particular rule, perhaps he will pardon me.
Bir, it will be in the recollection of Honourable Members that a Com-
mittee was appointéd under the Chairmanship of Mr, Feetham, called the
Functions Committee, and it was mainly on the recommendations of that
Committee that the Schedule to the Devolution Rules was drawn up. I
find that when the Feetham Committee Report was submitted,—and I -
may tell the House in passing that the particular Devolution Rule to which
I am referring finds place almost in exact terms in the recommendations
of the Feetham Committee,-—when that recommendation of the Feetham
Committee came up for consideration, the Government of India opposed
the suggestion which has since betn embodied in ‘the Devolution Rules.
Honourable Members will find the Government of India’s opinion on this
point set out in the 4th Despatch of the Government, dated the 16th April,
1919. The position that the Government of India took up at the time
was that it was not safe to transfer the control of technical and medical
education to Indian Ministers. The Government of India were full of
distrust of the Indian Legislatures and of the Indian Ministers who would
be in a way responsible to those Legislatures. I do not want to trouble
the House with any quotations from the Government of India’s Despatch,
but it is interesting to observe that the ‘Government of India laid such
great stress upon control over technical and medical education that they
went to the length of stating that ‘‘after the mdintenance 'of law and order,
there is no matter on which the responsibility of the British Government
is heavier’'. Now, Sir, their recommendation was that the control of not
merely medical but also legal, engineering and techmical and industrial
colleges and schools in India could not be entrusted to what they ealled
inexperienced hands, and they pointed out that political influence micht
play a great part in regard to these various matters with disastrous effects
on the efficiency of education in India. Now. 8ir, this was the Government
of India’s criticism of the Feetham Committee’s Report on this particular
oint.

P Next we find Mr. Feetham accompanied by who was then Mr. Stephenson
(now the Governor of Burma), supporting their original proposals before the
Joint Parliamentary Committee. They were not prepared to go to the
length that the Government of India wanted them to go, namelv, to make
the whole subject of medical edueation a reserved one, but then theyv, in
their evidence before the Joint Parliamentary Committee, supported their
original proposal which, practically represented a compromise between the
extreme view of the Government of India and the view point that there
should be absolutely no control on the part of the Central Government with
regard to the standards of medioal education. Honourable Members will
find a very useful appendlx to the Joint Parliamentary Committee’s pro-
ceedings, an appendiz in which Mr. Feetham, and Mr. Stephenson, as
he then was. set forth their views on this point and aupported their original
proposals. It is very difficult for us to forget thls little piece of history.
The whole constltutmnal provision, as T said, in regard to this matter
is conceived in a spirit of mistrust of Indians, of Indian T.egislatures and
of Indian Ministers. ‘That is suspimon WNo. 1.

Now, Bir, the next' suspicion arises out of the action of the
General Medieal Couneil with reference to our Medical Colleges. T need
not go over the ground which has been so well covered, not merelv hy

D2
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Members on this side, but also by Honourable Members who have spoken
on behalf of the Government. The General Medical Council, as a result
of medical education being entrusted to Indian hands, insisted on having
inquisitorial inspections in regard to the quality of medical education in this
country, to which naturally strong objection was taken primarily by the
Universities. Now, Sir, the Honourable Member knows perfectly well
that so far as those Universities and those medieal bodies who protested
against the General Medical Council’s decision in the matter was con-
cerned, they had the heartiest support of non-official opinion in the country.
They were and are still fighting in a sense for national honour, and I can
assure my Honourable friend that in their fight they have the solid sup-
port of popular opinion in this country,

The next suspicious circumstance arises in connection with the pro-
cedure which the Government of India curiously followed in this matter in
taking the trouble to obtain the previous sanction, as it were, of the
General Medical Council to the draft Bill. Again, I must acknowledge
with perfect frankness the action which the Government of India have
taken in the matter in placing these very facts before us. fhe- have not
withheld any bit of information that is relevant to the consideration of this
matter, and it is because they have so frankly placed before us the corre-
spondence that passed between them and the Becretarv of State in regard
to this matter that we know what part the General Medical Council plaved
in indirectly determining the general lines on which action should be taken.

The next suspicious circumstance is inherent in the Bill itself. One
has only to go through the constitution which the Bill proposes for the
Council, in order to be convinced of the fact that the Council is intended
to be a predominantly official body dominated by the Indian Medical Ser-
vice. T need not tell my Honourable friend as to what the Indian medical
opinion is with regard to the present domination of the Indian Medical
Service over the medical administration and medical education in this
countrv. The Honourable Member is better aware of the state of feeling
in the matter than anv of us. The next suspicious circumstance arises
out of the reference to this very Bill in the White Paper following upon a
reference to it in the report of the Third Round Table Conference. I beg
leave of the House just to read out the reference which the White Paper
contains to this matter. It is in rather smaller type than the remainder
of the report, but that is, I submit, no test of the importance of the
reference itself. It is on page 59 of the White Paper. The White Paper,
in this particular paragraph is dealing with the question of commercial
discrimination and this is what follows ag a sort of note to it:

‘A question whish will roquire separate consideration arises with rega-d to the
registration in Tndia of medical practitioners registered in the United Kingdom. A
Bill which has an important bearing on this question is at present under consideration
in the Inlian Lagislature.” .

Reading it carefully, it does not seem to me quite clear that once this
Bill is passed, we shall have heard the last of this particular question.
"Whether we pass it or not, the matter will come up for separate con-
sideration before the Joint Parliamentary Committee, and I submit that
it will be entirely derogatory to this House to pass a measure, -1f  our
action has no finality in the matter and that something further may be
done, as it will very probably.be done, by our mnsters in Fngland. Perhaps
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they are waiting to see the shape in which this Bill finally emerges
out of this Legislature and then it will be for the British Parliament to
decide as.to whether to incorporate another safeguard, a medical safe-
guard, in the next Constitution.

Sir, I think I have taken up sufficient time in dealing with a somewhat
preliminary point. Now, the House must be very tired and I should not
like to take any more time than I can absolutely help. The Honourable
Sir Fazl-i-Husain has told us today that this particular Bill has a very
limited scope. That is our quarrel. Why should it have such a Imited
scope? We are not the first Legislature in the world which is trying to
set up a Medical Council by legislation, and what is the ,primary object
with which Medical Councils have been sét up in other countries of the
world. One of the primary objects of a Medical Council any where in the
world is to lay down and maintain a minimum standard of efficiency of
the medica] education in a country for the safeguarding of the interests of
the public. Another very important object is the regulation of professional
conduct. Is it very wrong on our part if we say .that this Bill does not
‘fulfil either of these two primary objects? The Honourable Member was
persistent in saying todav and on the last occasion that what is wanted is
a uniform standard and he often inquirej as to whether we want one
standard or two standards. May I respectfully point out to him that the
question is not of setting up one standard or two standards. The question
18 what should be the minimum standard, that is to say, what should be
the minimum standard of qualification which must be satisfied by the
medical: practitioners of any country in order to enable them to enjoy
-certain privileges in practising their profession. That is the main
object, at least one of the main objects of the Medieal Council in any
country of the world. I neeq not go very far for finding support of the
proposition that the licentiate test does constitute that minimum
standard which the public at large may safely accept for the purpose of
guiding them in their choice of the medical men. My Honourable friend
himself has paid very high tributes to the: members of this particular
section of medical men. He has said that he was instrumentsl in break-
ing down the caste barrier, as it were, that existed between this class and
the next higher class, the provincial medical service, while he was a Minis-
ter in the Punjab. I may tell my Honourable friend that similar
action was taken in Bengal sometime back, and T am told that
similar is the position in the other provinces also. Now, therefore,
we have the authority of an ezx-Minister of the Punjab Government
to say that there is no essential difference between the two classes of
practitioners, that is to say, the difference is not so very great as to make
the licentiates liable to be put into a different pen altogether for all time,
but that selected members of this class can aspire to higher pasitions
occupied by the graduates. My Honourable friend made & complaint
against Sir Cowasji Jehangir the other day. He said, is it right for Mem-
bers of this House to encourage licentiates in their ambitions to improve
their position when the Honourable Members realize that finance may
stand in the way of the consummation of that desire? Now, is it right
for my Honourable friend, Sir Fazl-i-Husain, to break down that caste
barrier, to pay encomiums in the language that he has done to that
particular class and, at the same time, to deny them the right to cherish
the ambition to be placed on a somewhat higher footing than they at the

present moment occupy?
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Now, I will come to another point. 1t will be said, as it has been said,
that this Bill is primarily intended to standardize the higher medical educa-
tion, that is to say, to set down, as hag been said, the higher minimum
standard. My knowledge of the English language is not sufficient to
help me in judging as to whether the expression ‘‘higher minimum’ does
or does not do some amount of violence to King's English.

Mr. 0. 0. Biswas (Calcutta: Non-Muhammadan Urban): Minimum
of higher education.

Mr, K. 0. Neogy: Now, it has been said that standardization is necessary
for its own sake in the first place, ang in the second place it is necessary
for the purpose of obtaining that so-called international status for our
medical graduates that has been lost to them by reason of the action of
the Genera] Medical Council.

[At this stage Mr. President (The Honourable Mr. R. K. S8hanmukham
Chetty) resumed the Chair.]

Now, I should like to know to what extent this standardization is
wanteq for its own sake. So far as I am concerned, I am not prepared
to attach any very great importance to the other aspect of the necessity
of having stendardization, namely, for the sake of re-earning the ‘‘inter-
national status’’ which has been lost. Now I should like my Homnourable
friend to tell me what is the proportion of Indian medical graduates that
will benefit by this reciprocity. I find that while presiding over the Con-
ference of 1980, he hazarded a guess in this matter and said as follows:

* We are quarrelling with the General Medical Council in the interests of one per ceat.
of the graduates who are either going in for the Indian Medical Service or intend to practise
in England or somewherd or want to be éngaged in shipping, and so forth.”

I will presently tell the House as to why I do not consider the Honour-
-able Sir Fazl-i-Husain’s atatistios very reliable, but even if we sacoept
this particular figure of one per cent, does the Honoursble gentleman
sericusly mean to suggest that that is a sufficient inducement for this
House to undertake legislation of this limited character in the teeth of
the opposition from the medical opinion in the country?

Now, Sir, my Honourable friend said that Major Naidu, Sir Nil
Ratan Sarkar and others think that there is room for a third class of
medical graduates, a cheaper type of people who would undergo a much
shorter training and who woulq be available in very large numbers in the
rural areas for catering to the medical needs of the people at large. May
I remind him that it is not merely Major Naidu or Sir Nil Ratan Sarkar who
holds this view. In the year 1918, this was the view of the Government
of Indin. In the year 1916, if the Honourable Member will refer to the
debates of the then Imperial Legislative Council, he will find that a
Resolution wag moved bv a non-official medical man, who was then a
Mermber of the Imperial Legislative Council, asking for the establishment
of institutions for training medical students in the vernacular for ordinary
medical practice in rural areas. ‘There is a ‘wealth of information with
regard to the history of the growth of the present class of licentiates in
the speech of the Mover of that Resolution. but I do not want to trouble
the House with those details. Now, this Resolution was supported by no



THE INDIAN MEDICAL CQQUNCLL BILL. 9601

less an authority than General Sir Pardey Lukis, the then Diréetor-
‘General of the Indian Medical Service—a name which is equally honoured
among the Indians as among the Britishers. (Hear, hear.) He said that
he gave a great deal of support to this Resolution, but he made & condition
that the standard of the existing schools should not be lowered, and we find
that Sir Reginald Craddock, who was then a Member of the Goverument,
formally accepted the Resolution on behalf of the Government of India.
Four years later, a question wag asked by Mr. Patel as to what action the
Government had taken in the matter after having accepted that
Resolution, and Sir William Vincent, who, I thigk, had succeeded Sir
Reginald Craddock, said that the proposa] had been abandoned as the
Local Governments were opposed to it. He further said that the Govern-
ment of India considered that the object would be more effectively secured
by increasing the number of medica]l schools and by raising the pay of
sub-assistant surgeons. I do not know how the object would be served by
raising the pay of the sub-assistant surgeons. '

The Honourable Khan Bahadur Mian Sir Pasl-i-Husain: And thus
attracting more men. .

Mr. K. O, Neogy: I thought one of the weighty arguments which my
Honourable friend adduced against the contention of this side of the
House in favour of the inclusion of licentiates wag that, if you once agreed
to raise the standard of licentiate education, it would mean increasing the
cost of medical education and increasing the cost of medienl telief to the
poor people. And Sir William Vincent said that the object was going to
be secured, not merely by increasing the number of schools, but also by
raising the pay of sub-assistant surgeons. I may remind the House that
not merely had a change taken place meanwhile in the personnel of the
Home Member, but that Sir Pardey Lukis had also died. I do mot know
to what extent the change in the Governinent attitude is to be ascribed to
that lamentable incident. ‘

Now, Sir, this reminds me of another point. I have tried to study the
question as best as I could according to the limited light within me, and
1 find that the Government of India and the Provincial Governments have
been consistently following & policy of gradually levelling up the standard
of education of the licentiates. If you begin the history from the year
1839, when the first Hindustani class, as it was called, was opened in the
Calcutta Medical College, you will find that the policy of the Government
‘was gradually to raise the standard of education of the licentiate class, and
this is indirectly admitted by Bir William Vincent bimself in the reply T
have referred to. ;

Sir, is it very wrong on the part of this very worthy class of medical men
to ask now for something more to be done for them? If the Government
‘were to accept the proposal which was laid before them in the shape of that
Resolution in 1916, and which has even now the support of eminent medical
authorities like Sir Nil Ratan Sarkar, and if the Government were to bring
into being a class of medical men between whose standard of education
and the University standard there would be a vast difference, then there
would be no grievance on the part of this lower class of people if the
Honourable Member sought to discriminate between them and the graduates.
The fact that the Government of India and the Provincial Governments have
deliberately, chosen a policy of steadily raising the standard of education.of
the licentiates has given them a good deal of encouragement to cherish



%02 LEGISLATIVE ASSEMBLY. - [12re Aprm. 1088..

[Mr. K. C. Neogy.]

further ambitions. Is it any wonder, therefore, that when they find that
for the first time by legislation we sre going to discriminate against them,
for whateoever purpose it may be, that it causes great resentment amongst
them? 8ir, my Honourable friend in his speech on the last occasion
insinuated that all this agitation on behalf of the licentiates, in so far as it
is being voiced by the Medical Associations and the Medical Conferences,
cannot be accepted at its face value. I do not know whether I am doing
any injustice to my Honourable friend in putting that interpretation on
what he said. What he said was: Here is a very large number of licentiates
who form a preponderating majority to the extent perhaps of 80 to 1, and
when they attend a Medical Conference, naturally they swamp the Con-
ference and the graduate members of the Conference have no independence
of opinion left to them in regard to this particular matter. I took the
trouble of ascertaining the relative strength of graduates and Tlicentiates
that attended the last Conference, and I have the best authority to say
that the ratio of graduates to licentiates at the last Medical Conference
was about 4 to 1, that is to say, the graduates very largely preponderated
over the licentiates. .

i

The Honourable Khan Bahadur Mian Sir Fazl-l-Husain: Was the total
attendance 500 or more? s

Mr. K. 0. Neogy: I am not in a position to give the number. bu‘t this
is what T have got. If the Honourable Member desires, I can ascertain the
number. \ :

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: Not necessarily.

Mr. K, C. Neogy: Now, Sir, when the Honourable Member talks of the
Associations being largely influenced by a preponderating proportion of the
licentiates, I am afraid he is not also on a very safe ground there. I have
got here the figures showing the distribution of membership of some of the
leading Medical Associations in the country. The Calcutta Medical Club,
for instance, has got 418 graduates on its roll of membership and only
116 licentiates. The Bengal Branch of the Indian Medical Association has
202 graduates and 45 licentiates. The Lahore Branch of the Indian Medical
Association has 47 graduates and 8 licentistes. The Patna Medical
Association has 58 graduates and 25 licentiates. The Lucknow Medical
Association has 57 graduates and 28 licentiates. The Delhi Medical
Association has 98 graduates and 11 licentiates. The reason for the lower
proportion of the licentiates is not far to seek, because the licentiates do
not generally practise in large numbers in the cities where these Associa-
tions are located. Therefore, my Honourable friend was not quite right
when he drew the conclusion that, although these opinions come to us as
purporting to proceed from the gradustes as much as the licentiates, it is
the voice of the licentiates that prevails in these Conferences and in these

Associations and, therefore, these expressions of opinion ought to be taken
with & pinch of salt.

Now, 8ir, T do not think I will be justified in taking up any further time
of this House. But I will just read out the expression of opinion of the
Chiet Medical Officer in Rajputana in regard to the point about the
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licentiates. I find my Honourable friend, Diwan Bahadur Harbilas Sarda,
is pricking his ears. Of course, Rajputana and, particularly, the Medical
Officer in Rajputana, is not a quarter to which one generally looks for
guidance in such matters, but here is a very pleasant surprise. This is what
the Chief Medical Officer in Rajputana says:

“ The Licentiates who supply the majority of the Sub-Assistant Surgeons and many
of the Assistant Surgeons hoth Military and Civil are commonly accepted as medical
practitioners throughout India and T cannot but feel that, as long as t:hls class existe.
and is officially recognised as doing the work of medical practitioners their qualifications
should be the mipimum standard required for registration.

Whether later in order to attain reciprocity with other countries this minimum
standard is raised is another matter. Definitely with the present Licentiate Standard
as the minimum qualification for the India Register reciprocity could not be hoped for.
The hopes of the graduates regaining rapidly such recognition as has been recently lost
from their own standard falling below requirements would have to be postponed. This
would however only affect a favoured few who seek,the higher degrees obtainable elsowhere
and I do not think the interests of these numerically few even if politically strong individuals
should operate against the interests of a very Iarge and very deserving class, many °f_
whom in the actual practice of their profession are superior to the average graduate and
who would be put at a disadvantage to them by not being registrable.”

May I, in passing, refer to one particular case of a licentiate who is at
the present moment oceupying the position of & Professor of a Post-Graduate
Institution in Calcutta, namelyv, the Calcutta Tropical School of Medicine,
the professorship having been vacated bv an I. M. 8. officer? I want my
Honourable friends to imagine the position of this gentleman, when all hig
pupils are post-graduate students of the Caleutta Universitv, and he, as
a licentiate, has been considered to be fit enough to be appointed permanent-
ly as a Professor of a Post-Graduate research institution. And this may
not be the solitary instance of high distinction earned by members of this
particular class.

Now, Sir, I come to another expression.of opinion with which I wili
finish. This is from the Minister in charge of the Department in Bihar
and Orissa. He puts the case so very well that I cannot resist the tempta-
tion of making one last quotation from him. He says:

_ “The strength of feeling amongst the medical profession on these points is such
that the Bill will be wrecked and that it is inadvisable to proceed further with it now.
While admitting that a British India Mediocal Council is required the Honourable Minister
feels that the present is an inopportune time for attempting to breate it ; that public opinion
at the moment is resentful of the influence of the Indian Medical Service and will not
tolerate any legislation which provides for any appreciable degree of Government control
over the medical profession. He fears that a Medical Council established on the lines
proposed in the Bill will endeavour to impose on standards of medical education a
uniformity which the differences between conditions in the various provinces make it
impracticable to reach and that no inderendonoe less complete than that granted to the
medical profession by the English Medical Act of 1886 is likely now to be acceptable. ' Mora-
over he does not consider that reciprocity between England and India is at present within

the range of practical politics.”

T could not have put the case any better. While I conclude, I express
the hope that the Honourable Member in charge will yet take into account
the strength of public feeling that has been aroused in the matter on the
various points and judge for himself as to whether it is right for him to
push this Bill through.

#Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, unfor-
tunately T have not had the advantage of being present in this House when

* Speech not revised by the Honourable Member.
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‘previous speakers spoke on this Bill, but I have tried to give it my closest
attention and I had intended, Sir, to speak for three hours on this; but
I am so intimidated on the matter that I hear that notices have been sent
to the railway station that no trains will be delayed, and so I have to cut
short my speech to accommodate the House.

Sir, there are certain aspects of this Bill which struck me as being the
most important before I entered the House. After hearing the Honourable
Member in charge of this Department, additional points have struck me
which have almost overshadowed my original ideas, and I am left aghast
a8 to what my views on such an important matter, as a medical man, ought
to be. To my mind, medical questions, ag a rule, are difficult things, and
¥ is said that when doctors disagree, the undertaker generallv settles the
matter; but when we have medical politics, they are the very devil, and we
bring it to this House and we have had these disruptive ideas which have
left me absolutely in & quagmire as to what my decision would be on this
matter. To my mind, Sir, there are three points emerging from this Bill
which require our serious consideration.

The first is the education that is imparted in this country, which
unfortunately is of two grades, in schools and colleges. On this point I
think all protagonists agree that it is necessary to fuse these two standards,
and to get one standard, which of course would be ideal. But that ideal
can only be accomplished with a great expense of money and I sm afraid
the financial aspects of it to the provinces would not allow it. But we
must not forget that ideal in whatever is going to happen in the future.
The second point is standardisation, and the third point, which has emerged
out of this Bill, is the question of reciprocity.

Now, Sir, we are presented with a Bill for our consideration which
should more truly be called a Medical Reciprocity Bill than an Indian
Medical Council Bill. After all, Sir, we may differ in our ideas as to
what the medical needs of this country are. But talking as a medical
man, who has occupied responsible appointments, I can assure this House
that one of the curses of medical administration in this country is its
compartmentism.  The department of medicine in this country is the
only one in the whole of the Government of India which is divideq into
compartments and such water-tight compartments that once a subordinate
always a subordinate. You can never rise from the bottom to the top and
no licentiate, who is a sub-assistant surgeon, as we call him, can become
anything further. Even if he is sn F. R. C. S., he may be called an
Honorary Assistant Surgeon. Now, Sir, it is a curse of this profession,
this compartmentism, and I do believe that if this Medical Council Bill is
to do any good to this country, it must kill that compartmentism. I sub-
mit with all respect that the framers of this Bill, which I consider not only
to be controversial, but verv adroitly drafted and also e verv complicated
piece of legialation, I consider that this Bill i perpetusting that compart-
mentism. and ‘T for one holding those views cannot give my oconsent to
any Bill that perpetuates compartmentism in this highly scientific pro-
fession in this country.  Apart from'that, 8ir, we have to consider what
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Mr. Neogy so ably pointed out, and thet was, what is the purport of
this Bill? Is the purport of this Bill to separate licentiates from graduates?
It it is, then the Bill need not be presented with all the paraphernslia of a
Council. If the purport of this Bill is to introduce in the Legislature a
body that is going to be recognised by the British Medical Council or by
the Councils as they operate in the various parts of the United Kingdom,
then let it be said so openly and frankly. But I submit, Sir, that it
would be wrong if we were here to limit the functions of this Bill mainly
to what has been called today higher education and which was an altered
Preamble to the original Bill. T can see now the reason for the altera-
tion of this Preamble. 1T can see the reasons very clearly, but I can
conceive also a possibility of avoiding this and I would suggest this to
the Honourable Member. If vou are going to improve medical
éducation in this country, the time has now come to do it.
In 1922, 8ir, I moved on the floor of this House a Resolution which, for
want of a better name, I called a Medical Swaraj Resolut'on. This is
the Resolution I moved : '

** This Assembly recommends to the Governor General in Council that he be pleased to
-appoint a Committee of professional experts, half to be obtained from the United Kingdom
in consultation with the General Medical Council and the other half from India, to tour
India and to inquire into the training that is obtained in the various Medical and Surgical
institutions, both official and non-offical, and to submit recommendation with a view to

inging the Indian institutions, in all respects on a level with those of the United
Kingdom and thereby creating in India & suitable field of recruitment for its entire
Medical Service.” i

5 p.M,

Sir, that Resolution was rejected by this House. In my reply to the
‘Honourable Member I said that the time was not far when this very
Resolution would be moved in this House again. I now hear voices on
the other side of the Opposition supporting what I said then. T put it to
the Honourable Member for his acceptance that if you are desirous, as
I know you are, to improve the standard of medieal education in India, and
I for one am not in favour of lowering the standard by introducing a third
class, if vou sre desirous of improving the standard of education, if in this
Act you want to bring in a standard, a Register, if in this Act vou want
to satisfy the medical profession of this country and if this Act is brought
into this House in response to any demand from medical education in this
country, let there be one Register and one Register only and on that
Register let there be graduates and licentiates together. I will tell you
that there are many reasons for that. I will develop the reasons, now,
Sir. I would like to inform this House when we enter into details of
comparisons between graduate education and school education, one is not
to forget this very important fact that in my own time a number of
graduates, who qualified for 20 or 25 vears, passed an examination inferior
to what & licentiate passes to day. Bacteriology and epidemiologv was
not known practicallv in those davs. Tt was scarcelv known when I
passed my examination. Today it forms a verv important part of the
examination of the licentiates. =~ Why should I, because I graduated, with
no knowledge of what they have, 80 or 40 vears ago. be taken in today and
a licentiate, who has better knowledze be shut out? That is one
of the rveasons that is put forward. but that is not the main
veason. My main reagon ie this, that vou do not want to separate the
goat from the sheep and that vou want to keep one standard and ona
Register. Well, having accomplished that, I would ask the Honourable
Member, if he would be agreeable to have a separate list of those members
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of the profession in this country whom this Council considers suitable
for purposes of reciprocity with Great Britain or any other part of the
Empire, so far as reciprocal matters are concerned? It is obvious to
everybody that a licentiate will not be receiveq by the Medical Counoii.
We all know that the General Medical Council will not accept any training
or any examination that does not come up to its standard. We ulso
know that the General Medical Council demands that they must inspect
those standards. We have refused that inspection. We are there at a
deudlcck.  May I suggest to the Honourable Member, try a little Round
Table Confersnce method? Could he suggest & few members of the pro-
fession going to England to study this question, the same as Ceylon and
Egypt did to their advantage? Today we are at a deadlock with England.
The General Medical Council certainly does not enter this field in the
fundamental way that many people think it does. It is only when we
‘want to demand reciprocity that the (feneral Medical Council comes into it
and, taking the Bill, as it is, and taking what the Honourable Member in
charge of the Department states should be its limitations, I, for one, Sir,
was aghast at the limitations that he has placed on it. He has ¢aid
:that this limitation is meant only to refer to college and University
examination. He states that you caunnot take any licentistes, and, he
brings in his reason that medicine being a provincial transferred subject, it
would not be right for the Government of India to interfere with that.
Now, Sir, if it is not right for the Government of India to interfere with
licentiate education, is it right for the Government of India. with the concur-
rence of the Provinces, to interfere with the collegiate and University edu-
cation?. I agree with Mr. Neogy when he pointed out that the Devolution
Rules do give the Government of India power for standardisation of
examination, and I see no reason whatever why the Honourable Member
should not allow this matter to be discussed in the Select Committee, so
‘that we could get at least,one standard to apply to all medical men in this
country, (Several Honourable Members: ‘‘No, no’’), and not to separate
them. You may say ‘‘No, no'’, that is your opinion, it is not mine.

Now, Sir, whom are we passing this Bill for? Has this Bill been
drafted and is it to be passed for the benefit of the Government of India?
Is it to be passed for the benefit of the British Medical Council? Is it
to be passeq for the benefit of the graduates in this country? Is it to be
nussed for the benefits of the licentiates? It is being paesed for the
benefit of the public and it is on that that the General Medical Council has
been framed. Now, if you pass it for the benefit of the public, I ask this
House, why are the Government of India so keen on eliminating licentiates
when the gradustes want licentiates to be included. Now, if the graduates
did not waat it, T can understand the Government of India saying that the
graduates oppose it and they must, therefore, for just a few thousand
graduates eliminate the licentiates. But the graduates, especiallv the report
of the last Indian Medical Council Association held in February this vear,
states that_ it is the opinion of the Indian Medical Council that licentiates
sh-ould be included in this legislation and I cannot understand the Honour-
able 4Member_'s. refusal to accept one standard both for licentiates and for
g_l:aduates,_ havu.m, as T suggested just now. a list of reciprocal graduates
with whom reciprocity can be entered into with other conntries. 8ir, I
have very few remarks to make in addition to what I ‘have said.
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Sir, I would in conelusion bring to the serious notice of the Honourable
Members, why introduce a Bill of such a contentious and congroversial
nature in this atmosphere of mistrust? If the Government of India are
yoing to operate this Bill in the Provinces, they must do it with the good-
will and trust of the medical profession. If the medical profession is
desirous of having this one Register, why Government should say ‘“No, we
will have two''? If the licentiates say that they want to improve their
standard, why should Government say it is not their concern? Bir, surely
it is the concern of the Central Legislature to improve the standards of
education of India and surely if the medical profession almost unanimously
want to have one Register for licentiates and graduates, is it the duty of
Government to oppose iti? Rather let us go into the Select Committee with
serae trust. some hope that this Committee will evolve a Bill which would
satisfy both licentiates and graduates, leaving aside reciprocity to be dealt
with as the Bill wants and which, after all, is an absolute myth. Reci-
procity in this Bill is a myth, because it does not exist until and unless
the country with whom you wish to enter into an agreement consents to
your standards and accepts reciprocity. With all my respect to the
Honourable Member and with my admiration for his desire to have India
progressing on the line of medical education. I submit that the time has
come for a forward step, not for a backward step, by the introduction of a
third system. It is not the time for us to go back: it is time for us to have
8 unanimous minimum standard of education and have our own registers
for the benefit of India and not for the benefit of anybody else. If we
wish to enter into any reciprocity with other countries, let it be done in
another manner; but if this Bill is to be the Indian Medical Council Bill,
it has to satisfy the needs of the Indian medical profession in this country
-and not only of graduates.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
If the House would prefer to continue the discussion after Dinner. the
‘Chair would have no objection.

Honourable Members: Yes, ves.

The Assembly then adjourned for Dinner till Nine of the Clock.

——

The Assembly re-assembled after Dinner at Nine of the Clock, Mr.
‘President (The Honourable Mr. R. K. Shanmukham Chetty) in the Chair.

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, there are very few people in the House who have not got a high regard
for the licentiates. We all, practically every Non-f)ﬂ%clal Member, have
been. under the trcatment of licentiates at some tlr.ne or other. In my
vounger days. I remember to have seen some licentiates who were much
better than many graduates in medioine. Their experience, ?hen-ltg.ct .an.d
their skill in disgnosing diseases were remarkable, and I t:hu}k, Bu-: it is
not the education that makes a man a good doctor, but it is God’s gift
which really makes a man & go?d doctor. A man may be very wpll
educated in medicine, but he will not certsinly be able-to compete with
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& man who has been gifted with special skill by Providence. I have found
that some licentiates have got far greater practice than most of the medical
graduates holding high degrees.

An Honourable Member: They may be exceptions.

Mr. Mubhammad Yamin Khan: Yes, as my friend points out, $hese
are e onal cases. If the same licentiate, who has got all the tact
and skill, had received good education in the University, he would perhaps
have been a far better man than as a licentiate. At present a licentiste
has to undergo training for four years, whereas s medical graduate has
to u.ndergo training for five years, but a greduatc, before he enters the
medical college, has to pass the F.Sc., which means some extra general
education for two or four years.:

Formerly, we had in India only one system, and it was thought that
a lot of people of high families, who had nothing else to do, used to learn
medicine a8 it was considered as an accomplishment for & man, and &
man’s education was not considered to have becn complete unless he
acquired a good knowledge in medicine. In those days there were a lot
of hakims in the country and they used to distribute medicine free of
charge to the poor people.  In small towns algo, there used to be hakimg
who gave medicines free to the poor people. There sre many families
even now who have kept up their medical practice for generations. To
give an idea as to how the villages have got faith in these hakims, I shall
just give an incident. My uncle used to be a good hakim. He had &
reputation even outside our own province, and some people not knowing
that h: was dead came for treatment to our house. At that time I had
some clients sitting with me. This man naturally thought that I was the
physician and the people sitting with me were my patients. When the
man came to me, he thought that T was distributing medicines, whereas
I was giving them legal advice and not medicine which he expected from
me. He asked me about my uncle. I said that he died -only two months

o. Then he asked me as to who was going to give him medicine. I
said that I did not know medicine and asked him to go to the hospital.
He acain insisted on me to give him some medicine in spite of my telling
him that I did not know even a bit of medicine. Still he went on per-
suading me to give him something, because he would not believe my state-
ment that T did not know a bit of medicine. He said: ‘‘Oh, your uncle
knew so much medicine, and how is it that vou do not know; it is impos-
sible’’. What I am pointing out to the House is that the faith of the
people in hakims was so much that they would not believe if a descendant
of the hakim’'s family said that he did not know medicine. The general
opinion is that everv profession is carried on by a family from generation
to generation. That class is unfortunately vanishing. We have got very
few hakims left in small towns and in the villages who would distribute
medicine as charity. Their places have been taken up by licentiates,
During the last 20 years, several hospitals have been opened in small
towns and in the villages where the poor people receive treatment free of
charge. As we all know, 80 per cent. of our population is living in
villages ‘and ‘they requirée some kind of treatmemt when they are ill.
These poor people cannot be ignored altorether, and it is next to impossible
for a praduste, who has spent so much time and money in taking ®
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medical degree, to go to these small villages and towns and settle down
there to give free treatment to these poor people. A graduate cannot afford
to live without earning some money, and go they have to live in big towns
like Delhi, etc. Therefore, these licentiates have necessarily a place in
the villages as their charges are low which people can afford to pay. Their
education in schools takes about four years and, as has been pointed out
by the Honourable Member in charge of this Bill, I calculated myself that.
education in the University, that is ordinary education plus this medical
education, would cost about three times as much as it would cost in
the case of the licentiate. Some poor people cannot afford to do it. It is
very good to say that the graduates and the licentiates should be brought
up under one register. I can quite understand it, but will it be possible
to bring them in the same register? One education is controlled by the
Local Governments and unless all the different Local Governments came
and join together and have the same standard, and unless they agree to
put down the same standard, it will not be possible to -have one register,
and until that object is gained, I do. not see why should there be any
impediment in the way of graduates. I think these matters. can be gone
into thoroughly and discussed in the Seleet Committea and these matters
cannot he discussed -on the floor of the House. They can be discussed
better across the table. People ¢an be convinced petter in the Select Com-
mittee. Here people give expression to their views, but in the Select Com-
mittee, there is more freedom and people can see eye to eye with each
other. I think this question of what steps should ke taken to improve the
status of th: licentiates should be left over to the Select Committee.

1 think, Sir, there are two or three cases whieh require careful considera~
tion. One is about the Medical Council. It has been rightly said that the
question of the nominated President is one that requires careful considera-
tion—whether there should be a nominated or an elested President. Al
the pros and cons of this question can be gone into in the Select Com-
mittec. I do not want to take the time of the House too much. I lmow
there are somé friends who want to sit till day-break. I think, Bir, without
going into the merits or the details of this measure, this motion for Select
Committee should be supported.

Mr. K. P, Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Mr. President, I should first of all congratulate you on the novel
departure vou have made in msaking this House sit in the night after
dinner. It is, perhaps, because we have a vigorous young man like you
in the Chair. It is our sincere wish that you may long occupy that Chair
and establish many such healthy and good traditions.

Now, Sir, I should like to offer a few observations on this Bill wit}:
your indulgence. I would like, however, at the outset, to make my posi:
‘tion very clear. T am only a layman and I am ‘only anxious that we
should havs an efficient medical service in this country. Other things
are not my concern. I find from the literature supplied to us that the
object of ihis Bill is to ensure s unform minimum standard of hxghmf'
medical education in this country. That seems to be the chief object o
‘this measurc and I for one, layman a8 I am, do not understend ‘why we
ghould have a medical register for it. I'venture to suggest that it is- more
than sufficient if you have an Inspection Board for that purposed.
Government of India may constitute an efficient - Inspection Board evﬁn
a8 we have Inspectors of Colleges appointed by the Universities in the
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provinces. I do not understand why for ‘that purpose s medical register
:should be kept both in the provinces and in the Centre. If that is agreed
4o be not neceseary, then we can get over most of the troubles. Already
in the provinces we have got a register of medical men. There we have
both doctors with University qualifications as well as licentiates. My own
opinion is that either in the interests of the medical men themselves or
the public ‘at large, it is absolutely unnecessary to have two registers.
Where is the necessity, for instance, for a medical practitioner in Malabar
%o enter his name in the central register? Why does he want it? He may
sever care to practice in any other province, much less in a foreign country.
Why should one pay one’s fee for getting enrolled in the central medical
Tegister simply for the sake of the status it gives? It does not give any
additional privilege. The proposal to keep these two registers is sure to
create bad blood among the doctors themselves and, as long as the pro-
vinces insist on keeping their own registers, it will more than serve the
purpose and there is no justification for this duplication.

The question of University graduates versus the L.M.Ps. ig indeed &
~very complicated one. Compsrisons are always odious. Coming ifrom
Madras, Sir, you must have known many medical practitioners there who
-are not University graduates, such as M.B.B.Sc.’s or M.D.’s but very
distinguished in their line, we have got a great specialist for the treatment
of asthma in Madras; he is not a University graduate in medicine.
Bimilarly, in Malabar, we have got an L.M.P. who is a specialist in the
treatment of piles. 8ir, it very often happens that these L.M.P.’s make
very good researches, and many of them command a greater reputation
and confidence among patients than M.B., B.S.’s. In the matter of
practice also, I know one L.M.P. who used to make at least three thousand
rupees a month and I may say at the Ssame time that I know an M.D.
in Malabar who does not make in practice the amount of income which
the Honoursble the Finance Member has recently treated as the lowest
t0 be taxed, viz., Rs. 1,000 a year. 8ir, if you examine the income-tax
registers, you will find what miserable failures some of these M.B., B.S.'s
are. Their abilities or efficiency as doctors are not dependent upon their
academical qualifications, and that is also my own experience. I myself
have a family doctor who is an L.M.P., and I may say that, without
-getting his approval, I would not care to accept the advice or use the
prescription of even an M.D. The L.M.P. cannot be ignored and if a
register has to be maintained, do find room for them also.

Sir, as regards the provision for the conmstitution of the Council, my
-own opinion is that if you are anxious to have this Council, you must
certainly liberalise it and make it more non-official in character. Of
course, so long as you want the provinces to maintain their Boards, it
is absolutely necessary to have representatives of these provinces on the
Central Council, but it is also absolutely necessary to widen the franchise
of the non-officials and maintain a non-official majority: you must give
representation for the medical practitioners in the provinces, and so far as
the Universities are concerned, the election must be from medical graduates
and not from the academic Councils. The number of Government nomi-
mnations should be reduced as far as possible: In other words, the non-
official element must predominate in the constitution of the Board.

The other controversial matter is the question of reciprocity. I have
not much to say on that. I am very anxious that nothing that is to be
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derogatory tc the national prestige should be done. The Honourable
Member in charge of the Department of Education, Health and Lands
has the reputation of being a very patriotic Indian, and, Sir, no less a
man than your and my Leader, the late Raja of Panagal, told me that
Sir Fuzl-i-Husain was one of those Indians whose sense of patriotism and
national dignity was not a whit less than that of snybody else. S8ir, I am
confident that he will vindicate himself fully on this question. That is
all, Sir, I wish to say.

Mr. 8. O. Mitra: Mr. President, at this stage of the Bill we are merely
agked to refer the matter to a Select Committee, so I think we are not
called upon to go into the details of the clauses, but to examine the Bill
from the general standpoint in order to see if we can accept its principles.
Sir, the name of the Bill is very sttractive: It is ‘A Bill to establish a
Medical Council in India and to provide for the maintenance of a British
Indian Medical Register’’. The first part of the name, ‘‘to establish a
Medical Council”’ will induce any Indian to support a measure like this,
but in accepting this motion for reference to a Select Committee, we will
be committing ourselves to the principle of this Bill. I thought that the
principle of this Bill is not restricted only to some minimum standerd for
the medical graduates and that it comprised the wider question about
having & minimum standard which should be recognized throughout the
whole of India. But the Honourable Member in charge has explained
that he considers that the principle of this Bill is so very restricted that
we will be debarred in the Select Committee from raising any question
sbout the inclusion of the licentiates. From that narrow standpoint, it is
very difficult for us to support a measure like this. The name alone will
not satisfy anybody. Sir, it is not the medical profession that demanded
a measure like this, nor is it public opinion in India that required any
such legislation. Later on T shall discuss the questien whether it is neces-
sary to enact a Statute only from the poinf of view of reciprocity, and if
that is so, I think it would have been far better for the Honourable
Member in charge to tell this House that ‘“We in India are a subservient
Covernment; we are to abide by the dictates of the British Medical
Council; so, attracting you by such a big name, we really want a Board
through which we would like to negotiate the question of reciprocity’’.
Even from that narrow standpoint of reciprocity, I do not think there is
any necessity for suoh a Bill. There are the Provincial Medical Boards
in every province and, .80 far as I know, in the Dominions, in Canada and
in Australia, the provinces are allowed to deal directly on this question of
reciprocity with the British Medical Council.

The high-sounding principle about infernational recognition is also a
farce, because, 8o far as I understand, by internationalism is meant only
ftaly and Japan and no other country, in this matter of reciprocity. I
for one believe that it may be left to the autonomous provinces of the
future to settle the terms of reciprocity. Why not have a Board like the
inter-University Board and settle this question even for the whole of
India?

If anly for the purposes of utility, the ,Hon.outable Member in charge of

this Bill ‘should appreciate thie point that it is only. with the co-operation

of the medical profession that the purposes of his Bill can’ be fulfilled.

Though my -Honourable friend has given a great name and a pompous

description. to this Bill, really. no.privilege, no right is being bestowed on
P
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the medical profession, the members of which will be invited to enlist
themselves under this Bill. If the medical profession make it a point to-
non-co-operate with the Government on this matter, because they will not
lose any very substantial right, I know ultimately the whole thing will
prove a fiasco. 8o, from all considerations, I think, the Honourable
Member should see how he can enlist the sympathy of the medical pro-
fession. I know that in this matter, apart from the Government and the
medical profession, there is also the third party, namely, the general
public. But there was no demand whatever from the general public for
any such legislation. If there is any, I hope I shall be corrected. The
Honourable Mr. Neogy has made it quite clear that the whole medical
profession demanded the inclusion of the licentiates. One can easily under-
stand that there may be a Medical Council for the whole of India and it
should be asked to set a8 minimum standard. Any man, who satisfied that
standard, should have the right to practise in any part of India. For that
purpose it may be necessary to engage Inspectorg or other bodies to see
for themselves if the Universities are keeping up to that standard. Apart
from this, the public may demand that there should be some register by
consulting which they can be convinced that these are the persons through-
out India who are qualified doctors. Now, Sir, the Honourable Sir Fagzl-i-
Husain speaks highly of the competence and qualifications of these
licentiates, but when the question arises as to why they should not be
included in the register as qualified physicians, he is determined to give
them no place in it. So far as I have seen, every Medical Association
in India has protested and very strongly protested against the exclusion
of the licentiates. They did not want any division amongst themselves.
As member after member has already testified to the high standard of
efficiency of these licentiates, it does not lie with anybody to deny that
they are an inferior get and are not competent to be classed as fully qualified
doctors. My friend, Mr. Ranga Iyer, says that they are the depressed
class in the medical profession. I do not think he really believes tha$
there can be any depressed class and, least of all, the licentiates, who are
beld in great esteem by all classes of people, cannot certainly be classed
os unqualified. However, when my friend himself is anxious to raise the
depressed classes to the general standard, I think he will not agree to
make a discrimination against these licentiates. 8ir, I would like to know
for certain whether it is the views of the Honourable Member which wilk
prevail with the Chairman of the Belect Committés in ruling out any
question about the inclusion of the licentiates in the Select Committee.
I can decide my attitude about this Bill on the decision of that question,
because I know it is strongly held both amongst the medical profession
and amongst the public at large that without the licentiates in the medical
register the whole thing is a mere farce. It may be necessary to satisfy
our overlords at Whitehall to pass something to please them. If that is
necessary, let them do it under any other name, but not under this
pompous name of Medical Council. They are not giving any powers or
privileges, but are only demanding some fees from the medical profession-
and wasting Rs. 80,000 of public money in order merely to satisfy some
mandate from London. There are other smaller difficulties also. 8o far
as I know, in the province of Bengal the degrees of the Mysore University
are recognised by the Provincial Medical Board.. There is the similar
claim, T understand, from the Osmania University where they had already
started or are going fo start a medical faculty. Under this constitution,
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what will be done in these particular cases, I do not know. The Honour-
able Member in charge says that that is a provincial transferred subject..
If that is so, why should he trouble his brain for advising the autonomous
provinces who will resent interference from the Central Government in
future as regards the course they should adopt. Besides, there is pre-
cedence in other Dominions as regards recognition. I understand that this
recognition by the Medical Council only afiects appointment and not
practice. Any Indian having Indian degrees can practise in India or
England, but what he is not allowed to do is that he cannot hold any
appointment and he cannot issue some kinds of certificnses. As has been
very clearly explained by my friend, Mr. Neogy, not even -05 per cent (the
Honourable Member in charge said -1 per cent) of the people will be affected
if we fail to get recognition from the British Medical Council. My friend,
Dr. Ziauddin, who is a great authority on all questions relating to different
branches of education, says that those who go to England for their studies
will feel some difficulty, but I think my friend will support me when I say
that the best medical institutions are not a monopoly of British Isles.
We all know that the best physicians are now available in Austria and in
Germany and not so much in Great Britain. So, even from that stand-
point; the Indians will not suffer very much. On all these considerations:
and without going into the merits of the clauses themselves, unless we
have an assurance that the question of licentiates will be an open question,
I think this House will be ill-advised to accept this motion. As regards.
the clauses themselves, they are capable of great alterations and improve-
ments without which I know the House will totally reject this Bill at its
final hearing. But as regards those particular points in the clauses, I think
there will be no difficulty to make them acceptable to the House by making'
pecessary slterations in them. Some remarks have been made about the
nomination of the President and the constitution of the governing bodies.
and there are many other details in which it is capable of improvement.
But if the acceptance of the motion to refer the Bill to the Select Com-:
mittee means that the question of the licentiates will be sealed once for
all, then I very strongly oppose its reference to the Select Committee.

Several Honourable Members: The question may now be put.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, by supporting the reference of this Bill to the Select Com-
mittee, as I do now, it might be said that I have accepted the principle
of the Bill, and that I shall be precluded from raising objections to certain
features of this Bill later on. It is, therefore, necessary to find out what
is the principle of the Bill. The main principle of the Bill, as I recognise
it, is to constitute a Medical Council for India, autonomous in its constitu-
tion, independent of outside control, and performing the same functions
which similar bodies perform in other civilised countries of the world.
This, I recognise, is the main principle of the Bill, and it is with reference
to this principle that I support the motion for the Select Committee. The
Bill has been subjected to diverse criticism from different points of view.
Tt has been said that the Bill is premature at the present time, that we
ghould have waited to find out the nature of t_he coming reforms,
and that the attitude which the provinces will take under the
scheme of provincial autonomy should have been clearly ascertamgd.
What would be the position of the All-India Medical Ceuncil? Now, under
the Federal Governments of Australia and Canada, Aeach.constxtuent pro-
vince regulates its own medical faculty and medical policv. Then there

E2
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is the position of the Indian States. These are questions which, it is
argued, ought to have been tackled before we put this Bill on the Statute-
book. I will not enter into the validity or otherwise of these criticisms.
[ am merely attempting to indicate in broad outline some of the objection-
able features of the Bill leaving the details to be considered at later stages
of this measure.

Now, S8ir, the first thing that strikes me is that the composition of the
proposed Medical Council is predominantly official. In England, I under-
stand, 45 members are elected, and only five are nominated by the Privy
Council as representing the Government's interest. The second point is
that the President is nominated, whereas he should have been elected.
This is the opinion of many of the authorities as contained in the papers
which have been supplied to us. Now, Sir, I do not want to tire the
patience of the House by reading out all the quotations in support of my
contention. I will, however, refer to the opinion of the High Court of
Lahore which is given on page 27 of these papers. The Homourable
Messrs. Justices Jai Lal, Bhide and Hilton agree with the note of Mr.
Justice Agha Haidar, and the opinion of Justice Agha Haidar is this:

“1 fail to see why the President should be nominated by the Governor General in
Council and why the various Local Governments of Governors’ provinces should nominate

any members to the Council and why the Governor General in Council should again nominate
three members.”

The United Provinces Government also have referred to this question,
#nd this is what I find on page 58:
** The United Provinces Government have throughout been in favour of an elected

rather than of a nominated President as likely to occupy a higher status in the public
eye and give a greater sense of independence to the proposed Medical Couneil.”

The Central Provinces Government also are of the same opinion,
while the opinion of the Madras Government as given at page 117 is ns
follows :

* Excopting the Madras Medical Council no other aasociation or individual consulted
by this Government is in favour of the suggestion that the President of the Council should
be nominated by the Governor General in Council perpetually ; while in some quarters
the opinion is expressed that the President should be elected even in the first instance.
The consensus of opinion seems to favour the recommendation of the Conference embodied
in sub-clause (2) of clause 3A of the Bill with the proviso thereunder. This Government
have after careful consideration agreed to the above provision of the Bill.”

I understand, Sir, that the first Medical Council which was formed
in England about the year 1858 had the right to elect its own President.

My third objection is the exclusion of the licentiates. The licentiates
were not excluded in the first Bill which was circulated to the Local
Governments for opinion.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan): That cannot be discussed in the Select Committee. 1t
has been ssid by the Honourable Member just now.

Mr. Gaya Prasad Singh: If this is so, I should like to know from my
Honourable friend, the Official representative, as to why licentiates who
bad been included in the first draft have been excluded in the sub-
sequent draft. The Government of Madras at least have supported the
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inclusion of licentiates in the Medical Register. At page 118 this js
what they say:

‘“ After discussing the question (which is no doubt difficult) with the Surgeon General
this Government have decided to suggest for the consideration of the Government of
India the inclusion of the licentiates, other diploma holders and the holders of University
degrees like L. M. & 8. which are not recognised by the General Medical Council of Great
Britain " ete.

Sir, the licentiates are a very useful body of the medical profession,
and they minister to the needs and well-being of a large number «f
persons, specially living in far-off villages.  Their utility has been
recognised in many quarters, and it is rather unfortunate that their
position in the proposed Medical Council is sought to be excluded. His
Excellency Lord Chelmsford, when he was Viceroy of India, made a
epeech on the 27th December, 1920, in which he stated as follows regard-
mg the licentiates:

I * Eversince I have been in India, I have been hearing of the good, though unobtrusive
work done by the licentiates. Though your cadre consists of the largest number of medical
men in India the value of your services to your country and fellow-.countrymen is not as
widely known as it ought to Le. Your work lies largely in remote parts of this vast country
and is performed chiefly among the voiceless masses, and it is no doubt chiefly for this
reason that the high character of your services is principally known only to those among
whom you work and to your immediate riors. But those in authority, you may rest
assured, are in no way unmindful of what the administration and the country owe to you.
I cannot think of any report of plague, famine or any other epidemic which I have read
without coming on reference to the good work done by the licentiate class and your praises
are continually sung by those responsible far the medical administration of the country.
During the great war you volunteered in large numbers and acquitted yoursclves always
with credit and often with distinction.”

8ir, my information is that the licentiates of England can continue
to obtain appointments and practice in India whereas our licentiates are
excluded from similar privileges in Great Britain. Another objection is
that this Bill does not give effect tc the principle of reciprocity. British
medical qualifications should not be recognised automatically till the
General dical Council of Great Britain iz prepared to grant similar
reciprocity treatment to our medical qualifications. It should not be
open, Sir, to persons holding European qualifications to come down and
settle and practise their profession in India, while & bar sinister is placed
upon the practise of our medical men into those countries outside.

Now, Sir, this Bill confers no privilege upon the registered medical
practitioners, such as the power to grant certificates which may be valid
in g Court of Law. There should be a rule that no person shall hold any
civil, military, naval or air force appointment. unless he be registered
under the proposed Act. The result is that any foreign national can
settle in India, and practise without his name being on the Indian
Register.

There is another matter to which I should like to make a reference.
In the First Schedule, Patna, Andhra and Rangoon Universities have
been excluded from the purview of this Act. Medical examinations of
these Universities have been inspected more than once by competent
Inspectors and the sufficiency of these examinations was well admitted
by these Inspectors. Major General Megaw, Major General Sprawson,
Sir Frank Conner and Colonel Dutton, all Government officers. were the
Inspectors for the medical examinations of these and other Universities.
Sir, the Bihar and Orissa Council of Medical Regjstmt-ion, the Faculty
of Medicine, and the Senate of the Patns University. have passed reso-
Iutions protesting against the exclusion of the Patna University. I had
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some correspondence also with the Patna University, and I give expression
to their feeling of dissatisfaction at the exclusion of my University from
the purview of this Act. Sir Nil Ratan Sarkar, presiding over the 8th
Session of the All-India Medical Conference, in Caleutts, in 1982, said:

. “From personalknowledge, I am inaposition tostate that the Patna Medical College
is a thoroughly well-equipped and well-staffed institution, and Idonot know how its claims
to recognition will be ignored by the Government.”
Sir, at this late hour, I do not propose to tire the patience of the
House. I am only anxious, Sir, that when the Bill is com-
102x.  mitted to the Select Committee, opportunity will be found for
-rectifying the objectionable features of the Bill, so that when it is placed
on the Statute-book, it will be a Bill which will be acceptable to the
medical profession and to the country generally. My only last words
‘will be with regard to the Bill: amend, mend or end it.

Several Honourable Members: The question may now be put.

Mr. Pregident (The Honourable Mr. R. K. Shanmukham Chetty):
‘The Chair accepts the closure. The question is that the question be
mow put.

The Assembly divided:

AYES—39.

Abdul Hye, Khan Bahadur Abul Hasnat Mackenzie, Mr. R. T. H.

Muhammad. : | Megaw, Major General Sir John.
Acott, Mr. A. 8. V. Moetcalfe, Mr. H. A. F.
Ahmad Nawaz Khan, Major Nawab. Mitochell, Mr. D. G.
Ahmed, Mr. K. M , Mr. G.
Allah Baksh Khan Tiwana, Khan Baha- ;| Mukherjes, Rai Bahadur 8. C.

dur Malik. Noyce, The Honourable Sir Frank.
Bajpai, Mr. G. 8. ; Rafiuddin Ahmad, Khan Bahadur
Bhore, The Honourable Sir Joseph. ! Maulvi.
Clow, Mr. A. G. Raisman, Mr. A.
Dalal, Dr. R. D. Ryvan, Sir Thomas.
Dutt, Mr. G. 8. . Sohuster, The Honourable Bir George.
Dutt, Mr. P. C. , Seaman, Mr. C. K.
Fox, Mr. H. B. i Sher Muhammad Khan Gakhar, Cap-
R | Singh, Mr. Prad Proshad.
"Hezlett, Mr. J. » Mr. yumns Pras! .
Hudson, Sir Loslie, | Smoih, Mr. R,
James, Mr. F. E. i Suhrawardy, Sir Abdulla-al-Mém#tn.

Jawahar Singh, Sardar Bahadur Sardar. | Tottenham, Mr. G. R, F.
LalChand, Hony. Captain Rao Bahadur Trivedi, Mr. C. M.

Chaudhri. | Vachha, Khan Bshadur J. B.
" Leach, Mr. A. G. " Yakub, Sir Muhammad.
NOES—21.

Abdul Matin Chaudhury, Mr. " Mitra, Mr. 8. C.
Azhar Ali, Mr. Muhammad. Pandian, Mr. B. Rajaram.
Biswas, Mr. C. C. Parma Nand, Bhai. :
Chandi Mal Gola, Bhagat. Raghubir Singh, Kunwar,
Das, Mr. B. ’ . Ranga Iyer, Mr. C. 8.
Dutt, Mr. Amar Nath. ! Sarda, Diwan Bahadur Harbilas,
Gunjal, Mr. N. R. . Singh, Kumar Gupteshwar Prnsad,
Jadhav, Mr. B. V. Singh, Mr. Gaya Prasad.
Jog, Mr. 8. G. : Thampan, Mr. K. P.

Kyaw Myint, U, ; Uppi Saheb Bahadur, Mr.
Maswood Ahmad, Mr. M. ‘ B

The motion was adopted.
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Mr. President (The Honourable Mr. R K. Shanmukham Chetty):
Does Mr. Bajpai want to reply?

Mr, G. 8. Bajpal (Secretary, Department of Education, Health and
T.ands): Yes, Sir: I shall take a few minutes.

Mr. 0. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Mubam-
madan Rural): Take a long time: go the whole hog.

Mr. @G. 8. Bajpai: My Honourable friend seems to be in a festive mood
and he is, therefore, requesting me to prolong the gaiety, but I am quite
sure that at this late hour of the day (An Honourable Member: “‘It is
not day now.’’) (Laughter), and, at the end of a long and very
strenuous Session, the one quality which the House will appreciate
most in any speaker will be the quality of brevity and I shall endeavour
to compress my remarks to the utmost possible extent. The discussion
this afternoon brought out, in the course of a very lucid and very fair,
though undoubtedly critical, speech from my Honourable friend, Mr.
‘Neogy, the real difficulty about this Bill. The difficulty of this Bill is that
it is the victim of an atmosphere. It is very difficult for any speaker to
contend against an atmosphere, and . . , .

Mr, 0. O, Biswas: Self-created!

Mr. @. 8. Bajpai: I do not think it is self-created: it is largely created
by others who are determined to see nothing good in the Bill and every-
thing evil . . . .

Mr, Amar Nath Dutt (Burdwan Division: Non-Muhammadaa Rural):
But you have not given us an opportunity to have our say, the officials
are carrying the motion by vis major.

Mr. G. 8. Bajpal: Where is the vig major?

Mr. Gaya Prasad Singh: But why have you stifled discussion just now?
The Government voted for closure.

Mr. G. S. Bajpal: I should have thought that after nearly three days’
discussion, every aspect of this not very complicated Bill would have
been laid threadbare .

~ Mr. C. S. Ranga Iyer: Is it the Honourable gentleman's desire that
the discussion should be carried on from this House into the Select

Committee? .

Mr. G. S. Bajpal: Well, Sir, on points, which are covered by the scope
of the Bill, it is not only our intention, but it is natural that discussion
should continue from this House into the Select Committee. (Interrup-
tion.) I think it would really be best if my Honoursble friends opposite,
who have had an opportunity of expressing their own views, would extend
40 me the courtesy and patience to listen to what I have to say . . .

Mr. Amar Nath Dutt: But what about those who have not?
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Mr. G. 8. Bajpai: My Honourable friend must appreciate that this is
not the third reading of the Bill, nor am I moving that the Bill be passed.
When the Bill returns from Select Committee, my Honourable friend,
Mr. Dutt, would have ample latitude to express his views at any length
that he likes. To get back to the Bill, which we are discussing: it will
not be tpossible at this stage to traverse all the arguments that have been
put forward in the cowrse of g very long debate, and I shall endeavour to
confine myself to three main points. The first point is the scope of the
Bill. Over and over again, we have been asked: ‘““Why do you make
the scope of this Bill so narrow? Why not, for example, be ambitious
and attempt to enable the public to discriminate between the qualified
and unqualified medical practitioner?’’ May I ask my Honourable
friends opposite what would happen if we attempted a task like that and
perchance, excluded vaids and hakims?—I do not think it needs any
undue perspicacity to predict that any such attempt would create a far
fiercer storm than has been created by the omission of the licentiates
from the scope of this Bill . , . . .

Mr. O. S. Ranga Iyer: Does the Honourable gentleman put the
licentiates in the same category as the vaids and hakims?

Mr, G. 8. Bajpai: I do not put the licentiates in the same ecategory as
vaids and hakims; but, after all, we are thinking of the people of this
country. I am quite sure, my Honourable friend will find that many a
msn in this country puts the vaid and the hakim above the best allopath
available in the country . . . . . '

An Honourable Member: Some of them are.

Mr. G. 8. Bajpal: Then, the second question, again coming under the
scope i8: ‘“Why not invest the Council, which you propose to set up,
with the power to supervise standards of iprofessional conduct?’’ The
answer to that is that provision to that effect alreadv exists in the
provincial codes or acts and we cannot go and override those Provincial
Acts without the consent and the goodwill of the provinces. The reason,
why the Bill which we circulated in 1928 was wrecked in discussion in
the Conference that we held in Simla, in 1929, was that the provinces were
unwilling fo permit of that measure of infringement of their autonomy
and power. The third point, again under the scope, which has been put
to us is ““Why not confer upon these people certain privileges with a view
to bringing them under the supervision and control of the proposed
Medical Council?”’ The answer is the same a8 I have given to the second
point, namely, that privileges are regulated by the provincial Acts and
the provinces are unwilling that those powers shall be transferred to
another body, a central body. (Interruption.) The last question which
arises under the head ‘‘scope’’ is that of the register, and my Honourable
and gallant friend Sir Henry Gidney made a great effort this afternoon
in order to make out that registration was necessary in order to easure
uniformity of standard, be it a minimum standard or & maximum stand-
ard. Now, what I submit to the House is that the mere fact of registra-
tion is not going to secure uniformity,  Registration is
an  index of something that has gone before, namely, inspeoction
and supervision; and the reason why we hav® not been able to attempt
inspection and supervigion or the setting up of machinery for inspection
and supervision for this very deserving and very large class of medical
practitioners is, first financial and secondly, again the unwilliagness of
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the provinces at this stage to go beyond what was agreed to in the
Conference in 1930, namely, the co-ordination of the medical standards
of education for graduates. I submit that in the light of the explanation
that I have given, there is no justification for suggesting that our attitude,
that our limited action is the result of any coercion or dictation from
outside. I may assure my Honourable friends that the Conference which
metb in- Bimla ;n 1930 was in no way dominated by fear of any outside
body. I can also assure the House that if we had thought that action
along those lines was practicable, then no matter what anybody outside
might have told us, we should have said—this is no business of yours,
we shall do what we think is right for the country. But what I submit
to the House is, Sir, that the House should abandon suspicion from its
mind because suspicion is not justified. We have great respect for the
licentiates; we have great regard for the licentiates, and as the Honour-
ahle the Education. Member said this afternoon, we are quite prepared to
xplore, in consultation with Loocal Governments, the possibility of going
as far as we can in the direction in which the licentiates themselves want
to go, but what we wish the House to realise is that we cannot travel
along that path without the willing co-operation of the provinces, and at
this stage it would be best to leave the matter at that.

Then, Sir, T pass on to the other two points of importance in thig
Bill. My Honourable friend, Mr. K. C. Neogy, when he was talking of
the atmosphere of suspicion which surrounds the Bill, said, these two
points, namely, the composition of the Council proposed in the Bill
and the provision as regards reciprocity strengthened the suspicion that
we were acting under dictation from an outside body, that we were not
golicitous of the honour and the rights of the graduates of this country.
Let me assure the House that every one on this side is as solicitous of
the honour of our Universities and the dignity and the rights of our
graduates as Honourable Members opposite. In the speech which I
made, when I first made this motion, T said, our intention was that the
Select Committee should go into these matters fully and freely.  That
statement, Sir, was repeated by the Honourable the Education Member
today, and I invite the House to extend to us a measure of reciprocity
in trust. go to the Select Committee and see whether we cannot effect
improvements both as regards the composition of the Council and as
regards the provision in respeet of reciprocitv which would fully satisfy
non-official opinion in this country. My friend, Mr. Neogy, Sir, when he
was speaking on this point. seemed to think that because the number
of Indians who would benefit by any measure of reciprocity that might
be negotiated was small, therefore the point was not worth pursuing.
T would submit, Sir, that it is not a question of numbers. It really is
s question of self-respect and of the dignity of our graduates, of which
our Honourable friends opposite are so solicitous. What we want is that
our students should go abroad, that they should have free access to
Universities and leading institutions as free men and not subject to anv
restrictions or limitations. That, Sir, is the objective which we have
at heart, and T have no doubt that that is an objective which is shared
by Honourable Members opposite also.

Now, Sir, just one or two words about my friend, Mr. Maswood
‘Ahmad’s motion for circulation. It has not found much support as far
as I can make out from my perusal of the records of the debate, and
I would simply state to the House that considering the fact that the Bill
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with alternative provisions was circulated in 1981 and that the bulk of
opinions received shows that every shade of opinion in this country has
been consulted, it is not worth while proceeding again with thig dilatory,
process of circulating the Bil. We have got ample material before us
now, and it is for the House to decide whether, within the scope of the
Bill, we shall go to the Select Committee to effect such improvements
as we all desire or we shall not take that step.

There is one point of fact raised hy my friend, Mr. Gaya Prasad Singh,
‘which I should like to answer. He asked me why it was that the licen-
tiates were included in the Bill which was originally circulated and that
they had been subsequently excluded. If my friend will turn to the
covering letter with which the Bill was circulated, he will find that
Government olearly stated there that the Simla Conference had been
against the inclusion of the licentiates, that the Government of Indis
themselves were not in favour of their inclusion, but that they would
fike to have the opinions of the Local Governments on the point, and
as I stated, when the Bill was being discussed on the 13th February, of
the Local Governments consulted, seven were against the inclusion of
_the licentiates and two in favour, That, Sir, is the reason really why
the licentiates do not figure within the scope of the Bill, and we have
altered the Preamble to the Bill in order to rectify the misapprehensions
which were created by the Preamble of the Bill that was originally
circulated. I have nothing more to say.

. Mr, M. Maswood Ahmad: May I ask one question, Sir? Will it be
possible to include Patna, Andhra and Rangoon Universities in the Bill
.in the Select Committee?

Mr. G. 8. Bajpai: Ag regards that, Sir, also the position was explain-
-ed not by me, but by my friend, Diwan Bahadur Ramaswami Mudaliar.
“We are basing our First Schedule at this stage upon recognitions based
on examination and inspection at the basic year which is 1930.

Mr, M, Maswood Ahmad: Will you allow us to discuss this point in
the Select Committee?

Mr. G. 8. Bajpai: Of course, it is open to the Select Committee to
discuss anything that they like in regard to the constitution of the
Schedules. I was going to say that they could discuss anything within
the scope of the Bill. My friend will appreciate that the Schedule to
the Bill does deal with one point, namely, what qualifications are gqi%
to be selected. Whether Andhra shall be included or excluded are
matters left to the Select Committee. I was merely trying to give the
reagon why in the Schedule, as framed, those qualifications have not
been included.

Lieut.-Oolonel 8ir Henry Gidney: May I ask a question, with your per-
‘mission, Sir? Before this matter goes to the Select Comimittee, will the
‘Honourable Member inform this House whether or not he ig prepared to
consider the advisability of changing the name, if the Committee so decides,
from the Indian Medical Coumcil Bill to the Medical Reciprocity Bill?
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Mr, G. 8. Bajpal: Sir, the nomenclature of the Bill and the Preamble
of the Bill are certainly within the scope of the Select Committee and no
assurance from me is needed on that.

Mr. 0. 8. Ranga Iyer: Before we make up our minds as to whether we
-gshould press this motion to a division or not, we should like to know from
‘the Honourable gentleman opposite whether it will be permissible for us,
Members serving on the Select Committee, to raise the question of the
-qualification of the licentiates in the Select Committee discussion and
~their inclusion if the qualification is so raised or otherwise in the register?

Mr, G. 8. Bajpai: My friend has merely to look at clause 18 of the
Bill which definitely provides the procedure by which qualifications, not
included in Schedule I, are to be recognised. It will be open to the Select
Committee to consider the question of how qualifications, improved quali-
fications of licentiates may be admitted. All that I am trying to explain
-at this stage is that the present qualifications of licentiates cannot be
-included, and their inclusion cannot be discussed.

Mr, 0. S. Ranga Iyer: What we want to know is this. Because there
is a feeling on this side that further discussion on this question has been
-stifled, and, therefore, Honourable Members want to take up this matter
4n the Select Committee with regard to the qualifications of the licentiates,
and if the Government agree to it, we will not press the motion to a
division, and, therefore, we would only ask the Government to say whe-
‘ther we can transfer the discussion, which we would have liked to have on
the floor of the House, to the Select Committee in regard to the raising
-of the qualifications or otherwise of the licentiates.

Mr. Gaya Prasad Singh: And their answer will determine our votes.

The Honourable Khan Bahadur Mian Sir Fazl-l-Husain: I do not think
it is fair for Honourable Members opposite to dictate a reply on the basis
-of a threat of votes.

Mr, O. S. Ranga Iyer: I immediately withdraw if the Honourable gen-
tleman thought that I was threatening. I was only trying to express my
viewpoint in the mildest manner possible.

The Honourable Khan Bahadur Mian Sir Fazl-4-Husain: The Honour-
able Member perhaps did not hear from his side what was said—*‘that the
veplv will determine our votes”. Undoubtedly. the reply would be no
replv if it did not determine some Member or other to change his mind
as to how he is to vote.” No answer that I can give to myv friends can
possibly affect the scope of the Bill. Tt is not within my power to extend
the scope of the Bill hv agreement. The scope is there as T stated in my
speech. The other point is whether it is open to the Select Committee to
decide in favour of there heing one standard of medical eduecation in the
countrv and one deerce. That certainly is within their jurisdiction. If
there is one standard. provided that that standard is University standard,
in other words, higher education, certainly they have every right to discuss
it and decide about it but if it is to be one standard other than University
education, then certainlv it will not be within the scope of the Bill.
Therefore, my reply is that one standard, provided it is the University
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standard, will certainly be within the scope of the discussion of the
Beleot Committee.

Mr, O. S. Ranga Iyer: I am afraid the Honourable gentleman has not
quite caught the opposition point of view. What we would like to know
very clearly is whether it will not Le possible for us to take up the ques-
tion of licentiates in the Select Committee. There is another added ecir-
cumstance. When we agreed to sit at night, we thought we would have
"adequate opportunity of expressing our opinion on this matter, but Gov-
-ernment applied the closure and we have been denied the opportunity of
expressing our opinion on this matter. We want to know ' whether the
Honourable gentleman opposite is going to take his stand in the Select
Committee on the quintessence of technicality and say that the scope of
the Bill does not permit of the taking up of the question of licentiates,
which is a bone of contention. We want to have further opportunities of
exploring a contentious matter like this in the Select Committee and I
want to know whether we can raise the question of the licentiates in-
cluding the increase of their qualifications, if necessary, and the consulta-
tion of the Provincial Governments in the Select Committee.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Order. order. When Bills are referred to a Select Committee, it is open
to any member of that Committee to move in the Seleet Committee
_amendments which are within the scope of the Bill. While it is
sible for Honourable Members to ascertain from Government what their
attitude with regard to a particular point would be in the Belect Com-
mittee, it is not open to any Honourable Member on the Treasury Bench
to say here and now what is within the scope of the Bill. The decision,
so far as this House iz concerned, during the discussions on the floor
of the House as to whether particular amendments or remarks are within
the scope of a Bill, is entirely vested in the Chair and, similarly, in the
proceedings of a Select Committee, it is entirely within the discretion
of the Chairman of the Select Committee, whoever he might be, to
decide, when a question arises in the Select Committee, whether that
question is within. the scope of the Bill or not. No amount of undertaking
on the part of any Honourable Member of Government can bind the deci-
sion of the Chairman of the Select Committee. The Chair wants that
the Honourable Members should clearly understand the position and that
the Honourable Member for Government should also  understand the
limitations of his position. TIf the Honourable Bir Fazl-i-Husain is giving
any undertaking here, it is only to this effect, that he may not raise
a certain objection, but it will be perfectlv open to the Chairman of the
Select Committee and it is only within his jurisdiction to decide as to
whether an amendment is within ér outside the scope of the Bill.

Mr, C. 8. Ranga Iyer: T quite how to the Chair’s ruling. All that I
?vapted to know was this. T was not restricting or commenting upon the
jurisdiction of the Chairman of the Select Committee. ANl T wanted to
know on behalf of the Opposition was this, whether the Government, 80
far as they are concerned, will put any spoke in the wheel in regard to the
discussion of the position of the licentintes. T should lLike to know whe-
ther the Government will give us an answer in this matter.
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The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: I am afraid
I cannot really add anything to what I have said just now and this
afternoon. My speech was fairly long and fairly explicit.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The original question was:

““That the Bill to establish a Medical Council in India and to provide for the main-
tenance of a British Indian Medical Register, be referred to a Select Committee consistin,
of the Honourable the Law Member, the Honourable Sir Frank Noyce, Dr. R. D. Dalal,
Mr. Arthur Moore, Sir Hari Singh Gour, S8irdar Harbans Singh Brar, Mr. Gaya Prasad
Singh, Mr. 8atish Chandra 8en, Dr. Ziauddin Ahmad, Mr. B. Sitaramaraju, Mr. 8. C.
Mitra, Kunwar Hajee Ismail Ali Khan, Mr. Muhammad Yamin Khan, Sir Abdulla-al-
Mamiin SBuhrawardy, Mr.T.N. Ramakrishna Reddi, Mr.-N. N. Anklesaria and the mover,
and that thenumber of members whose presence shall be necessary to constitute a meeting
of the Committee shall be five.”

Since which an amendment has been moved that the Bill be circulated
for the purpose of eliciting opinion thereon by the 31st July, 1938.

The question I have to put is that that amendment be made:

The Assembly divided :

AYES—24,
Abdul Matin Chaudhury, Mr. Neogy, Mr. K. C.
Azhar Ali, Muhammad. Pandian, Mr. B. Rajaram.
‘Biswas, Mr. C. C. . Parma Nand, Bhai.
Chandi Mal Gola, Bhagat. Patil, Rao Bahadur B. L.
Chinoy, Mr. Rahimtoola M. Raghubir Singh, Kunwar.
Dutt, Mr. Amar Nath. Ranga Iyer, Mr. C. 8.
‘Gunjal, Mr. N. R. Rastogi, Mr. Badri Lal.
-Jadhav, Mr. B. V. Reddi, Mr. T. N. Ramakrishna.
Jog, Mr. 8. C. Sarda, Diwan Bahadur Harbilas.
Kyaw Myint, U Singh, Kumar Gupteshwar Prasad.
Maswood Ahmad, Mr. M. Singh, Mr. Gaya Prasad.
‘Mitra, Mr. 8. C. Uppi Baheb Bahadur, Mr.
NOES—43.

Abdul Hye, Khan Bahadur Abul Hasnat | Leach, Mr. A. G.

Muhammad. | Mackenzie, Mr. R. T. H.
Acott, Mr. A. 8. V. \  Megaw, Major-General Sir John.
Ahmad Nawaz Khan, Major. Nawab. i Metcalfe, Mr. H. A. F.

Ahmed, Mr. K. Mitchell, Mr. D. G.
Allah Baksh Khan Tiwana, Khan Baha- Morgan, Mr. G.

dur Malik. Mukherjee, Rai Bahadur 8. C.
Anklesaria, Mr. N, N. Noyce, The Honourable Sir Frank.
Bajpai, Mr. G. 8. Rafiuddin Ahmad, Khan Bahadur
‘Bhore, The Honourable Sir Joseph. Maulvi.
Clow, Mr. A. G. Raisman, Mr. A.
Dalal, Dr. R. D. Ryan, Sir Thomas.
Dutt, Mr. G. 8. Schuster, The Honourable 3ir George.
Dutt, Mr. P. C. Seaman, Mr. C. K.
"Fox, Mr. H. B. Sher Muhammad Khan Gakhar, Cap-
Ghuznavi, Mr. A. H. tain.
Gidney, Lieut.-Colonel 8ir Henry. Singh, Mr. Pradyumna Prashad.
Herlett, Mr. J. Smith, Mr. R. .
Hudson, Sir Leslie. ol Suhrawardy, Sir Abdulla-al-Mdmiin.
Ismail Ali Khan, Kunwar Hajee. Tottenham, Mr. G. R. F.
James, Mr. F. E. Trivedi, Mr. C. M.
-Jawahar Singh, Sardar Bahadur Sardar. Vachha, Khan Bahadur J. B.
Lal Chand, Hony. Captain Rao Bahadur Yakub, Sir Muhammad.

Chsudhri. Yamin Khan, Mr. Muhammad.

The motion was negatived.
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Mr. President (The Honourable Mr. R. K. Shanmukbam Chetty):
The Chair has got notices of certain formal amendments with regard to
the change of certain names of Members for the Select Committce. The:
Chair has no objection to allowing these motions to be moved, before the
main question is put. :

8ir Leslie Hudson (Bombay European): Sir, with your permission, I
beg to move:

“That in. the motion to refer the Bill o a Belect Committes, in place of the name-
of Mr. Arthur Moore, the name of Lieut.-Colonel 8ir Henry Gidney be substituted.”

Mr. S. 0. Mitra: Sir, I move:

‘ That in place of the name of Dr. Ziauddin Ahmad, the name of Mr. Muhammad:-
Azhar Ali be substituted.”

The Honourable Sir Frank Noyce (Member for Industries and Labour)z -
Bir, T move:

“That in the motion to refer the Bill to a Select Committee, the name of Major-
General 8ir John Megaw be added."” : . N

Mr, President (The Honourable Mr. R. K. Shanmukham Chettv):
Order, order. The question is:

‘‘ That for the name of Mr. Arthur Moore the name of Lieut.-Colonel Bir Henry Gidney
be substituted.”

The motion was adopted.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is: .

‘“ That for the name of Dr. Ziauddin Ahmad the name of Mr. Muhammad Azhar Ali
be substituted.”

The motion was adopted.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

“ That the name of Major-General 8ir John Megaw be added.”

The motion was adopted.

Mr. Gaya Prasad Singh: Sir, I beg to move:

¢ That in Plaoo of Bir Hari Bingh Gour’s name, the name of Mr. Amar Nath Dutt
be substituted.”

Mr, Muhammad Yamin Khan: May I ask, Sir, whether the consent of
8ir Hari Singh Gour has been taken to leaving his name out from the
list gf the members of the Committee? Is that or is that not neces-
Rary/:

~

2
-

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
In order to include the name of anv particular Member, the consent of
that Member is necessary, but until the House adopts the motion. no
Member has yet been made a Member of the Select Committee.
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Mr. Gaya Prasad Singh: I have got the written authority of Sir Hari
Singh Gour.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

‘* That in place of Sir Hari S8ingh Gour’s name, the name of |[Mr. Amar Nath Dutt be
ubstituted.”

The motion was adopted.
Mr President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is: ‘

** That the Bill to establish a Medical Council in India and to provide for the main-.
tenance of a British Indian Medical Register, be referred to a Select Committee consisting
of the Honourable the Law Member, the Honourable Sir Frank Noyce, Dr. R. D. Dalal,
Sir Henry Gidney, Mr. Amar Nath Dutt, Sirdar Harbans S8ingh Brar, Mr. Gaya Prasad
Singh, Mr. Satish Chandra Sen, Mr. Muhammad Azhar Ali, Mr. B. Sitaramaraju,
Mr. 8. C. Mitra, Kunwar Hajee Ismail Ali Khan, My, Muhammad Yamin Khan, Sir
Abdulla-al-Mémiin Suhrawardy, Mr. T. N. Ramakrishna Reddi, Mr. N. N. Anklesaria,
Major-General 8ir John Megew and the Mover, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.”

The motion was adopted.

THE INDIAN MERCHANT SgIPPI_NG (SECOND AMENDMENT)

Mr. A. Raisman (Government of India: Nominated Official): Sir, I
beg to move:

* That the Bill further to amend the Indian Merchant Shipping Act, 1923, for certain
urposes (Second Amendment), be referred to a Select Committee consisting of the Deputy
resident, the Honourable Sir Joseph Bhore, Bhai Parma Nend, Mr. 8. G. Jog, Mr.

Gaya Prasad BSingh, Mr. Muhammad Azhar Ali, Mr. B. V, Jadhav, Mr. 8. C. Mitra, Sir
Leslie Hudson, Khan Bahadur Haji Wajihuddin, Mr. B. N. Misra, Sir Muhammad Yakub
and the Mover, and that the number of members whose presence shall be neceesary to
constitute a meeting of the Committee shall be five.”

Sir, at this late hour and at the very end of a crowded legislative
Bession, T shall not take the time of the House for more than the very
few minutes which are necessary to explain the purpose of this Bill which,
though it is an important measure, is entirely non-controversial,

As explained in the Statemert of Objects and Reasons, the primary
object of this Billis to effect such amendments in the Indian Merchant
Shipping Act, 1928, as are necessary to give effect to two very important
Conventions relating to maritime shipping—the International Convention
for the Safety of Life at Sea., 1929. and the International Loadline Con-
vention. 1980. I should perhaps observe in the first instance that these
Conventions have been signed by practically all the important maritime
countries of the world. It is hardly necessary for me to emphasise the
importance of India in the sphere of maritime shipping. India has an
extensive coast line and several major ports which serve not only as terminal
ports for the sea-borne trade hetween India and the other countries of
the world. but also as ports of call for ships proceeding on the important
trade routes to the Far East. The tonnage of shipping registered in
India exceeds a quarter of a million tons, whilst & much greater quantity
of shipping is either permanently based on India or trades regularly between
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india and other countries. It has, therefore, always been & matter of
importance that the administration of matters connected with Merchant
Shipping in India should be kept at a standard which will secure interna-
tional recognition. In becoming a signatory to these two Conventions,
india signified her desire to maintain to the full extent the standards of
.administration and of supervision which all the great wnaritime countries
of the world have agreed to be necessary and desirable in the interests
.of all those who go down to the sea in ships and of all those who entrust
their property for transport to ocean-going vessels.

I will now say a few words regarding the purport of each of these
two Conventions. The subject matter with which they deal is in many
respects highly technical, and I would not weary the patience of Hon-
ourable Members by entering into the complications of these technical
matters. My object is merely to indicate briefly and in ordinary every-
.day terms the scope of these International Conventions. The Convention
for the Safety of Life at Sea, which may briefly be referred to as the
Safety Convention, lays down certain standards to which ships—and espe-
cially ships plying on international voyages—should conform. There are
special requirements applicable to- mechanicallv propelled passenger ships
plying on such voyages. They have to be constructed according to cer-
tain rules which are intended to secure the greatest measure of safety and
-of immunity from disaster in the event of-the ship becoming involved in an
accident. It is a familiar principle that the greater the number of water-
tight compartments into which a vessel is divided, the more immune it
will be from the danger of sinking in the event of one of these compart-
‘ments being penetrated and becoming filled with water. The Safety Con-
vention lays down the degree of sub-division with which ships must
comply in aceordance with the service for which they are intended. Then,
again, there is the important question of life saving appliances. The
‘Convention prescribes the number and nature of life-boats which shall be
carried by each type of ship, the arrangements for securing that they
shall be readily available in time of need, the life-rafts and other buoyant
apparatus with which they should be provided and the number and nature
of life-jackets and life-buoys which should be available for the passengers.
The Convention also deals with means of ingress and egress to and
from the various decks and compartments, with the carriage of dangerous
goods and the precautions which should be observed and with the
arrangements which should be made for protection against fire. Then,
there are provisions regarding the wireless telegraphy installations
to be maintained on ships and the nature of the watoch which should
be maintained in connection with these installations. In order to
promote the general safety of navigation, provision has been made for the
communication by ships of information regarding all dangers which may
come to their notice in the course of their vovages to other ships in the
vieinity and to shore authorities which can broadeast them throughout the
aren affected. A procedure is laid down regarding the issue of distress
messages by ships in distress, and for the action to be tnken by all ships
receiving such messages. It has also heen agreed, for the first time in the
madern history of navigation, that a uniform system of helm orders chall
be adopted on all ships. As this is a matter which has aroused .consider-
able public interest. T may perhaps say & few words in explanation
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In the old days when the master of a ship wished to turn the ship to the
left, i.e., to port, he used to give orders that-the tiller should be:pushed
to.the right or to starboard. The effect of this action was:that the rudder
of the ship moved to the left und the head of the ship also moved torthe
left or to port. In other words,.in arder to turn the ship to port, he gave
the order ‘‘Helm ta starboard’’. When the tiller-was replaced by a wheael,
the form of ordér still continued. In modern ocean-going ships, there is,
of course, usually nothing so primitive as the old hand-operated tiller, and
the continuance of direction orders in the old form is largely a survival.
Many countries had, therefore, abandoned this .system and bad adopted
instead a direct form of order which merely indicated to the helmsman the
direction in which the head of the ship was intended to move. The
countries of the British Empire, however, ulong with certain others
adhered unti] quite recently to the old indirect form of helm ordets.
These countrinrs have, however, now decided to come into line and to
adopt as a uniform system the direc{ method which is embodied in and
made obligatory by the Safety Convention. T may say that the direct
form of helm orders has already been imposed by law since the 1st
January, 1938, on ships registered in the United Kingdom, and has by
executive orders also been adopted with effect from that date in Indian
waters.

Finally, the Safety Convention provides for the system of international
safety certificates which each countrv shall issue to its own ships, but
which will be accepted in the ports of all countries which have adhered to
the Convention. The system of internationallv recognised certificates will
minimise the delay and inconvenience to which ships were liable to be
exposed in foreign ports when the standards with which they had to
comply were a matter of national rather than of international regulation.
Tt will be observed that a considerable part of the Bill now before the
House deals with the issue of these certificates and with the recognition
of certificates issued by other Governments when presented by ships visit-
ing Indian ports. This, then, is the scope of the Safety Convention, but,
before I leave that Convention, I may mention a particular matter ‘whioch
is ‘of special interest to India. It was realised, when the Convention was
tramed, that it would not be entirely practicable and advantageous to
apply all its provisions to ships employeq in the carriage of large numbers
of unberthed passengers in certain special trades which include the Inc.ha'n
deck passenger and pilgrim trades. The Convention accordingly va:ded
‘that steps should be taken to formulate rules which would be suitable to
the partrcular circumstances of those trades. and that 'che‘Se‘rules should
be formulsted in concert by the Governments interested in these trades.
The Government of India took a leading Qart' 'in the fnnnula_tmn of' these
gpocial rules. A Conference was held at Simla in 1981 at which the other
. Governments interested -in the unberthed passenger t'rade were repre-
_santed and the result of the labours of this Conference is known as ' the
‘Simla Rules, 1981. These rules provide, as it were, an sppendix or
:supplement to - the Convention and, when ' they have been generally

contracting Governments, will be applieable, in- respeot

all th : ioable,
ﬁfffgﬂ:ﬁ% Wit.eh which they deal and of the area to which they apply,

$o the. deck. passenger .and, pilgrim ;farades, |
to the Tnfernational Toedliné Oonvention, 1680, -
aﬁb%e::r:m%:; of this Convention is more techmioal than that of: the
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-Buf'ety Conjentipn,.but the importance of securing international uniformity
m;i:hla sphere is, if possible, even greater. A well-known authority has
sald : '

¢ The theory of the load line is that there is a maximum load which a given ship
can carry in safety and security across the ocean and this is determimed by gleng the
point on the side to which the ship may be immersed. If this line is placed too low on
the ship’s side, an amount of cargo will be shut out which could safely be carried and in
thetggregaeptblsmnmem a loss of carrying power and an unnecessary increase in the
¢ost of carriage. On the otherhand, if the mark is fixed too high, the ship's progress will
be slower, she will suffer more from strain, dock damageand delays, there will Eo in

danger to the men on deck and, finally, a risk that theshipmay be lost with all on board.”

The task of the Loadline Conference was to draw up uniform loading
rules which should be binding on the ships of all nations in all the seas
of the world and that task they accomplished. They produced a set of
rules which are regarded as a marked advance on anything of the kind
which haq preceded them and which, it is considered, will lead to greater
justice as between ship and ship and nation and nation than the lcadline
regulations previously in force in the various countries. A matter which
was of special importance to India was the fixing of the tropical period in
certain zones. There are certain areas of the ocean in which it is con-
sidered that weather conditiong in certain times of the year are so favour-
able that ships may safely be allowed to load more deeply when plying in
those areag at those times of the year than would normally be allowed.
These areas and periods used to be.known as the Indian Summer Zones
and the Indian Summer Periods, but in the Convention the term
X*Tropical’’ hag been substituted for ‘‘Indian Summer’’. Now, one of the
tropical zones, in which India is particularly interested, is the =Bay of
Bengal. The tropical or Indian summer period in the Bay of Bengal has
hitherto been the 15th December to the 80th of April. Before the Con-
vention, the commercial interests concerned and the Government of India
were of opinion that this period could safely be extendeq by the inclusion
of the first half of December and these views were placed before the
International Conference by the delegates of India. Unfortunately,
however, they were not accepted. It was found at the Conference tha$
the only way in which agreement coulg be reached regarding the tropical
zones and the tropical periods in various areas throughout the world was
to apply a single meteorological criterion uniformly to all such areas. The
criterion was that there should not have been on the average more than
one hurricane in ten years during any particular month in that zone. The
result of the application of thig criterion was that whilsb the existing
tropica] period in the Arabian Sea was extended, the tropica] period in the
Bay of Bengal wag shortened by 15 days at the end of April. The Govern.
‘ment of India are well aware that shipowners and commercial interests
have been disappointed by this result. It must, however, be borne in
ming that the importance of subscribing to an international system for
the regulation of loadline throughout the world is so gredt that we
‘must be prepared to msake some sacrifice in order to reap the
‘benefits of such o system. Moreover, the other maritime countries of
the world, and in particular the greatest mayitime country of all, namely,
the United Kingdom, have already docided to ratify the Convention and
to apply the new loadline rules to their own shipping when trading in the
tropical zones. It would be exceedingly difficult and inconvenient for
“Iridia alone to decline to apply to har ships, when trading on international
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voyages in the particular area in question, the standards which the rest of
the world has agreed to apply. Such a course would, moreover, involve &
refusal to ratify the International Loadline Convention. For these reasons,
the Government of India, after careful consideration, have decided that they
should accept the conclusion of the Conference and adhere to the Inter-
national system embodied in the Convention.

In the foregoing observations, I have endeavoured to put before the

' House the significance—and especially the significance for

Hrax India—of the Safety and Loadline Conventions. Honourable
Members will find, however, on turning to the Bill that many of the
matters to which I have referred are not specifically mentioned or, at
any rate, not in any great detail in the Bill. The reason is that the
subject matter is so technical that legislation has, of necessity, to take
the form of rule-making powers, and details of the subject have to be
provided for by rules issued under the provisions of the Act. Thus, the
whole of the detailed technica] arrangements for the assignment of load-
lines will have to be provided by the framing of statutory rules. The
Bill provides, broadly speaking, for the inspection and survey of ships to
see that they comply with the rules made under the Act, for the granmt
of certificates to ships which do so comply and for the recognition of
similar certificates granted by other countries which have adhered to the
‘International Conventions. 1t also provides penalties for the contraven-
tion of these rules and authorises the detention of ships which attempt
to proceed to sea in an unsafe or unsatisfactory condition.

1 do not think I need detain the House any longer by further observa-
tions. There are, however, a few matters not counected with the Safety,
.aud Loadline Conventions regarding which we have taken this opportunity
to introduce & few amendments into the Indian Merchant Shipping Act
ag it now stands. Honourable Members will be interested to note that
-the phrases ‘'native passenger’’ and “‘native passenger ship”’ which have
for so long been embodied in our legislation and against which protests
‘have frequently been raised by Select Committees will now disappear
from the Indian Merchant Shipping Act. The term which we propose
-0 substitute, namely, ‘‘unberthed passenger’’ is already recogmized by
International usage and has the advantage that it is based on no racial
“eriterion, but covers indiscriminately all passengers for whom no special
accommodation is reserved in any cabin, Btate room or saloon. Other
minor amendments have been explained in the Notes on Clauses.

Sir, 1 have done. The International Conventions which this Bill
will enable us to ratify have been described- as -a great charter for the
safety of human life at ses, and I have no doubt that - this House will
be glad to subscribe the name of India to that charter.

Bir, I move.

ar. President (The Honoursble Mr. R. K. Shanmukham Chetty):

“Motion moved : d the Tndian Merchant Shipping Act, 192, £
U ill further to amend the Indian Merchant 8hipping Act, » for certain
| ‘ ”T:?g' the Bil ment), be referred to a Select Committee consisting of the Dgnty
‘ln'p;l‘n A t‘h“ : HI onourable Sir Joseph Bhore, Bhai Parma Nand, Mr. 8. G. Jog, Mr. Gaya
Si;.l . Mr. Mu Aghar Ali, Mr. B. V. Jadhav, Mr. 8. C. Mitra, Sir Leslie
Prasad Singh, Bahadur Haji Wajihuddin, Mr. B. N. Misra, S8ir Muhammad Yakub and

ﬁ‘;ﬁ%:’oﬁ:gthatthonumbu'of members whose presenceshall be neceasaryto constitute

& meeting of the Committeo shall be five.”
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- Me. 8 C. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
malan Rural): Sir, 1 agreée with the Honourable Member, Mr. Raisman,
m referring this Bill to the Sélect Committee. I tried my best to hear
attentively the most exhaustive speech that he made on this Bill, and
in accepting this motion we aré accepting inerely the principle and in the
Select Committee we shall be able to discuss the clauses in detail. But
in-such a big Bill it is very diflicult even to find out the main principle;
and that i8 our trouble. If Mr. Raisman assures us that he will not be
very anxious in the BSelect Committee to raise any technical objection
sbout what may be -the -principle of such a Bill, which we have already
accepted, I hope from this side of the -House we shall accept his motion
without mueh discussion. - 8ir, I support the motion.

Mx. O. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammeadan Rural): Sir, I congratulate iny Honourable friend, Mr, A.
Raisman, on the very informing, useful and interesting speech that he
delivered. We listened to it with great interest. (4 Voice: ‘‘It was a
maiden speech.”’) My friend, Sir Muhammad Yakub an ez-Speaker
of this House, was just pleased,—to borrow a very familiar expression of
the Leader of the Opposition,—to “‘ejaculate’” that the Honourable
gentleman wae making a maiden effort. 1 do not kmow, Sir, but I can
say that he delivered it in any case without the blushes of a maiden.
(Laughter.) 1t was a very good speech and it was a great pleasure to us to
listen to it and it was a pity that the Honourable gentleman cut short
his speech and passed over two pages of interesting matter, to which also
we would hgve liked to listen. I saw him hurriedly passing over those
two pages, which he need not have dene had he only recollected the
House of Commons traditions at this hour of the night. (Laughter.)

Sir, & Committee which consists of such representative personalities
like my friend, Bhai Parma Nand on one side and Sir Muhommad Yakub
on the other, representing as each of them does honestly the cream of
the opinious and the convictions of their respective communities, though
euch of them has his own different way of presenting the case; also #0
representative & Committee as consisting of the Honourable the Com-
merce Member on one side, whose judgment this House throughout has
recognised as sound by its action and it hus grest respect for him and Sir
Leslie Hudson on the other, representing as he does all the talents of
the Europsan Non-Official Benches which sometimes make ug ‘wish, with
.a pardonable envy . . . . .

Mr. President (The Honourable Mr. R, K. Shanmukham Chetty):
Order, order. What time the Honourable Member would take?

Mr. 0. S. Ranga Iyer: Not very long, Sir. 1 believe 1" will net
‘embarass the Chair by making so lcng a speech as to keep you here in
the small hours of the morming. (Luaughter.) 1 was just going to. say
‘thiat - the Committée is so representative that we should not press the
_motion to & division, provided, as Mr. Mitra tnade it very clear on bebalf
oi the Opposition, that the Honoursble gentleman, Mr, Raisman, will
make it possible for Members opposite ‘to raise the \releva.pt pamts regard-
ing this motion in the Select Committce instead of taking his stand on
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the quintessence of technmicality, as the Member in charge of a previous
motion, I mean his boss, took on a previous occasion.

_Mr, M. R. Gunjal (Bombay Central Division: Non-Muhammadan Rural) -
(The Honourable Member spoke in the vernacular). oot

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, the Merchant
Shipping Act was passed ten years ago. Since then that Act has beeh
amended on the floor of this House some seven or eight times. I want
the Honourable the Commerce Member to tell me what he has done or his
Departinent has done since then to develop the marine mind. in.Indig. I
admit there is a training ship ‘‘Dufferin’’ which trains & few boys to life
on the ses; some of these boys are still undergoing practical training on the
ships of my friend, Sir Leslie Hudson . . . A

Sir Leslie Budgon (Bombay: Europesn): Not mine.

Mr. B. Das: But is it not time that there should be & board of trade
examination introduced in India? Since .that Act was paessed,” we have
passed the Lighthouses Act. 8ir, 1 congratulate my friend, Mr. Raigman,
on hie: admirable speech. He talked about the Bengal Pilot Service and 8o
1neny other things, but how does the Indian intellectual play .a part in
those thinga? Today the Indian brain is.not allowed to get Board of. Trade
cortificates in India. If two or three have secured those posts—there are
some Parsi gentlemen who have secured certificates of captainships .and
are working as Captains of ships—others have not been. able to get any
certificates. What is the use of my passing this Bill and going .and
hobmobbing . . . . . T e

. . N}

Mr. A. Raisman: On a. point of explanation, m'ay‘ I say that anybody

can.take the .Board .of Teade examinations in India and that people do 8o
‘every -month ?

: )

Mz. B. Das: But, has my friend got similer machinery as the Board

of Trade and Admiralty have got. for the proper examination in England?
Have we got any college for marine emgineering or any nsutical school?
Are the Government of lndia going to give similar facilities to evolve similar

intellectual atmosphere and the intellectual nucleus in India so that Indians

can come out in dozens passing the Board of Trade examinations to fill the

Bengal Pilot Bervice, the superintendentship of different lighthouses and

‘the harbour masters of different docks and harbours, which we gave sanction
for in 1927 under another Indian Merchant Shipping (Amendment)
Act. Nothing has been dome, and I lmow there are European officers

who are serving as dock masters. or directors of dockyards or as port officers :

they are doing admirable work, but when they retire, their knowledge is

lost to this country, and so I do not take any delight in that. While I was

‘in Geneva in 1929, when I had the privilege to attend the ational
Labour Conference with you, 8ir, I had the pz:mlege of occa'snonq.lly sitting

in & Committee where part of this International Convention was being

- discussed, slthough the final touch was given in London. S8ir, I support
this reference to Select Committee. I do not like that Indmps,should appear
“io be barbarians before European countries.and.I do not like them to say
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that India does not like to ratify certain Convention; but I do blame the
Commerce Department and the Government of India that they are not
fddtering “4n:the:.country the marine spirit amongst the Indian educsted
classes to become shipping masters and harbour masters and pilots, and I
think it is high time that my friend, the Commerce Member, should
bring.forward & Bill next Session to amend the Indian Merchant Shipping
Act.op any. Act, 80 that the Indian intellectual nautical atmosphere may
be:evalved.:. . . - " )

o 3 .

.M. B. V. Jadhav (Bombay OCentral Division: Non-Muhammedan
Ruiral) :* 8ir, °T join in the chorus of praise that was showered upon my
friend, Mr. Raisman, for the finé speech hé made—shall I say, this morning
or this evening? T must say that I ¢ould not understand more than 25 per
cent. of what he said, because he read the whole speech at an extra speed.
I shall have to wait for about a week or ten days more before I receive the
full re‘port of his speech, and then I think I shall profit by it.

' ‘My'friend, Mr. B. Das, has ventilated the grievances of the educated men
&f Firdia. -'A}l they are in need of is & job and their prayer goes to. Govern-
‘mént 'to provide them with jobs and more jobs. He accuses Government of
‘fioti takiig measures for preparing the youths of india for the pilot service,
‘for” the" lighthouse -service and for the other thousand and one services
‘cénilectéd with shipping. But he has forgotten to accuse the Govern-
‘mént For their negligenve in providing or in encouraging the Indian mercan-
‘tile riarine. Government have been very prompt in providing an Act ten
‘ydars -4go; and they have been very prompt in bringing amendment Bills
every one or two years and this year also there have been two Bills; bug f
‘we ask them what they have been doing to encourage the Indian mercantile
“harine, 1°think they will not have u very good account to render. Govern-
“hétit bave beén 'neglecting thig and that is the reason why India does not
possess a respectable mercantile marine and also no men who will: be man-
.ning thope ships and touring round the seas bringing riches of other countries
) ghs ‘land andtaking -cargoes” from here. As for the Bill. under considera-
‘tior/5it i very régrettable that this motion was made not only at the fag end
"l')%’“'b’{é;f the extreme end, 1 shall say, of the Session. 1t is a very desirable
“fiiégatre no doubt, because the Convention ought to be ratified, but so many
i:géfibs’hé've been introduced in the Indian Merchant Shipping Aot recently
“hat 1 think it would be better if a new consolidating measure embodying
f‘aﬁi thé ‘thanges made-were introduced. As an amending Bill, the present
f’"‘é&ﬁ}ii‘e is & very long one, and, therefore, I think a consolidating Bill is
g:arg' Jagirable. " The Seleot Committes will take care to. thrash out .the
86&1&‘633" rovisions in- this Bill, and in that way I think the safety at ses
;_Wiﬂ); ¢ ihcreased.-- I support- this measure.. ... . .

LYV SN L . . . . -

Lo e "President (The Honoursble Mr. R. K. Shanmukham Chetty): Order,
“5tdir. “'Bvidently, this Bill has excited s great deal of interest among the
“Kfanbetrs, and, in view of the very interesting speech which the Honourable
"Meémiber on behalf of Government made, full opporfunity must be given
"$6¢'a full discussion on this motion, and the Chair therefore, thinks that the
“§4bate! iriust now: conclude and .the House will resume it at ite next; sitfing.
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Mr. A. Raisman: Sir, I would like to point that it is very necessary that
this measure should be put on the Statute-book as soon as possible. The
position at present is, as I explained in my speech on the motion to refer
this Bill to a Select Committee, that a large number of countries have
already ratified these Conventions, and it is very necessary that India should
also adopt them. If there is delay in undertaking this legislation, there
will be serious administrative inconvenience, and I would, therefore,
suggest that this matter should be expedited a8 much as possible.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
Chair has done its very best to expedite the business during this Session,
but it finds that very many Honourable Members are still getting up in their
seats. Anyhow, it will be open to Government to place this motion on the
first agenda in the next Session and get it through. It is not justifiable
cn the part of the Chair to ask Honourable Members to sit any longer.

Mr. D. G. Mitchell (Government of India: Nominated Official): Sir, if
there are many Honourable Members particularly anxious to speak, they
can do so, because this is a very important measure and we do not like
there should be any delay in putting it on the Btatute-book.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa: Muham.-
madan): Sir, we cannot accept even the principle of the Bill. That is the

point.
Mr. President (The Honourable Mr. R. K. Shann}ukbam Chetty): .It is
not possible for the Chair to ask the Members to sit any longer tonight.

The Chair would only, before adjourning the House, wish all Honourt.zble
Members a very pleasant holiday after the strenuous labours of the Session.

The Assembly then adjourned sine die.
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